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HOUSE OF THE PEOPLE 

Tuesday, 27th May, 1952.

The House met at a Quarter Past Eight 
of the Clock.

[Mr . Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS 

Housing Factory, Delhi

*181. Shri Hukam Singh: WiU the
Minister of Works, Prodaction and 
Supply be pleased to state:

(a) whether the representative of
the Swedish Firm, who was invited 
to Delhi for discussions in respect of
the best use which the Housing 
Factory,, in Delhi can be put to, has 
given his advice; and

(b) whether any decision has been 
taken as to what material this factory
would produce?

The Minister of Production
K. C. Reddy): (a) Yes.

(Shri

(b) Subject to a satisfactory agree
ment being entered into, with the firm 
of Basakha Singh Wallenborg and Son, 
it has been decided that the Factory 
should be used for the manufacture of
prefabricated houses, pre-stressed con
crete components and lignoma boards.

Shri Hukam Singh: Had this firm 
whose representative was invited here 
anything to do with the setting up ol
this housing factory earlier?

Shri K. C. Reddy: No, Sir.
Shri Hukam Singh: Have we had to 

pay some amount and, if so, how much 
for this advice?

Shri K. C. Reddy: No. Certain pro
posals have been formulated which are
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engaging the attention of both the Gov
ernment and the representative of the 
firm. They are yet to be finalised.

Shri Hukam Singh: Were any Indian 
associates of this firm associated when 
this advice was being sought?

Shri K. C. Reddy: Yes, Sir. Shri 
Basakha Singh who is the Indian
partner of this company to which I 
have referred has participated in the 
discussions.

Shri Hukam Singh: Was that pro
posal for making pre-cast roofing 
material and asbestos sheets given up 
or is still under consideration?

Shri K. C. Reddy: The proposal of
this company was to manufacture pre
fabricated houses. That has been sup
plemented later on by the proposal to 
manufacture certain other pre-stressed 
concrete components like Railway 
sleepers, hangers, electric poles and 
articles of that kind, and also lignoma 
boards.

Shri M. L. Dwivedi: Has the Housing 
Factory stopped its work or is it pro
gressing?

The Prime Minister (Shri Jawaharlal 
Nehru): I am sorry to intervene. Sir. 
The Housing Factory, if I may perhaps 
repeat what has already been said, is a 
very fine factory as a factory. The 
experiments that we have made to 
begin with were not wholly successful 
because the panels cracked. There is 
no doubt subsequent experiments have 
shown that good panels can be made, 
but the question then became one as 
to whether they would be economically 
justifiable. -* Since then we have been 
in contact with various concerns: one 
is that to which reference has been
made, another about some asbestos 
things. They are all possibilities—one 
has to choose the best of them. For 
the moment we are inclined to choose 
that particular offer which does not 
involve any additional capital expendi
ture and which promises fairly good
results.



221 Oral Answers 27 MAY 1952 Oral Answers 222

Hindustan Shipyard, V izagapatam

*182. Dr. Ram Sabhag
the Minister of Works, 
and Sapply be pleased to state 
whether it is a fact that the Hindustan 
Shipyard Ltd. at Vizagapatam is now 
in a position to begin building naval 
ships?

Tlie Minister of Production (Shri 
K. C. Reddy): It will be some time 
before the Shipyard can have the 
necessary equipment and technical 
personnel to take up the construction 
of naval ships.

Dr. Ram Snbhag Singh: May I know 
whether it is necessary to make some 
improvements in the Scindia shipyard 
at Vizagapatam for the purpose of 
building naval ships?

Shri K. C. Reddy: At present the 
company has taken up the construction 
of only ocean-going mercantile ships. 
The question of construction of naval 
ships arises later and then we can 
decide on the possibility of going in 
for the construction of such naval 
fihips.

Commitnity Development Project

*183. Shri B. R. Bhagat: (a)
Will the Minister of Planning be 
pleased to state whether the Schemes 
of Community Development Project 
have been finalized?

(b) If so, when wiU the work on 
them start?

(c) What is the number of such 
projects to be started in the first stage?

(d) How have the administration 
and financial schemes been drawn up 
for these projects?

The Minister of Planning and River 
Valley Schemes (Shri Nanda): (a) and 
(b). The broad features of the pro
gramme under Community Projects 
are indicated at pages 27 to 36 of the 
publication “Community Projects—A 
Draft Outline” . Actual schemes for 
(deration will be drawn ud after a 
preliminary survey of the areas which 
is expected to be completed by the 
15th July. Work on the projects will 
commence early in October, in time 
loi the rabi crop.

(c) Fifty-five.
(d) These are indicated in Planning 

Commission’s letter No. TC/26/52, 
dated March 25, 1952 to State Gov- 
wmnents. A copy is laid on the Table 
of the House. [See Appendix II, 
ahnexure No. 1.]

Shri B. R. Bhagat: May I know 
whether any fixed time schedule for 
the entire project has been drawn u^?

Shri Nanda: A tentative time
schedule has been drawn up.

Shri B. R. Bhagat: What will be the 
period in which the whole project will 
be completed and has any time
schedule been drawn up for the 
different sections of the project like 
its starting and completion etc.?

Shri Nanda: Yes, Sir, the time
schedule has been drawn up for com
pleting the surveys, then for making 
the estimates, then the estimates will 
be approved. The work will start by 
the end of September or the beginning 
of October. One block will be taken 
up in the first instance, at the first 
stage, out of each project. This will 
take about six months and then the 
other block wiU be taken up and the 
whole project will thus be completed.

Shri B. R. Bhagat: May I know 
whether a Financial Adviser has been 
attached to the Central Committee of 
the Project and, if so, what will be his 
functions?

Shri Nanda: A Financial Adviser 
has been appointed; his functions are 
to advise the Central Administration 
regarding the estimates which will be 
submitted by the States and also in 
connection with the general financial 
administration of the project.

Shri M. L. Dwivedi: May I know if 
the State organisations as contemplated 
in the draft outline have been formed?

Shri Nanda: They are in the course 
of being formed. ‘

Conference on Boundary Disputes

*184. Shri B. R. Bhagat; (a) Will 
the Prime Minister be pleased to 
state whether the Indo-Pakistan 
Conference bn boundary disputes of 
the two Punjabs was held?

(b) If so, what were the decisions 
arrived at?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) Yes. A meeting oetween. the 
Financial Commissioners of Punjab 

' (India) and Punjab (Pakistan) was 
held at Lahore from the 11th to the 
13th April 1952.

(b) Certain tentative decisions were 
taken, but these are to be reviewed 
and discussed further by the Iwo 
Financial Commissioners before final 
recommendations are made by them to 
their respective Governments.
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Shri B. B. Bhagat: Sir, he says, 
“Financial Commissioners” . Mv ques
tion does not refer Jo Financial Com
missioners—it refers to boundary dis
putes.

Shri Satish Chandra: Boundary dis
putes are dealt with by Financial Com
missioners of the two Punjabs.

Shri B. B. Bhagat: Then may I knew 
-what are the tentative decisions that 
have been taken?

Shri Satish Chandra: The whole 
thing is under negotiation. Certain 
tentative decisions have been taken 
such as exploring the possibility of 
demarcating the boundaiy line atfd 
erecting pillars so that no such dis
pute may occur in future. There are 
some other agreed points but the flnal 
decisions have yet to be taken.

Salt Advisory Committee

*185. Shri B. B. Bhagat: WiU the
Minister of Works, Production and 
Supply be pleased to state:

(a) whether the Government of 
India have decided to reconstitute 
the Salt Advisory Committee;

(b) if so, the reasons for the same; 
and

(c) what the new functions of the 
Committee will be?

The Minister of Production (Shri 
K. C. Beddy): (a) Yes; the Salt Ad
visory Committee was reconstituted in 
March 1952.

(b) It was found desirable to include 
representatives of the main Associa
tions, etc., in their representative 
rather than individual caoacities. and 
also to include representatives of the 
main State Governments concerned, 
and a representative of labour engaged 
in the salt industry.

(c) A copy of the Government of 
India Resolution No. Salt-18 (8)/48, 
dated the 26th March, 1952 showing the 
functions of the Committee is laid on 
the Table of the House. [Sec Appendix  ̂
II, annexure No. 2.]

Shri B. R. Bhâ rat: Is the hon. Minis
ter in a position to give the personnel 
of the re-constituted Committee?

Shri K. C. Reddy: I cannot give the 
personnel of the Committee straight
away. but I would like to invite Ih? 
attention of the hon. Member to the 
Government order I have referred to.

The Committee is to comprise the 
foUowing:—

Secretary of Ministry of Works, 
Production and Supply—Chairman.

Deputy Secretary, Ministry of 
Works, Production and Supply— M̂em
ber.

Industrial Adviser, Ministry of Com
merce and Industry—Member.

Salt Controller—^Member-Secretary
A representative of the Government 

of Bombay—Member.
A representative of the GrovemmentA representative o; 

of Madras—Member.

A representative of the Grovemment 
of Saurashtra—Member.

A representative of the Government 
of West Bengal—Member.

A representative of the Indian Salt 
Manufacturers Association, Bombay— 
Member. .

A representative of the Bombay Salt 
Merchants and Shillotries Association, 
Bombay—^Member.

A representative of the Uran Salt 
Merchants and Shillotries Syndicate, 
Bombay—Member.

A representative of the Madras Pro
vincial Salt Industrialists Association. 
Madras—^Member. ‘

A representative of the Salt Manu
facturers and Merch2uits Associatioa, 
Tuticorin—Member.

A representative of tl̂ e Calcutta Salt 
Association Ltd., Calcutta—Member.

A representative of the Indian 
Chemical Manufacturers Association, 
Calcutta—Member.

A representative of labour employed 
in the Salt Industry.

I may supplement this information by 
sajring that the Committee has since 
been constituted and a meeting of the 
Committee has, I believe, also taken 
place recently.

Shri B. R. Bhagat: May I know 
whether the distribution of salt in the 
different States is one of the functions 
of the Committee? *

Shri K. C. Reddy: Surely, yes.
Pandit Munishwar Dutt Upadhyay:

May I know why was the necessity felt 
for the reconstitution of this Com
mittee?
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Shri K. C. Reddy: I have already 
indicated briefly in the course of my 
answer the main reason for the recon
stitution of this Committee, namely, the 
various associations ^ r e  represented 
in this committee as nominated repre
sentatives in their individual capacities 
rather than as duly nominated repre
sentatives by the associations concern
ed. This was the main reason. I may 
supplement the answer by giving two 
or three other reasons. At the time , 
of the constitution of the original Com- ' 
mittee, no jperiod was fixed for which 
the Committee should function. An
other matter that was considered by 
the Government of India was whether 
there should be a non-offlcial Chair
man or an oflRcial Chairman. Another 
point was that in the Committee as 
originally constituted there was no 
labour representative and it was con
sidered desirable that there should be 
a labour representative on the Com
mittee. For all these reasons, the Gov
ernment of India felt that a reconsti
tution of this Committee was called for 
and accordingly it was reconstituted.

Shri Velayndhan: May I know who 
represents labour in this particular 
Committee? Is there any trade union 
body and has the representative been 
taken from that body?

Shri K. C. Reddy: So far as I am
aware, there is one trade union con
nected with the salt industry and the 
opinion of that union has been taken 
into consideration when nominating the 
representative of labour.

Shri Balwant Sinha Mehta: Is there 
any member from Sambar Salt Works, 
which is the biggest works in India?

Shri K. C. Reddy: I want notice.

Refusal of Passports

♦186. Shri Nambian Will the 
Prime Minister be pleased to state:

(a) the number of delegates who 
sought passports to go to Moscow to 
attend the International Economic 
Conference held in Moscow in the first 
week of April, 1952; and

(b) whether any of them have been 
refused passports and if so, their 
names and the reasons for refusal?

The Prime Minister (Shri Jawaharlal 
.Nehm:) (a) As far as the Government 
of India are aware, 44 oersons appiitd 
for passport facilities to go to Moscow, 
to attend the International Economic 
Oinference.

(b) Passports were issued to 36 per
sons. They were refused to 8 persons

as Government did not think that the 
grant of passports to them would have 
been in the public interest. Govern
ment do not consider it proper to dis
close the names of these 8 persons.

Shri Nambiar: May I know why the 
passport was refused to these eight 
persons? In what way was their visit 
against the public interest?

Shri Jawaharlal Nehrn: Because
their visit was not considered desirable 
or in the interests of India.

Shri Nambiar: May I know, at least 
for information, what was the undesir
ability?

Shri Jawaharlal Nehrn: The hon.
Member certainly does not expect me 
to discuss personalities here.

Shri Nambiar: I do not want the 
names. I only want to know the 
reason for the undesirability.

Mr. Speaker: The hon. Member wilt 
see that out of 44 who applied, pass
ports were given for 36. In the other 
cases, there must have been some i>er- 
sonal considerations. It is no use dis
cussing personalities.

Shri Nambiar: May I know if
there is any Member of this House 
who is one among the 8? '

Shri Jawaharlal Nehm: If the hon.
Member insists. I believe—and I 
speak subject to correction—that the 
hon. Member himself is one of them!

Shri H. N. Mukerjee: May I know. 
Sir, as one who was refused a pass
port to the U. S. S. R. last year, what 
exactly was the undesirability of my 
visiting the Soviet coxmtry?

Mr. Speaker: I think this does not 
arise. Perhaos, there is a misunder
standing of the reply given by the
Prime Minster, who has said that
while the policy to permit persons to 
visit Moscow will continue, personali
ties should not be discussed where oer- 
mission has been refused. I do not 
like to encourage the discussion of 
personalities here.

Production in Sindri Factory

*187. Shri Hukam Singh: (a) Will
the Minister of Works, Production and 
Supply be pleased to state the
quantity of artificial fertilisers pro
duced in Sindri Factory since the 30th 
October, 1951?

(b) What amoimt of foreign ex
change has been saved to India 'on 
account of local production of Am- 
Inonium Sulphate in Sindri during 
the last 6 months?
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The Minister of Producttcm (&ui 
K. C. Reddy); (a) 52,565 tons of am
monium sulphate upto and inclusive of 
21st May 1952. ^
. (b) Foreign Exchange worth 

lls. 1,78,82,256.
Shri Hokam Singh: How much of 

ammonium sulphate was imported tie- 
fore this factory started production?

Shri K. C. Eeddy: The imports were 
as follows:—

July 1948 to June 1949—1,40,961 
tons.

July 1949 to Dec. 1949— 4,78,500 
tons.

Jan. 1951 to Dec. 1951—1,04,150 ions.

Imports during Jan. 1952 to Dec. 
1952' are put down at 1,69,850 tons. 
These are the imports on which we 
have either depended or we have yet 
to depend upon.

Shri Hnkam Singh: What is the
target of production and when is it 
likely to be achieved?

Shri K. C. Reddy: The ultimate
target of production is 1,000 tons per 
day. The present production is as 
follows:—

Nov. 1951—84 tons.
Dec. 1951—159 tons.
Jan. 1952—234 tons.
Feb. 1952—299 tons.

I am giving the average production 
per day. The total production, how
ever has been as follows per month: 

November 1951—2,530 tons. 
December 1951—4,915 tons.
January 1952—728 tons.
February 1952—8,679 tons. ‘
March 1952—11,407 tons.
April 1952—10,809 tons.
Up to 18th May 1952—6,297 tons.

Tbcpected production is as follows:— 
June 1952—12 lo 14 thousand tons. 
July 1952—15 to 17 thousand tons. 

^August 1952—16 to 20 thousand tons.
. September 1952—18 to 23 thousand 
tons.

October 1952—20 to 25 thousand 
tons.

iP*ull production is expected to be 
reached, if all goes well, in Novem
ber 1952, that is to say, about 1,000 
tons per day.

Shri Hukam Sinffh: When this fac
tory goes into fuU production and 
produces 1,000 tons per day, will all 
the requirements of the country be 
met, or will we still have to import 
something from outside?

Shri K, C. Reddy: Yes. Our
requirements will be very nearly met

Shri B. Shiva Rao: May I ask
whether any prosress has been made 
in regard to the proposal to have a 
cement factory at Sindri to utilise the 
waste product?

Shri K. C. Reddy: I want notice to 
give a fully satisfactory reply to that 
question, but from what I have 
gathered, I understand the proposal 
has gone through and the production 
of cement has been entrusted to a 
firm.

Seth Govind Das: Is the whole pro
duction of the factory utilised in this 
country, or any portion kept in stock?

Shri K. C. Reddy: It is being dis
tributed. Already a part has gone 
into consumption.

Shri N. S. Nair: Will the hon.
Minister be pleased to state how far 
the fertiliser requirements of India 
are met by the factory at Alwaye?

Shri K. C. Reddy: The Sindri factory 
is expected to produce all our re
quirements when the full target is 
reached. Possibly there may be scope 
for starting one or two smaller 
factories in India.

Mr. Speaker: I think he has not
followed the question.

Shri K. C. Reddy: The factory at 
Alwaye is a State concern; the 
Government of India has not got any 
direct interest in it.

Mr. Speaker: The question is how 
far that factory is able to meet the 
fertiliser requirements of India?

Shri K. C. Reddy; I have u j in
formation on the subject.

Shri Dabhi: Does the price of the 
indigenous product compare favour
able with the price o| imported 
fertilisers?
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Shri K. C, Reddy: Certainly; if any
thing the price of the fertiliser pro
duced in our country will in the long 
run be lower than the price of the 
imported stuff.

Shri Dabhi: To what extent?
Shri K. C. Reddy; I am not in a

position to give a precise answer.

Evictions from Governaient Premise^
♦188. Shri Hokam Singh: (a) Will

the Minister of Works, Prodnctloa 
and Supply be pleased to state 
whether any unauthorised displaced 
persons occupying Government 
premises were evicted during 1951-52 
from such premises without the pro
vision of alternative accommodation?

(b) If so, what was the number of 
families so evicted?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh): Ca) 
and (b). Yes; 954 families who were 
not entitled to alternative accommoda
tion were evicted wi hout provision 
of such accommodation. Alternative 
accommodation was how êver, provided 
while evicting 753 other families, who 
were entitled to it.

^Shri Hnkam Singh: Do the Govern
ment evan now stand by the under
taking given in this House that no 
family which is entitled to alternative 
accommodation shall be evicted unless 
accommodation is provided?

Sardar Swaran Singh: The hon.
Member will recall that the under
taking was not unconditional, but it 
was based on certain contingencies and 
if those contingencies prevail, Govern
ment stands committed to provide 
alternative accommodation.

Shri Hukam Singh: What is the 
number of fcimilies still occupying 
government quarters or premises?

Sardar Swaran Singh: I am afraid 
that information is not readily avail
able and if the hon. Member tables a 
question I shall try to collect the same 
for him.

P rotest against “Naya Nishan”

^189. Dr. Ram Snbhag Singh: Will 
the Prime Minister be pleased to 
state wiiether it is a fact that the 
Government of India have protested 
to the Government of Pakistan against 
a play entitled “Naya Nishan” which 
was recently staged in Karachi?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra): 
Yes. A protest was lodged with the

Government of Pakistan on the 31st 
March. 1952. Their reply is still 
awaited. •

Dr. Ram" Subhag Singh: May I
know. Sir, what was the olay about 
which the Government of India took 
objection?

Shri Satish Chandra: The olay was 
“Naya Nishan”—that is a Dart of the 
question of the hon. Member.

Dr. Ram Subhag Singh: I would 
like to know the theme of the play, 
not the name.

Shri Satish Chandra: The theme
of the play was anti-Indian and cal
culated to arouse communal feelings 
by a series of suggestive distortions 
of facts.

Dr. Ram Subhag Singh: May I
know whether any official oatronage 
was given to that play by the Govern
ment of Pakistan?

Shri Satish Chandra: There were 
some appreciative comments by one 
or two persons who hold oositions of 
authority under the Pakistan Govern
ment.

Indian Military Mission in Nepal

*190. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to 
state whether the Indian Military 
Mission sent to Nepal has completed 
Its work there and if not, when it is 
likely to do so?

The Prime Minister (Shri 
Jawaharlal Nehm): It is estimated 
that the Mission will take two years 
to complete their task.

Shrimati Renu Chakravartty: May
I know what were the terms of 
reference of this Mission?

Shri Jawaharlal Nehru: To helo in 
the reorganisation of the Nepalese 
army.

*Shri Yelayudhan: May I know, Sir, 
whether the expenditure of the Indian 
military mission is met by the Indian 
exchequer or the Neoalese exchequer?

Shri Jawaharlal Nehra: That is a 
matter for further discussion with the 
Nepalese Government. But as at 
present arranged it is coming out of 
a loan which is going to be advanced 
to the Government of Nepal.

Shri Gunipadaswamy: May I know 
the names of the military personnel 
sent with the Mission to Nepal?

Shri Jawaharlal Nehru: Hon.
Mernbers do not expect me to re
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member the names of miUtary oflacers 
who are sent anywhere.

Shri Nambiar. Is it the concern of 
the Government of Indw to org^ise 
the army of Nepal, which is quite a 
different coimtry?

Shri Jawahaxlal Nehru: The mission 
has been sent at the request of an 
independent country—^Nepal.

Proposals of Japanese Industrial 
Mission

•lyi. Shri B. K. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any decision has been 
taken on the proposals ofTered by the 
Japanese Industrial Mission which 
visited India in March, 1952; and

(b) if so, what are the details of 
the proposals mutually agreed upon?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) and (b). The discussions with the 
Japanese Industrial Mission covered 
many subjects but they have not so 
far made any definite proposal to 
Government.

Shri B. K. Das: May I ask, Sir, 
whether the negotiations are sjtill being 
carried on?

Shri T. T. Krishnamachari: The hon. 
Member* is perhaps aware from news
paper reports that an industrial 
mission arrived in India on the 12th 
March 1952 and remained in this 
country for over a month. During 
their stay here they discussed several 
projects and proposals wilfc the Gov
ernment of India and also with other 
interests which participated in these 
discussions. Government have so far 
not heard anything further. There are 
probably a few matters on which cor
respondence is still going on either 
directly or through our Ambassador in 
Tokyo, but there is nothing definite.

Shri B, K. Das; Do I take it that 
there is no formal proposal from India 
or from Japan and only preliminary 
talks have gone through?

Shri T. T. Krishnamachari: That is 
a fair estimate of the position. Sir.

Pandit Munishwar Datt Upadhyay: 
May I know, Sir, whether the Japanese 
have proposed to invest certain amount 
of capital in India?

Shri T. T. Krishnamachari: Sir, it is 
a very difficult question to answer. In 
regard to certain industries negotia
tions are going on and naturally if 
Japanese machinery is to be imported 
in respect of the establishment of these

industries, the Government of I n ^  
would require some guarantee that 
satisfactory results would be obtamed 
from them and it might be in our 
interest to ask for participation by 
Japanese interests in those indusfries. 
As I said, there is nothing very definite 
about all . these proposals.

Shri Velayudhan: May I know. Sir, 
whether the Jaoanese Industrial 
Mission suggested the starting of cer
tain industries in India and if so what 
was the attitude of the Government of 
India to that suggestion?

Mr. Speaker: Attitude? That is-
rather a vague question.

Shri T. T.  ̂Krishnamachari: Th^
question is very vague and I think it 
is not within my capacity to attempt an 
equally vague answer.

Shri Dhulekar: May I know whether 
these discussions will be affected by 
the new agreement recently made with 
the Japanese Government and whether 
any mission will be sent by the new” 
Government there?

Shri T. T. Krishnamachari: Sir, it is 
all a question of hypothesis. As I said, 
unless we have some definite proposals 
and we examine the implications of 
those proposals in regard to the agree
ments that we have made it . is very 
difficult for me to answer a question of 
this nature.

Hindus in East Bengal

*19Z, Shri B. K. Das: WiU the
Prime Minister be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the speech 
made by Shri B. K. Dutta in the 
Pakistan Constituent Assembly 
during the discussion of the Finance 
Bill regarding the condition of Hindus 
In East Bengal;

(b) whether Government has tried 
to ascertain from the Government of 
East Bengal if the circulars referred 
to in the above-mentioned speech were 
issued by them;

(c) if so, whether it has been 
brought to the notice of the Govern
ment of Pakistan that these circulars 
are a flagrant breach of the Delht 
Agreement of 1950; and

<d) what action has been taken In 
that behalf?

The Minister of Information and 
Broadcastincr (Dr. Kesdcar): (^)

(b) to (d). Shri B. K. Dutta referred 
in his speech to three circulars of the 
East Pakistan Government:
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(ij A circular requiring Thana Oflft- 
cers to report on the extent, nature 
and source of Influaice of certain 
members of the minority community;

(ii) Circular orders to certain 
commercial firms requiring them to 
obtain the approval of District Magis
trates before giving employment to 
non-Muslims; and

(iii) A circular order said to have 
been issued to District Magistrates in
structing them to stoD restoration of 
properties to returning Hindu mi
grants and to distribute the properties 
among the refugees.

The circular to commercial firms is 
a measure discriminating against the 
minorities. It constitutes a breach of 
the Agreement of 1950. The Govern
ment of India lod^sd a protest when 
this circular was issued, and in March
1951, the two Central Ministers for 
Minority Affairs agreed that the Gov
ernment of East Pakistan should be 
requested to withdraw or to revise 
the circular. Correspondence is still 
in progress about this matter between 
the two Governments.

The circular said to have been issued 
about non-restoration of properties 

■ would also amount to a breach of the 
Agreement of 1950. Necessary enqui
ries about this circular are being 
made from the Government of Pakis
tan. Several reoresentations have 
already been made to the Govern
ment of Pakistan about restoration 
of houses and properties of returning 
Hindu migrants.

As regards the circular to Thana 
officers, no specific action has been 
taken by the Government of India, 
but they have been in correspondency 
for some time oast with the Govern
ment of Pakistan about discrimina
tory measures in general, directed 
against the minority community.

Shri B. K. Das: In regard to the 
second circular, may I know whether 
there has been any modification made 
by the Pakistan Government or 
whether it stands as it was?

Dr. Keskar: The position is that the 
circular stands as it was. But in a dis
cussion between the two Minority 
Ministers, the Pakistan Minister for 
Minorities agreed in principle that the 
circular should be withdrawn and he 
agreed that he would recommend to 
his own Government to get the circulw 
withdrawn.

Sbri B. K. Das: Regarding the third 
circular, may I know how far the 
property clause in the Agreement has

been affected by that— Î mean whether 
Government have any information 
regarding the number of persons 
affected by that circular?

Dr. Keskar: It wiU not be possible 
for me to find out how far the resto
ration of properties to minorities has 
been delayed or held up on account of 
this particular circular. Our informa
tion is that a very large amount of 
property belonging to the minority 
community has not yet been returned 
to them.

Shri B. K. Das: Have complaints to 
that effect come to the Government 
from the affected persons?

Dr. Ke^ar. Yes, Sir
Shri B. K. Das: May I know the 

number of such complaints?
Dr. Keskar: I would require notice 

for answering that.

Cloth (Production and Distribution)
*193. Shri S. N. Das: Will the

Minister of Commerce and Industry 
be pleased to state:

(a) the extent to which restrictions 
on production and distribution ci 
cloth have been removed or relaxed; 
and

(b) the extent to which the removal 
or relaxation of these restrictions 
has helped the production of cloth?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) Statement is laid on the Table of 
the House.

(b) Government action in removing 
and relaxing the restrictions has result
ed in clearing accumulation of stocks 
with the mills and has had a good 
effect on production.

STATEMENT
The following relaxations have been 

made in the production and distribution 
controls over cloth:—

(1) With effect from 1st May 
1952 mills have been permitted to 
employ a minimum of 40 per cent, 
looms of reed space between 48" 
and 58" for the production of 
dhoties and sarees instead of 50 per 
cent, of such looms required to be 
so employed previously.

(2) The mills have been allowed 
to sell to licensed buyers of their ‘ 
own choice all fine and superfine



535 Oral Answers 27 MAY 1952 Oral Answers 23tf .

cloth, and 80 per cent, coarse and 
medium cloth, for the months 
April and May. 1952 for the 
present. The balance of coarse 
and medium can also be sold to 
buyers of their own choice on one 
rejection by State nominees.

(3) The control on the move
ment of cloth by post has been 
lifted with effect from the 10th 
May, 1952.

(4) Inter-state movement of 
cloth is being allowed freely on 
permits. Movement control has 
also been relaxed considerably 
within States.

(5) Licences for the exnort of 
fine and superfine cloth are being 
granted freely to all permissible 
destinations with effect from the 
1st April. 1952, for shipment upto 
the 30th September, 1952.

(6) Similarly, licences for export 
of coarse and medium cloth are 
being given freely with effect from 
the 17th May, 1952 for shipment 
upto the 31st August, 1952.

(7) State Governments have 
been asked to licence wholesale 
and retail dealers freely and many 
of them have already proceeded to 
do so.

Shri T. T. Krishnamacluiri: That con
sideration was given due weight by 
Government before these relaxations 
were made.

Properties for Missions abroad

*194. Shri S. C. Samanta: Will the 
Prime Minister be pleased to state:

(a) in how many countries pro
perties have been acquired up to date 
in pursuance of the established policy 
adopted by the Government of India 
to purchase properties for housing 
India’s Missions abroad and what is 
the cost of acquisition in each case;

(b) in which countries houses have 
constructed on acquired lands;

(c  ̂ what is the programme of 
acquisition and construction in
1952-53?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) A statement is laid on the Table 
of the House. [See Appendix II, 
annexure No. 3.]

(b) Malaya and British East Africa. 
Land has also been acquired at 
Karachi and the construction of build
ings there will start soon.

Shri S. N. Das: May I know whether 
as a result of the removal of these 
restrictions the consumers’ difficulties 
have been mitigated?

Sh;  ̂ T. T. Krishnamachari: The re
action of these relaxations on con
sumer offtake is being studied. It is 
too premature to make any statement 
on the subject.

Shri S. N. Das: May I know whether 
the various State Governments have 
been asked to report about the re
actions of the removal or relaxation of 
these restrictions on the cloth market?

Shri T. T. Krishnamachari: Presum
ably that is the only method by which 
the Government of India can study the 
reactions on consumer offtake.

Shri S. N. Das: Arising from para. 
(1) of the statement laid on the Table, 
may I know whether Government have 
taken precautions regarding the avail
ability of dhoties and sarees so that 
they may not become scarce in the 
market?

(c) So far a sum of only Rs. 10 lakhs 
has been made available for expendi
ture on such projects in 1952-53. This 
amount will be utilized as follows:—

(i) Conatructi ,n work at 
' Karachi (part oo^t) . Rs.
(ii) C 'nstruction work at

Nai r^bi (part cost Rs.
(iii) Repairs and alterations

to a newly purchased 
h .use at T jkyo. . Re.

(iv) Construction of a
h use at Sin_»t3ore 
for the Secretary to 
the represontative . Ra.

(v) Purchase o f furniture for 
newly cM q̂uired or ne\dy 
construct^ buildings. Rs.

4.00.000

4.00.000

9,900

66,100

1,23,000

Rs. 10,00,000

Shri S. C. Samanta: From the state
ment laid On the Table I find that a 
gift has been received from the Ghadar 
Party in San Francisco. May 1 know
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w^iether this gift has been received in 
the form of buildings or lands and 
when the same is expected to be used?

Shri Satista Chandra: Sir, a ^ift has 
been received. It is an old building 
which has not yet been used.

Shri S. C. Saipanta: In regard to 
part (c) of the question it is stated 
under item (v) that a sum of 
Rs. 1,25,000 will be utilized on the pur
chase of furniture for newly acquired 
or newly constructed buildings. May 
I know whether this amount is for all 
Missions or for particular Missions?

Shri Satish ChanOra: This relates to 
all buildings which have been recently 
acquired or constructed, of course ag 
over.

Shri S. C. Samanta: May I know 
when the construction work at Karachi 
is expected to be completed, and how 
much we are spending at present?

Shri Satish Chandra: I just stated 
that we are spending Rs. 4 lakhs this 
year. The total cost of the project is 
Rs. 24 lakhs. It is proposed to spread 
this work over a period of three to fqur 
years.

Fulia Township

*195. Shri S. C. Samaata: Will the 
Minister of Rehabilitation be pleased 
to state:

(a) whether the building programme 
in the new refugee township at Fulia 
in West Bengal has been completed;

(b) how many houses have been 
constructed;

(c) how much has been spent up- 
to-date on roads, waterworks, power 
houses, hospitals, parks and agricul
ture; and

(d) the population of the township 
as on 31st March, 1952?

The Minister of RehabiHtation (Shri 
A. P. Jain): (a) Not yet.

(b) 600.
(c) Roads—Rs. 55,780.
Water Works—Rs. 34,392.
Power House— R̂s. 61,000.
Hospital—Rs. 35,000.
Parks (including Arboriculture)— 

Rs. 2,500.
Agriculture—Rs. 73,000.
(d) The population of the Township 

as on 31st March, 1952?—2,478.

Shri S. C. Samanta: May I know 
whether the construction work at Fulia 
is being carried on by government 
agency or by displaced persons them
selves with the help of materials?

Shri A. P. Jain; By government 
agency through the displaced persons.

Shri S. C. Samanta: May I know 
what percentage of the population is 
expected to be given accommodation 
towards the end of 1952?

Shri A. P. Jain: Percentage of what?

Shri S. C. Samanta: Of accommoda^ 
tion.

Shri A. P. Jain: The entire accomh^o- 
dati6n will be placed at the disposal of 
displaced persons and they will be 
placed in these houses.

Shri B. K. Das: In view of the fact 
that this township is being developed 
on the lines of Nilokheri, may I know 
by what time full development will be 
effected on those lines?

Shri A. P. Jain: It is expected to be 
completed by the end of the year.

JtJTE Mills in West Bengal

*196. Shri S. C. Samanta: Will the 
Minister of Commtrce and Industry be 
pleased to state:

(a) the total number of working 
jute mills in West Bengal;

(b) the amount of capital invested 
in the jute mills with special reference 
to foreign capital;

Cc) the number of officers and 
workers working in those mills during 
December, 1951; and

(d) the namfts of mills that use jute 
substitutes also?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) 101.

(b) Total paid up capital is abou  ̂
Rs. 28-33 crores and the total working 
capital is. about Rs. 51*86 crores. In
formation about spIittlDjt up between 
foreign and Indian capital is not avail
able

(c) 2,73,000.
(d) No Indian mills are known to

be using substitute fibres.
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Shri S. C. Samanta: May I know

whether any foreign capital has been
transferred since 1947?

Shri T. T. KrishnamachaTi: I would 
like to have notice.

Shri S. C. Samanta: May I know
whether there is any jute mill which 
produces purely from lute substitutes 
these goods?

Shri T. T. Krishnamachari: The
answer is contained in part (d) of the 
reply: “No Indian Mills are known to 
be using any substitutes.”

Shii S. C. Samanta: Is it not a fact 
that these substitutes are being mixed 
with jute and goods are made?

Shri T. T. Krishnamachari: It all
depends on what my hon. friend means 
by ‘substitutes’. If it is the intention 
of hon. Member that we should give 
him particulars about the mixing of 
lower grade lute with better quality 
jute, it is a different matter altogether 
and we have not got exact information. 
But so far as the information which 
Government have in fheir possession 
no substitutes are being used.

Shri S. C. Samanta: I am referring 
to mesta, hemp, etc.

Shri T. T. Krishnamachari: Mesta 
and Bimli whic î are lower grade jute 
are categorized as jute; they are not 
categorized as substitutes.

Mr. Speaker: Next question,
Shri K. K, Basn: May I know 

whether there is reduction of the work
ing hours since American stock pilling 
had ceased?

Shri T. T. Krishnamachari: I would 
like to have notice.

Shri Tushar Chatterjea: May I ask
whether the number of officers and 
workers working in the mills in 
December 1951 are more or less than 
the corresponding figure in the ’ pre
vious year?

Shri T. T. Krishnamachari: In ttie 
first place I could not quite catch 
what the question is and from what I 
have understood of the question, I may 
say in reply that I have not got the 
information.

Mr. Speaker: I do not know whether 
this question will be admissible. The 
hon. Member wants to know whether 
he has information about , the number 
of people employed and whether their 
number is now less or greater than 
what it was previously.

Shri T. T. Krishnamachari: X have 
already said that I have no informr.t'n?

Agricxtltural Laboub

*199. Shri Balmiki: Will the
Minister of Labour be pleased to 
state:

(a) the States where minimum 
wages have been fixed for agricul
tural labourers imder the Minimum 
Wages Act 1948; and

(b) what other steps are being
taken by the Government of India to 
improve the conditions of agricultural 
labour? » ^

The Minister of Laboor (Shri V. V- 
Girl): (a) Under the Minimum Wages 
Act, 1948, minimum rates of wages for 
agricultural workers have been fixed in 
the States of Punjab, Delhi, Ajmer and 
Kutch and in the Patna District of 
Bihar.

(b) I would invite the attention of 
the hon. Member to the statement laid 
on the Table of the House on the 1st 
October, 1951, which contains an 
accoimt of the steps taken by the Gov
ernment of India and the State Gov
ernments for the uplift of agricultural 
and other labour of rural areas. I 
may, however, add that this is a mattei' 
primarily for the State Governments.

^  ^  t  ’

[Shri Balmiki: In which States have 
the minimum wage committees been 
appointed and which of them have 
submitted their reports to the Govern
ment?]

Shri V. V. Giri: The Government of 
India have been in constant touch with 
the State Governments and the State 
Governments have appointed Advisory 
Committees and they have sent some 
tentative reports, and as soon as all 
the .reports are with us, we shall cer
tainly place it for the information of 
the Members.

fair 3!i t  ’
[Shri Balmiki: What recommendation 

has been made by those Committees 
with respect to the fixation of a mini
mum wage for agricultural labour?]

Shfri V. V. Giri: I would invite, the 
hon Member to read the Report that is
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placed on the Table of the House, and 
if the hon. Member, thereafter, puts 
me questions, I shall be able to give 
additional information.

Shri G. B. Khedkar: May 1 know 
whether these rates will be uniform 
labour rates or different according to 
categories of labour, such as wheat 
and rice, etc.?

Shri V. V. Giri: It depends upon the 
circumstances and the various States 
have to go into the details of these 
matters and fix 40p minimum wage 
rates.

Shri Yeeraswamy: May I know
why not the Central Grovemment of 
India enforce the Minimum Wages Act 
in the whole of India?

Mr. Speaker: He need not reply to 
that question.

*^ oo. ^
^  ^ ^  IFTT : 

T̂FT i

(»t) f  ̂
% ^TRPT ^  ^

f?rr 5nTc?T fW  |' ?

J u t e  (E x p o r t )

[*200. Shri Balmiki: Will the
Minister of Commerce and Industry
be pleased to state: .

(a) the names of countries to which 
jute was exported during the period 
May, 1951 to May, 1952;

(b) the demand for jute goods out
side India; and
 ̂ (c) what e ffo ^  are being made to 

improve the quality of jute goods in 
view of this demand?]

Hie Minister of Jtomnerce ^  
Industry (Shri T. T. Krishnamachari):

(a) No raw jute was permitted for 
export.

(b) The demand for jute goods out
side India varies from year to year. 
It depends on several factors, such as. 
the size of crops in the main grain pro
ducing countries, the movement of 
foodgrains in the world, the extent of 
bulk packing, availability of other 
packing materials and the price of 
such materials in comparison with the 
price of jute bags. Subject to these, 
the demand for jute goods outside 
India would be about 1,300,000 tons 
to 1,500,000 tons.

(c) The quality of Indian jute goods 
has been generally accepted as good. 
Continuous research on the subject is 
being carried on in the laboratories of 
the Indian Jute Mills Association.

^  t  %
H m ix

^  ^  f̂ JTT t»
t' •

[Shri Balmiki: Is it a fact lhat 
America has stopped placing orders for 
Indian jute and if so, what are the 
reasons therefor?]

Shri T. T. Krishnamachari: There 
has undoubtedly been a slowing 
down of demand from the United 
States as well as from other parts of 
the world, partly due to stock piling. 
As I said in reply to another question 
in this House one section of purcha
sers in the U.S.A. namely, the United 
States Army Corps had placed orders 
for hessian and bags with people in 
Europe, because the price differential 
was operating against us on account 
of our export duty. That defect has 
now been remedied and it is under
stood that orders from such sources 
will ultimately come to India.

Shri Tushar Chatter jea: May I know 
whether there is any demand for jute 
goods from the U.S.S.R. and China?

Shri T.T. Krishnamachari: So far
as any trade on a Government to Gov
ernment basis with U.S.S.R. is con
cerned, it has been on the basis of 
barter. For whatever we wanted, we 
gave something in return and some
times that happened to be in jute 
goods. I have no information with 
regard to the demand from China.

Shri Nambiar: May I know wheth
er. if there is a demand, we are pre
pared to supply to China......

Mr. Speaker: Order, order. That 
would be hypothetical.
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F o r m a tio n  of I sl a m ic  B loc

*201. Pandit Munishwar Datt Upa- 
dhyay: (a) Will the Prime Miiiistcr
be pleased to state whether Govern
ment are aware that attempts have 
been made by Pakistan to form Isla
mic bloc of Muslim countries?

(b) How is it likely to affect the 
interests of India in the future?

The Prime Minister (Sliri Jawahar- 
lal Nehm): (a) Certain reports 
to this effect have appeared in news
papers. Government of India have 
no other information on this subject 
apart from what has appeared in the 
newspapers. It appears that the 
Prime Minister of Pakistan issued in
vitations to the Prime Ministers of 
twelve other countries to attend a 
conference in Karachi for discussing 
matters of common interest. It was 
intended to hold the conference on the 
15th April, 1952 but this was post
poned indefinitely.

(b) Since no conference has taken 
place, this question does not arise.

Pandit Munishwar Datt Upadhyay:
Is the Government aware as to what 
was the object with which this Con
ference was being convened?

Mr. Speaker: How can the Govern
ment of India know their object.

Shri N. C. Chatterjee: Has the Prime 
Minister any information as to how 
many of the parties or countries that 
were invited, actually accented or 
agreed to attend the Conference?

Shri Jawaharlaf Nehru: I am afraid 
I could not give any precise informa
tion imm^iately. But, so far as we 
know, some countries did no  ̂ accept it.

Shri K. K. Basu: Will the Prime 
Minister state whether this conference 
was engineered by the machinations of 
the Anglo-American bloc......

Mr. Speaker: Order, order. He has 
spoiled the question by putting adjec
tives that are iinnecessary. Next 
question.

S uez  C anal

*202. Pandit Munishwar Datt 
Upadhyay: (a) Will the Prime Minister
be pleased to state whether there is 
any attempt to internationalise the 
Suez Canal?

(b) How does it affect the interests 
of India?

The Prime Minister (Shri Jawaharlal 
Nehru): (a) Government have no in
formation about any such attempt.

(b) Does not arise.

Pandit Munishwar Datt Upadhyay:
What is the management under which 
the Suez Canal is working at present?

Shri Jawaharlal Nehru: It is a His
torical question and one may have to 
go into past history. I am perfectly 
prepared to do that; but it will take 
some time. It is more or less under 
British management today. Of course, 
under international conventions, various 
parties are connected with that. But, 
since the First World War, I think, the 
rights which the Grovemment of 
Turkey had devolved on the British 
and since then the British Grovemment 
has been the dominating factor there.

C anal W ater  D ispu te

*203. Gianl G. S. Musaflr: WiU 
the Prime Minister be pleased to- 
state the stage at which the Indo-Pak- 
istan Canal Dispute is at present?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
The Canal Water Dispute is still under 
correspondence between the Govern
ment of India and Pakistan.

-  ^

[Giani G. S. Musafir: By what time 
is it expected to be settled?]

i »

[Shri Satish Chandra: This is diffi
cult to say.]

c r '  ;  ̂ ^
^  <~Sj

. - a * *

[Giani G. S. Musafo: How manjr 
meetings have been held so far?]
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It t  I

[Shri Satish Chandra: Meetings are 
stm  being held.]

M aintenance  A l lo w a n c e

♦204. Giani G. S. Musafir: WiU the
Minister of Rehabilitation be pleased 
to state:

(a) the number of recipients of 
maintenance allowance at present;

(b) the amount of annual mainte
nance allowance disbursed from the 
time of the acceptance of the scheme 
up-to-date;

(c) the nimiber of persons whose 
.allowances have been discontinued; 
^ d

(d) the reasons for such discontinu
ance?

The Minister of Rehabilitation (Shri 
JL P. Jain): (a) 16,221.

(b) 1949-50—Rs. 10,336/2/-.
1950-51—Rs. 1^,22,618/5/-.
1951-52—Rs. 30,11,819/14/-.
(c) 236.
(d) The maintenance allowance has 

had to be discontinued in these cases 
for one or the other of the following 
reasons:—

(i) Death of the grantee.
(ii) The grantee had no urban im

movable property in West Pakistan.
(iii) He has had other rehabiUtation 

benefits such as, allotment of land, loan 
-etc.

(iv) He was in receipt of pension 
which exceeded the amount of main
tenance allowance admissible under the 
Tules.

(v) The grantee had other sources 
of income or was being supported by 
liis earning sons.

(vi) The grantees’ whereabouts were 
not known.

[Giani G. S. Musafir: Was the Gov-- 
emment’s proposal for increasing these 
allowances dropped afterwards?]

irrwiT ^TT fts 5  ̂ ^  ^  ^fl 
ferr »rqT t  I

[Shri A. P. Jain: The hon. Member 
must be knowing that the same have 
already been increased.]

[Giani G. S. Musafir: To what 
extent?]

^  ^o  qto ^

i arsr f  %

[Shri A. P. Jain: Previously the
maximum amount used to be Rs. 50; 
now it has been increased to Rs. 100.!

20^*’* Speaker: Mr. Deshpande. No.

Shri N. C. Chatterlee: This hon. 
Member has been arrested this mom- mg and..........

.Mr. Speaker: The hon. Member has
sent. I shall take up that matter when 
It comes I am at present caUing only 
the question. * &

Shri N. C. Chatterjee: He is not
present.

Mr. Speaker: I know he is not 
present. Still, I must call.

Next question. Shri Krishna...’.......

Shri G. B. Khedkar: I request, Sir, 
that I may be permitted to put* this 
question on behalf of Mr. Krishna.

Mr. Speaker: Has the hon. Member 
got any written authority?

Shri G. B. Khedkar: No; I am in
terested in the question.

Mr. Speaker: No; that is not proper. 
He must have authority. Next question.
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H in dus d r iv e n  out  f r o m  P a t g r a m .
E a st  B engal

•207. Shri Barman; (a) WiU the 
Prime Minister be pleased to state 
whether it is a fact that on or about 
the 12th and 13th oi March, 1952, 
peaceful Hindu residents of Patgram 
P. S. in East Bengal were driven out 
of their homes to make room for 
Muslim evacuees? •

(b) What is the total number of 
Hindu evacuees who have come over 
to Cooch-Behar and Jalpaiguri dis
tricts of West Bengal after the 
incident mentioned above?

The Parliamentary Secretary to the 
Prime IVIinister (Shri Satish Chandra):
(a) Yes.

(b) According to the latest informa
tion, about 300 Hindu families have 
migrated from Patgram in Rangpur 
District (East Bengal) to Jalpaiguri 
and Cooch-Behar Districts of West 
Bengal, since the date of the incident.

Shri Barman: Is it a fact that while 
these Hindus were being driven out 
of their homes, there were present 
Ansars and also police of the Pakistan 
Government?

Shri Satish Chandra: These incidents 
occurred two months ago. The matter 
is under investigation by the Pakistan 
Government. I do not think I can give . 
more information at present.

Shri Barman: Can the Government 
give us any information as to what 
steps have been taken to rehabilitate 
these people driven out of their homes? 
Or, has anything been done to induce 
the Pakistan Government to do some
thing so that these people may return 
to their original homes? so, what is 
the outcome of that?

Shri Satish Chandra: The Deputy
Commissioner of Cooch-Behar and the 
Superintendent of Police, Jalpaiguri 
met the District Magistrate of Rangpur 
on 25th March, 1952 to discuss this 
incident. It was a^eed at this con
ference that both sides should make 
all possible efforts to restore confidence 
in the minds of the minorities. Lists 
of properties, etc., have been prepared 
and the people have been assured that 
if they wanted to return to their res
pective homes, their properties will be 
restored to them.

Shri Barman: How many have
actually returned? Have the Govern
ment made any arrangement for the 
rehabilitation of those who have not 
returned?

Shri Satish Cliandra: People who 
have been once driven out of their

homes, refuse to go back. That is 
true. But, they are watching the 
situation from the border. They are 
still on the border.

Shri Barman: What about the re
habilitation of those who have not 
returned.

Shri Satish Chandra: The question 
may be addressed to the Ministry of 
Rehabiiitation. ’

ftlr. Speaker: The Question hour is 
over.

Mr. Speaker: There is a short notice 
question in the name of Shri K. 
Subrahmanyam.

Shri N. R  Naida: May I be permit
ted to put the question. Sir, in the 
place of Mr. Subrahmanyam, who is 
absent?

Mr. Speaker: If Mr. Subrahmanyam 
is absent, we shall now proceed to deal 
with the further business before the 
House.

WRITTEN ANSWERS TO QUESTIONS 
O il  f r o m  Ir an

*197. Shri A. C. Gnhs: Will the
Prime Minister be pleased to state:

(a) whether India has tried to 
have any deal with Iran to get crude 
oil; and

(b) if so, with what success? .
The Prime Minister (Shri Jawaharlal 

Nehru): (a) and (b). In the absence 
of oil tankers, port installations, stor
age and distributing facilities the Gov
ernment of India have not found it 
possible to arrange for the purchase of 
crude oil from Iran.

C o l l ie r y  L abour  P r o v id en t  F und

•198. Shri A. C. Goha: Will the
Minister of Labour be pleased to 
state:

(a) the total annual collection of 
the Colliery Labour Provident Fund;

(b) the total amount now in ttie 
Fund;

(c) how many persons are contribu
ting to it; and

(d) the number of dead accounts?
The aiinister of Labour (Shri V, V.

Glri): (a) The average annual collec
tion of the Fund comes to Rs. 56 lakhs.
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(b) The total asset of the Fund as
on the 15th March, 1952, is Rs. 
2,08,71,185. ,

(c) 3,97,942.
(d) 77,312.

H ir in g  of  land  in  the  D ip lo m a t ic  
E n clave

*205. Shri V. G. Deshpande: (a) Will 
the Minister of Works, Prodaction and 
Supply be pleased to state how many 
acres of land in the Diplomatic En
clave were hired for the Congress Ses
sion and from what dates?

(b) What were the hire charges for 
this land?

(c) Have they been paid by the 
Congress Committee, if not, why not?

(d) Was any work in connection with 
the Congress Session got done through 
the agency of the Central Public Works 
Department?

(e) If so, what was the value of it 
and has the money been paid?

(f) Why did not Government charge 
such expenditure from the Congress 
Committee in advance as it is done in 
the case of services rendered to the 
New Delhi Municipal Committee?

(g) If the money was not charged 
in advance from the Congress Com
mittee, what action has been taken 
against such ofRcers who failed in 
their duty?

(h) What steps have been taken to 
recover this long-standing amount 
from the Congress Committee?

(i) Have Government served the 
Congress Committee with any legal 
notice and, if not, why not?

The Minister of Works, Housing and 
Snpidy (Sardar Swaran Sinffh): (a) 61
acres of land were leased to the Delhi 
Pradesh Congress Committee in con
nection with the 57th session of the 
Indian National Congress, from 20th 
September to 20th October, 1951. In 
addition to the above 61 acres, an addi
tional area of 5 acres was also utilised 
by the Committee for Volunteers’ Camp 
and cycle stand. About 2i acres of 
land for Volunteers Camo was occupied 
from 13th October 1951 to 20th October
1951, and the remaining 2h acres for 
cycle stand from 17th to 20th October 
195JL.

(b) The hire charges payable for 
these lands were Rs. 5,164/8/-.

(c) Yes.

<d) Besides renting of the land, cer
tain other services, such as supply of 
pipes, etc. on hire were also rendered 
by this C.P.W.D.

Ce) The amount payable in respect 
of services rendered by the Central 
Public Works Department works out to 
Rs. 963/12/-, and the 'amount has been 
paid by the Delhi Pradesh Congress 
Committee.

(f) As the hire charges for the land 
etc. could not be worked out before the 
land etc. was placed at the disposal of 
the Committee, it was -not possible to 
ask the Committee to deposit the entire 
amount in advance.

(g) to (i) Do no  ̂ arise, as the full 
amount (Rs. 6,128/4/-) has been paid 
in by the Delhi Pradesh Congress Com
mittee.

U n e m p l o y m e n t  in  T e xtil e  In d u st r y

*206. Shri M. R. Krishna: (a) Will 
the Minister of Labour be pleased to 
state whether Government are aware 
of the growing unemployment in 
textile industries from February 1952?

(b) If so, what steps have been 
taken in the matter?

The Minister of Labour (Shri V. V.
Giri): (a) Due to the general slump, 
the demand for cotton textiles has 
suffered a setback with the result that 
stocks of cloth have been accumulating 
with mills. One mill has closed down 
totally and seven partially on account 
of accumulation of stocks as on the 
lOth May 1952 this has affected 5,058 
workers. In addition, a certain num
ber of silk and woollen mills have also 
closed down, but complete figures in 
regard to these are not available.

(b) My colleague, the Minister for 
Commerce and Industry explained in 
answer to starred question No. 4 on 
the 19th May 1952 that the Govern
ment of India had taken the following 
steps to help mills to clear their
accumulated stocks:—

(1) Mills have been allowed to sell
their entire production of fine and 
superfine cloth and 80 per cent, of 
their production of coarse and medium 
cloth in April and May, 1952, to
dealers of their own choice.

(2) Out of the balance any quantity
not paid for and lifted by the State 
nominees within the stipulated time
may also be sold by mills to dealers of 
their own choice.

(3) Mills have been permitted to 
sell all counts of cotton yam, except 2
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fold jFanv of 30s and over but below 
60s, produced from foreign cotton and 
packed during the second half of March 
and during April and May 1952 to 
dealers of their own choice.

(4) Mills can also sell to any licens
ed dealer or processor or consumer in 
the country the quantities of yarn of 
all counts manufactured from Indian 
Cotton packed in March, AorU and 
May 1952 provided such quantities are 
offered by them once to the allottees 
under directions issued by the Textile 
Commissioner but are not contracted 
for purchase by such allottees within 
the period specified in such directions.

(5) Export of fine and superfine 
cloth has been allowed freely upto the 
end of September 1952.

(6) ibfport of coarse and meditmi 
cloth is allowed freely for shipment 
upto the 31st August 1952.

The State Governments are also 
taking necessary meamires to ease the 
situation.

CULTOUZ. DSLBCiKTION TO CHINA
Shri Gnxi ny: (a) Will

the Prime Minister be pleased to state 
whether a cultural delegation was 
recently sent to China?

(b) Will any such delegation be 
sent to Soviet Russia in the near 
future?

___________ ____ (Shri JawaliaFlal
•lefcni): {a) Yes.

(b) There is no such proposal at 
present.

L abo uh  O is p o t e s  nr G oveboti«e nt
1RB99TRIAL ESMBLISHMBNTS

Stud TldjaluOour: (a) Will
the -Mloister of lialNHir be pleased to 
ftate wJhetiier It is Government’s 
policy Ho refer to the Industrial 
Tribunals, where necessary, even such 
WiPMr r :,djspuftps aa arise *?etween 
labour. «id , Uie management in the 
industrial establishments run directly 
hirO m fm m ean  -

(b) If the reply to part (a) above 
be in the affirmative, what is the nimi- 
ber of disputes that have arisen in 
such establishments and the number 
of those referred to the Tribunals, 
giving the Information year-wise, since 
the /Qoaetenent of the Industrial Dis- 

i Act?
 ̂ (c) If the reply to part (a) above 

be in the ne^tive, what are ^  ret- 
■wie therefcJfT 

U p AJX

The Minister of Labour (Shri T. ▼.
(Hri): (a) and (c). Industrial disputes 
are referred to tribunals ior adjudica
tion in accordance with the provisions 
of the Industrial Disnutes Act. 1947. 
The Act makes no difference between 
Government undertakings and private 
undertakings. If an industrial dispute 
is not settled either by negotiation be
tween the parties or through the inter
vention of Conciliation Officers, the 
question of referring the dispute to a 
tribunal for adjudication is considered 
by Government, which takes a decision 
having regard to all the circumstances 
of the case. In this respect there is 
no separate policy as far as industrial 
establishments run by Grovernment are 
concerned. It may, however, be men
tioned that in the case of industrial 
establishments run by Government, it 
has generally been possible to obtain 
redress of genuine grievances of 
workers without recourse to adjudi
cation.

(b) A statement containing the 
available information is placed on the 
Table of Uie House. [5ee Appendix 
II, annexure No. 4.]

Radio MANUFAcnmE
*210. Shri Vidyalankar: Will Um 

Minister of Commerce and indiistey
be pleased to state:

(a) the number of radio sets manu
factured in the years 1950-51 and 
1951-52;

(b) the average production cost and 
sale price of Indian-made radios;

(c) the number of places where new 
radio manufacturing factories have 
been established during the years
1950-51 and 1951-52; and

(d) with reference to the answer to 
starred question No, 1466 given on the 
6th April, 1950 to the effect, that the 
cost of the Indian-made radios will be 
low and that the Government h ^  been 
already considering projects for the 
eSttblMuSenf o f - l^iee -n ew ,p a d io - 
manufacturing factories, whether Gov
ernment propose to state-what has^^^n 
the progress of this industry since then?

The Minister of Commerce and 
Industry (Shri T. T. Kriafanamachnri):
(a) 49,053 and 1,03,023 respectively.

(b) The ex-factory price of a 5 valve,
3 band set is Bs. 170, and its list price 
Hs. 325.

(c) At ttiree places in 1950-51 and 
at one place in 1951-52.

(d) Four new units ol productta 
have been Up, of which ttuto m i
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gone into production. In addition, four 
more units , have been brought on the 
list of producers of approved quality.

D r a f t  F i v e  Y e a r  P l a n

♦211. Prof. Agarwal: WiU the
Minister of Planning be pleased to
state whether +he final draft of the 
Five Year Plan, when ready, wiU be 
placed before this House for final
approval?

The Minister of Planning and River 
Taney Schemes (Shri Nanda): The
Government will place the Final Report 
on the Five Year Plan on the Table
of the House. •

E m p l o y e e s ' S t a t e  In s u r a n c e

*212. Shri Heda: (a) Will the Minis
ter of Labour be pleased to state in 
what cities other than Delhi and 
Kanpur the Employees’ State Insurance 
Scheme has been launched?

(b) What is the progress in these 
cities?

The Minister of Labour (Shri V. V.
Giri): (a) and (b). The Scheme has 
not so far been launched in any place 
other than Delhi and Kanpur.

rPTT TfR

(sp) sfTT
% ^  % ^  3TWiTT

*rr

 ̂ (^r) f e R  sFt a

(^ )  w r  inr^  ^
apT̂ T ^ ^
vt,

^  iTPT 15̂  3m6knc VT

{ t ) ^  ii»T^

% ^  f̂ yirr

^  TC ^  ^
^  3igfWr 

5f»K5fr ^  ^  t ,

(w) W  3T«T^^1 vt

R e s id e n t ia l  A c c o m m o d a t io n  f o r  
M. Ps.

[•214. Shri N. L. Joshi: Will the 
Minister of Works, Production and
Supply be pleased to state:

(a) whether any arrangements for 
residential accommodation for M.Ps. 
for the current session of the House 
of the People were made by the Estate 
Officer on their request;

(b) the number of Members who 
applied for allotment of bungalows;

(c) the number of Members who 
were actually allotted bungalows;

. (d) whether the Estate Officer was
responsible for getting such bungalows, 
as were already occupied by tenants 
or sub-tenants, vacated before the 
arrival of the Members in Delhi;

(e) whether the Estate Officer got 
those bungalows vacated before the 
M.Ps. actuadly arrived in Delhi;

(f) whether it is a fact that some of 
the Members did not find the bungalows 
vacant on their arrival in Delhi and 
as such had to face and are stiU facing 
inconvenience; and

(g) whether Government would take 
steps to remedy this state of affairs?]

The Minister of Works, Honsing and 
Supply (Sardar Swaran Singh): (a)
Yes.

(b) 437.
(c) 81.
(d) Yes.
(e) Yes; exceptinf* six bungalows 

which were in the occupation of some 
of the Members.

(f) Yes.
(g) Yoi. ^
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E x p e n d it u r e  o n  R i v e r  V a l l e y  
P r o j e c t s

*215. Shri Kasliwal: Will the Minis
ter of PlaiiMing be pleased to state the 
total expenditure incurred upto March, 
1952 on the following projects:

(a) Bhakra-Nangal;
(b) Haribi;

• (c) Damodar Valley; and
(d) Hirakud?
The Minister of Planning and Biyer 

Valley Schemes (Shri Nanda): (a) Rs.
34*8 Crores.

(b) Rs. 5-4 Crores.
(c) Rs. 28*3 Crores.
(d) Rs. 15-7 Crores.

R e l ie f  t o  C o i r  W o r k e r s

♦216. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) whether the TravancoreCochin 
Government was allotted any sum of 
money by the Government of India in
1951 to provide relief for workers 
thrown out of employment consequent 
on the crisis in the Coir Industry; and

(b) the amount drawn by the 
Travancore-Cochin Government from 
such allotment, if any?

The Minister of Commeree and 
Industry (Shri T. T. Krishnamaehari):
(a) No, Sir.

(b) Does not arise.

F i r i n g  o n  B ih a r  B o r d e r

*217. Shri M. Islamuddin: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that recent
ly, tliere was a firing for about thre*
days between troops of the Indian 
Union and Pakistan over a disputed 
area near Patagora B. M. Camp in the 
district of Pumea in Bihar;

(b) if the answer to part (a) above 
be in the afBrmative, whether there 
was any casualty and injury and if 
so. to what extent;

(c) whether the ownership of the 
said area has been decided and if so, 
who is the rightful owner and who is 
in possession; and

(d) what steps the Government of 
India have taken to dispose of the dis
pute and with what result?

The Prime Afinister (Shri Jawaharlal 
Nefam): (a) and (b). Yes. On the 
15th April, 1952, at 4 ajmi., the East 
Bengal Police suddenly opened fire 
from their territory on the Indian 
Armed Police which resulted in the 
death of a Jemadar. The Indian 
Police returned the fire in self-defence. 
Intermittent firing by the East Bengal 
Police continued on the 16th April. 
The Bihar Armed Police returned the 
fire. There was no further casualty on 
the Indian side. On the night of 6th 
May, 1952, six shots from a light 
machine gun were fired from Pakistan 
territory on the Indian Police which 
did not return the fire.

(c) Some Pakistan nationals claim
ed a small plot of land in village 
Khanli, P.O. Islampur, District Pumea 
in Bihar. According to the settlement 
map, the plot is in India. It has all 
along been in possession of Indiafi 
nationals.

(d) The Grovemment of India have 
lodg^ a protest with the Gk>vemment 
of Pakistan against these unprovoked 
attacks and have also asked them to 
issue instructions to the local authori
ties to prevent such incidents in the 
future. They have also suggested that 
the points of dispute may be discussed 
between the two District Magistrates 
concerned.

S i l k  ( I m p o r t I

•218. Shri. Gumpadaswamy: Will 
the Minister of Gon?'neree and Xndnstry 
be pleased to state:

(a) the volume of foreign silk im- > 
ported into India in 1950-51 and 1951
52;

(b) the countries from which the 
imports have been made; and

(c) the prices of such imports?

The Minister of Commerce ,and 
Industry (Shri T. T. Krishnamaehari):
(a)

Quantity

LbB.
1960-51 1,279,404
1951-52 676,461

Value

Lakhs of R s. 
237 
158

(b) Japan and Italy ai# the main* 
sources of supply.

(c) A statement is laid on the Table 
of the House.
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Following are C.I.F. prices ol 
Japanese Denier 20/22 Silk im
ported into India from December 
1951:

Dfecember 1951—Bs. 21/4/3 per lb. 
January 1952—Rs. 22/9/9 per lb. 
February 1952—Rs. 22/2/9 per lb. 
March 1952—Rs. 2 1 / 12 / -  per lb. 
AprU 1952—Rs. 22/1/3 per lb.
May 1952—Rs. 21/14/6 per lb.

I n d ia n s  e i»ip l g y e d  i n  U.N.O.

*219. Shri Gu swamy: Will the
fr in e  M hM ct be pleased to sUte:

(a) the number of Indian Nationals 
employed in the UJ .̂O. and its various 
branches;

(b) their positions and pay; and
(c) whether the recruitment is made 

on any principle?

The Prime AOnister (Shri Jawaharlal 
Ncilmi): (a) and (b). The required in
formation is being collected and will 
be placed on the Table of the House 
as soon as it is ready.

(c) Generally speaking, recruitment 
is supposed to be made, taking into 
account the pronortionate contribution 
of each Member-State to the United 
National budget.

A l u m i n i u m  F a c t o r y , A l w a y e

•220. Shri M. L. Dwiyedi* Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) whether the Aluminium factory 
at Alwaye in Travancore^^ochin Is 
producing to its full capacity or not; 
and

(b) whether the supply of raw 
material needed for production pur
poses is fully met with?

The Bfinister of Commerce and 
Indnstry (Shri T. T. Kri^namachari):
(a) The factory was running more or 
lesr to its normal capacity till the 22nd 
April this year. There has been a cut 
in electric power since then of 36 per
C 0& t

(b) Yes, Sir, tĵ t̂ for occasional diffi
culties in getting wai^ons for transport 
of alumina from Bihar.

A u T o ia o u L E  Iw pT O T w r (P R o n B c n o w )

*221. Shri M. L. Dwivedi: WiU the 
Ministei of Commeiee and iBdwliy
be pleased to state;

(a) whether it is a fact that as a 
measure to accord protection to the 
indigenous motor car manufacturing 
industry, a heavy duty has been im
posed on foreign Imports;

(b) whether the indigenous industry 
is in a position to meet the country’s 
demand in motor cars; and

(c) if not, how import is regulated to 
counter-balance the trade?

The Minister of Commerce and 
Industry (Shri T. T. KriaHiuunMfaail):
(a) Import duties were raised in res
pect of certain components of motor 
vehicles and reduced in other cases, 
with effect from the 1st March 1950. as 
an interim measure of encouragement 
to the industry to manufacture in the 
coimtry as many parts and components 
as it can.

(b) and (c) Motor vehicles are now 
imported in a completely knocked down 
condition and are assembled in the 
country. There is sufficient assembly 
capacity to meet the entire demand< 
Imports are regulated each half year 
according to the supply and demand 
position.

I m p o r t  o f  M o t o r  C a r s

•222. Shri M. L. Dwivedi: Will the 
(Minister of Commerce and Industry
be pleased to lay on the Table of the 
House a statement containing;

(a) the total number of cars import
ed in the year 1950-51;

(b) the value of imported cars; and
(c) the difference in percentage 

between purchasing and selling prices?
The Minister of Commerce and 

Indnstry (Shri T. T. Krishnamachari):
(a) and (b). Please refer to the 
statement placed on the Table of this 
House on the 19th instant in reply to 
Starred Question No. 21 by Ê r. P. S. 
Deshmukh.

(c) I am afraid this information is 
not available with the Government as 
neither the distribution nor the price 
of motor vehicles is controlled.

U n e m p l o y m e n t  d u e  t o  c l o s u r e  o r  
T e x t i l e  M i l l s

♦224. Shri V. Miflslr: (a) WiU the
Minister of Labour be pleased to state 
how many labourers have already 
become unemployed since the time of 
the closing of the cotton textile mills 
from the 1st March to 15th May, 1952?
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(b) What measines have been 
adopted by the Govermxient of India 
for solving the problem of unemploy
ment of such lab6urers?

The Minister of Labour (Shri Y. V. 
Giri): (a) I would invite attention to 
my answer to Question No. 206. As 
stated therein the available information 
shows that 5,058 workers have been 
affected by the total or partial closure 
of mills.

(b) State Governments are closely 
watching the situation and are taking 
all possible measures for solving the 
problem. For example, the Govern
ment of Bombay have opened a new 
Industrial Training Workshop at Kurla- 
Kirol for providing facilities for train
ing in alternative occupations. In 
Uttar PradeSh workers affected by 
closures are taken back on the reopen
ing of the concerns. Preference is also 
given to retrenched workers at the 
time of subsequent recruitment in the 
same establishments.

Jarilla KajHU
•225. Shrl K. G. Deshmokh: (a)

Will the Minister of Comiiierce and 
litdiistry be pleased to state A ether
Government are aware that Jarilla 
Kapas was sold below floor price in 
Madhya Pradesh in Decejnber, 1951 
and April 1952?

(b) Have Government taken any 
steps to improve the economic condi
tion of the cotton markets?

(c) Have Government any inten
tion to raise the floor rate of Jarilla 
Kapos?

The AOnister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) No, Sir. No floor prices have been 
fixed for kapas.

(b) Yes, Sir. Attention of the hon. 
Member is invited to the reply to part
(d) of the Unstarred Question No. 2 
of 1952. Since then the exoort quota 
h*as been increased from 252,000 bales 
to 302,000 bales.

(c) Does not arise as no floor price 
is fixed for kapas.

T ea  P r ic e s

*228. Shri K. P. Tripathi: (a) Will 
the Minister of Commerce and Industry 
be pleased to state what and how 
many associations of Tea Planters 
approached the Government in depu
tation following the recent slump in 
tea prices?

(b) Have Government 
steps about;

taken any

(i) Stabilization of tea prices; 
and

(ii) Loans and advances to 
planters from banks?

(c) Was any meeting held with the 
planters on any of those or other 
questions?

(d) If so, what decision, if any, 
was arrived at at the meeting?

(e) Was any assurance given to 
the industry on those or any other 
question involving labour?

(f) If any assurance involving 
labour was given, were the Ministry 
of Labour and relevant labour or
ganisations consulted?

(g) If so, what was their opinion?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) The following associations have 
waited in deputation on Government:—

( 1 ) Prime Minister—^Darjeeling 
branch of the Indian Tea Association.

(2) Minister for Commerce and In
dustry—(i) Assam Tea Planters’ Asso
ciation and (ii) Assam Bengal Indian 
Tea Planters’ Association,

(b) (i) The matter is receiving the 
consideration of Government.

(ii) The Reserve Bank of India has 
decided to extend re-discounting facili
ties to the scheduled and cooperative 
banks on their loans to lea estates. The 
Industrial Finance Corooration are 
prepared to consider individual appli
cations for loans from tea estates imder 
the management of Joint Stock Com
panies.

(c) Yes, Sir.
(d) No final decision has yet been 

reached.
(e) No, Sir.
(f) and (g). Do not arise.

F o r e ig n  A id

26. Shri U. C. Patnaik: (a) Will
the Prime Minister be pleased to 
state what are the amounts of foreign 
aid received from foreign countries 
during the last financial year?

(b) What are the amounts bf 
foreign aid promised by foreign 
countries to India during the current 
financial year?

(c) What are the terms or condi
tions attached to each item, of the 
said foreign aid?
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(d) What art the schemes asd 
blue prints for the expenditure of 
amounts re<«ived as aid from foreign 
countries?

(e) Is there any periodical check
ing of the expenditure incurred with 
such foreign aid?

The Prime Minister (Shri Jawaharial 
Nefam): (a) The amounts of foreign 
aid that the foreign countries have 
agreed to provide during the period 
July 1951 to June 1952 are given 
below:—

Australia—£  (A) 4*2 million.
Canada—$(C) 15 million.
New Zealand—£250,000,
The United States—$190 million.
Loan for foodgrains—$50 million 

under the Technical Co-operation 
Agreement.

(b) The amounts of foreign aid to 
be provided by foreign countries during 
the period July 1952 to June 1953 have 
not yet been indicated.

(c) There are no conditions. It has 
been agreed that the money wUl be 
spent on economic development of 
India, in some cases, on particular 
scheme approved by the donor and 
recipient countries.

(d) The details are given in the 
First Annual Report of the Consul
tative Committee for the Colomlw 
Plan, a copy of which is available in 
the Library of the House.

(e) The foreign assignee 
accounted for in the Consolidated 
Fund of India and is subject to usual 
checks.

D is p l a c e d  P e r s o n s  s e n t  t o  M a b r a s  
S t a t i

27. Shri Veeraswamy: Will the
Minister of Behabilitation be pleased 
to state:

(ai) the number of displaced per
sons sent so far to Madns State;

(b) Ifae amount spent so far cn 
. their rehabilitation;

(c) the Contribution to Madras 
SUte made from the Centre in this 
respect; and '

(d) the number of displaced per
sons yet to be ri^abilitated?

The Minister of RehabiUtation (Shri 
A. P. Jain): (a) No displaced j)erson5? 
were sent to the Madras State, but in 
1949, 3,500 persons who went of their 
own accord were in relief camps. About 
1,500 displaced persons were living 
outside the camps. By the time of the
1951 census, the number of Displaced 
Persons had gone up to 9,113.

(b) and (c). The information is 
being obtained and will be laid on the 
Table of the House in due course.

(d) The hon. Member’s attention is 
invited to the reply given by me in 
Parliament on the 9th February, 1951 
to Starred Question No. 1312 by Dr. 
Ram Subhag Singh.

R ic e  a n d  F o o d s t u f f s  e x p o r t  t o  C e y l o n

28. Dr. M. M. Das: Will the Minis
ter of Commerce and Industry be 
pleased to state: ‘

(a) the total quantities of (i) rice 
and (ii) other foodgrains exported 
to Ceylon from India during each of 
the years, 1948-49, 1949-50 and 1950
51 and proposed to be exported dur
ing the current year;

(b) whether the export of rice 
and other foodgrains to Cfeylon from 
India is regulated by any treaty or 
trade agreement; and

(c) the annual volumes of trade 
in Rupees between India acd Ceylon?

The Minister of Commerce and 
Indostry (Shri T. T. Krishnamachari):
(a) Apart from a quantity of 443 tons 
of pulses and a further quantity of 835 
tons of wheat flour, which were export
ed to Ceylon during 1948-49 and 1949-*
50 respectively, no rice or other graiij 
was exported to that country from 
India during the years mentioned by 
the hon. Member.

There is no proposal at present to 
export any quantity of rice or other 
foodgrains to Ceylon during the current 
year.

(b) No, Sir.

(c) A statement containing the 
desired information is placed on the 
Table of the House.
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' STATEMENT

Volume of Trade Between India ani 
Ceylon '

( Value in thousands of Rupees) 

1948-49 1949-50 1950-51 1951-52 

ruary).

Imports
into
India
from .
Ceylon. 2,72,41 2,94,01 4,61,% 4,»7,60

Exports 
(includ
ing ra- 
exports) 
from 
India 
to

Ceylon. 12,31, 34,16, 82,67 19,67,88,IS, 08,t2

^  STRo ^

(^ )  % 3rr^R-3wnr %
■VTRjcT ^ f+H <fl4
f̂ T̂T t  ,

(^ )  ?̂hT ^  W f
3̂n#Tt 3sfk n̂̂ T3ff #*,

(?T)
3fk ^

(^r) ^  3TRTW ark qr
1 <-d ^

3TR ?

A g r e e m e n t s  f o r  e x c h a n g e  o f  g o o d s

[29. Shri R  S. Tiwari: WIU the
Minister of Commerce and iBdnstry
be pleased to state:

(a) the names of the countriM 
with which India has entered iato

agreements for the exchange of 
goods;

(b) the names of the articles which 
are to be imported and their quanti
ties;

(c) the names of articles which 
are to be exported and their quanti
ties; and

<d) the amount of duties collected 
by the Government of India on 
these imports and exports?]

The Minister ef Commerce and 
l^nstry (Shri T. T. Krishnamaehari):
(a) The countries with which India has 
entered into trade agreements and 
arrangements which are still in force 
are as follows:—

( 1 ) Australia.
(2 ) Burma.
(3) Ceylon.
(4) Pakistan. ~
(5) West Germany.
(6) Poland.
(7) Italy.
(8) Sweden.

(b) and (c). The information is con
tained in the specific Trade Agreements 
or Arrangements, copies of which are 
available in the Library of Parliament

(d) The information is not easy to 
coUect as customs returns on imi>ort 
and export duties are not compiled 
countrywise and to attempt to do so 
would involve a great deal of labour 
and exjiense incommensurate with ttie 
value of the information.

C a m p s - f o r  D is p l a c e d  P e r s o n s

3§. Shri Tek Chand: Will the
Minister of Behabilitatioa be pleased
to state;

(a) the number of camps for dis
placed persons;

(b) the number of displaced per
sons in each ciunp;

(c) the number of schools in each 
camp;

(d) the number of students In 
each school; and

(e) the facilities, if any, provided 
for the training and employment of 
displaced personsT

The Minister of RehablUtatton (Shri 
A, P. Jain): (a) to (e). There are no 
rdief camps so far as Displaced Pttr> 
mma from West Pakistan ara cGooani-
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ed excepting homes for unattached 
women, old and infirm persons and 
tjtieir dependents altogether numberin'  ̂
about 35,000. The asked for informa
tion in relation of Displaced Persons 
from East Bengal is being collected and 
w<:il be laid on Tnblc of the House 
in due course.

E x p o r t  o f  Y a r n

32. Dr. Ram Subhag Singh: WiU
the Minister of Commerce and Indns-
try be pleased to state:

(a) whether it is a fact that Gov
ernment have decided to allow ex
port of yarn produced from foreign 
cotton; .

(b) if so, whether Government 
have fixed any target for such yarn 
export; and

(c) if the answer to part (b) 
above be in the affirmative, what is 
the target fixed?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) to (c). It has been decided to 
allow export of yarn produced from 
foreign cotton, excepting singles yarn 
of counts 80s and above and folded 
yam of counts 2/30s and above but 
below 2/60s, upto a limit of 6,000 beues 
for shipment by the end of June. 1952.

^  ^  ^  «fT5TT

(^ )  ^
f W  ?RT ^  ̂  ^

(^ )  ^  3TR «FT

'ifT t ;

(tt) ^3^

(^ )  ?̂T % w -

^  I;;
( y )  ^  WTPir ^
%' 5TTT w r  3FT*Nrrl̂ jff

(^ )  «RT
\̂5T*lr5T ^

(^ )  ff , ^  #  W  TO 
^  ^  t  ?

C l o s u r e  o f  T e x t i l e  M i l l s

[33. Shri M. L. Dwivedi: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the number of textile mills 
that have been closed down by the 
industrialists on account of the 
slump;

(b) the number of employees in
cluding labourers affected thereby;

(c) whether or not the mills were 
closed down in conformity with the 
provisions of the exisUng laws;

(d) the percentage of fall in cloth 
production apprehended on account 
of this closure of mills;

(e) the steps that are being takp  
by the Government to restore the 
production to its normal level;

(f) whether Government are tak
ing steps to restore the working of 
the mills which have closed down; 
and

(g) if so, by what time will it be 
possible to achieve that end?]

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) One mill has closed totally and 7 
mills have closed partially due to 
accumulation of stocks on account of 
general slump in the country.

(b) 5,058 workers.
(c) Government understand that

only one miU .waŝ  iwrt cloaed down In 
conformity with the provisions of the 
local laws: - ........... -  -  -

<jd) The loss of cloth production~c^e 
to closure of these mills is estimated 
to be 1,548,000 yards. There was. how
ever, no fall in the total production of 
cloth in the country and actually the 
production of cloth in April 1952 was 
the highest recorded in any month 
after October 1948.

(e) In view of the reply to part (tf) 
of the question this does not arise. 
Hegardfaig the steps by the Gpv-
«hSn«aTto asriit^ the roiM» to
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their accumulated stocks, attention of 
the hon. Member is invited to reply 
given to pari (d) of Starred Question 
No. 4 answered on 19th May 1952. In 
addition licences for export of coarse 
and medium cloth upto 31st August 
1952 are being granted freely.

(f) and (g). The question is under 
consideration.

Communications from U.K. and U.SA.
ON Kashmir Issue

Shri K. Subrahmanyam: (a) WiU the 
Prime Minister be pleased to make a 
statement with regard to the purport 
of the communications received from 
the Governments of U.S. and U.K. on 
the Kashmir question?

(b) Do Government propose to 
assure the House that the communica
tions received from Washington and 
London did not propose the partition of 
Kashmir between India and Paadstan?

(c) If the answer to part (b) abovo 
be in the negative, wiU Govemmen; 
reassure the House that such a parti
tion will not be acquiesced in?

The Prime Minister (Shri Jawaharlal 
Nehru): (a) The communications
referred to by the hon. Member contain 
merely a friendly suggestion to the 
Government of India to agree to contf- 
nue negotiations as recommended by 
Dr. Graham in the last paragraph of 
his latest report. * *

(b) The communications contain no 
such proposal.

(c) In view of the answer to (b), 
the question does not arise. The Gov
ernment of India have repeatedly 
affirmed that the future of Jammu and 
Kashmir must be determined freely by 
the people of the State. They will 
acquiesce in no solution which is not 
acceptable to the people of Jammu 
and' Kashmir.

54 PJ5J)
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HOUSE OF. THE PEOPLE
Tuesday, 27th May, 1952

The House met at a Quarter Past 
Eight of the Clock.

[M r . Speaker  in  the Chair]

QUESTIONS AND ANSWERS 
(See Part I)

9-17 A.M.

MOTIONS FOR ADJOURNMENT
(i) R ioting near C iv il  Court .

(ii) T ension in  city of D elhi.
Mr. Speaker: I have received notices 

of adjournment motions from two 
Members. They are on the san>e sub
ject. They refer to the rioting that 
took place near the civil court on the 
26th May 1952 causing grave threat to 
peace, order and safety of Delhi. The 
other motion is worded in a slightly 
different manner, namely, the tension 
prevailing in the city of Delhi since 
yesterday and the indiscriminate 
arrest of prominent citizens this 
morning including a Member of Parlia
ment and of the Delhi State Assembly. 
As regards the question of the arrests 
I will come soon to another notice 
given which seeks to raise a question 
of privilege. I therefore treat the 
motion same as the first one deleting 
therefrom the question of the arrests.

As regards these motions, I am in
clined to think that whatever the 
degree of tension, it is a matter of 
opinion. The subject of the motions 
is not an abnormal one but a normal 
incident in the life of the country 
which is so vast and so wide. The 
only question, therefore, to iry mind, 
is as to whether such rioting or tension 
as is stated to have taken place is a 
fit subject, looking at the background 
and the nature of the business before 
the House, to take notice of in the 
form Off an adjournment motion. I 
am not therefore inclined to treat 
this as a. matter of public importance

44 P.S.D.

620

from that point of vitfw. Of course 
the matter of importance is always a 
relative question and we have to look 
at the importance of an incident like 
that in the background of tbe entire 
administration of the country, I am 
not inclined to give my consent to this 
motion on this sole ground.

But I would suggest what I had 
suggested the other day, namely that 
the hon. Member should put in a 
short notice question which I am pre
pared to allow, so that we may be 
clear as to what the facts are, what 
the tension is and what steps have 
been taken by the Government in the 
matter, what danger there exists to 
the peace and order through such 
rioting and tension, and so on and so 
forth. Let us have information on 
those points and then, of course, if 
necessary we mav consider as to 
whether an adjournment motion is 
really the only remedy through which 
we snouid deal with the matter. That 
much with reference to the adjourn
ment motions.

Shri Gmupadaswamy (M ysore): 
May I submit that the matter is of 
such serious importance that I came 
to know this morning that the tension 
is persisting even today and there 
have been stray assaults during night 
time. I feel that this matter may be 
taken up and I wish that the hon. 
Minister concerned would give us 
some information about these incidents 
and I also request you to allow my 
adjournment motion and oblige.

Mr. Speaker: Of course so far as
the request to the Home Minister to 
give such facts as he can, is concern
ed, that can be easily understood and 
permitted. But I do not see how a 
discussion in this House is going to 
ease the tension. Perhaps it may bs 
increased on account of the speeches 
in this House. So the best course is 
not to treat it as an urgent matter, 
even if one is inclined to agree—which 
I do not of course—that it is a matter 
which is definite and of public im
portance, it is not urgent in the s^t up
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[Mr. Speaker] 
which I have just indicated. . How
ever, if the Home Minister has any 
facts to give to the House, he may 
make a short statement.

The Minister of Home Affairs and 
States (Dr. Katju): I have only read
this morning’s papers and I ^ave just 
read a statement issued by the Delm 
authorities. In addition to those facts 
I have none in my possession If I 
may say so, I invite attention to the 
suggestion mafle by you with respect 
to a short notice question being put. 
If that is put, I shall make it my 
business to give to the House as 
'complete information as I possibly can. 
I may also add that so far as I know 
and I have * received no information 
either up to this time that there is 
any further tension in the city.

/  POINT OF PRIVILEGE 
y /A R R E S T  OF S h r i V. G. D erhpande

Mr. Speaker: I have received a letter 
of request from the hon. Member Mr. 
N. C. Chatterjee, who wishes to have 
my consent to raise a question of 
privilege upon the arrest of one of the 
Members of this House. The motion 
is that a breach of privilege of the 
House of the People has been com
mitted by the arrest of Shri V. G. 
Deshpande, M.P. by the police in the 
•arly hours on the morning of the 
27th May, when the House is in ses
sion and the House is deprived of the 
contribution that the said Member 
would have made by participating in 
the deliberations. Qf course, we are 
not much concerned with the latter 
part of the motion but the substantive 
motion is that the House is in session 
and a Member of this House has 
been arrested by the executive 
government.

Instead therefore of going through 
the long procedure that is prescribed 
in the Rules of Procedure I would pre
fer to exercise my authority under 
rule 214 and refer the question raised 
in this notice to the Committee of 
Privileges, who will inquire into all 
the facts connected with this matter 
and also consider as to whether, on 
the facts as elicited by them, they 
constitute a breach of privilege of the 
House. So nothing further requires 
to be done and "his matter will go 
now to the Committee of Privileges.

Shri Nambiar (Mayiiram): May I
respectfully submit to the hon. Home 
Minister through you. Sir, to see if 
he could make a statement as to under 
what rule and under what circum
stances this hon. Member has been 
arrefcted, whether he is likely to be 
released soon, or whether he will

continue to be detained. If some in
formation is given then we wiU be 
able to understand...................

Mr. Speaker: I do not think we
need go into that at all. Hon. Mem- 
•bers feel anxious about their col
league in this House and so does the 
Chair. That is why I am referring this 
question specially to the Committee 
of Privileges, which consists of hon. 
Members of this House who represent 
various parties. They will, in the 
committee, try to scan the evidence on 
the various facts that they will probe 
into and will come to proper conclus
ions. The matter wiU then come be
fore this House for such disposal as 
the House may like.

?* (Hooghly):
Sir, Mr. Deshpande has been detained 
under an executive fiat under‘ section
3 of the Preventive Detention Act.......
 ̂ Mr. Si^aker: He need not give the 

information to the House but he may 
give it to the Committee of Privileges^

Shri N. C. Chatterjee: May I make 
one suggestion. Under the rule under 
which you have exercised your prero
gative would you kindly fix an early 
date for the report of the Committee 
to be submitted, so that the matter may 
be finalised and placed before the 
House.

Mr. Speaker: I shall ask them to
finalise it as early as possible. After 
all the Committee will work in its own 
way and I will stress the urgency of 
the matter on the Committee.

COMMITTEE ON PETFl'IONS 
Mr. Speaker: I have to announce that 

under sub-rule (1) of Rule 133 of the 
Rules of Procedure and Conduct of 
Business in the House of the People, 
the following Members will form the 
Committee on Petitions, namely:—

Pandit Thakur Das Bhargava, 
Shrimati Renu Chakravartty,
Shri Asim Krishna Dutt,
Shri Govindrao Dharmaji Vartak» 
Prof. C. P. Mathew.

RAILWAY BUDGET—GENERAL 
DISCUSSION—contd.

Mr. Speaker: We will now proceed 
with the further general discussion on 
the Railway Budget. I am just having 
a reference to the composite list of 
Members who want to speak. The 
list is pretty formidable—the names
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suggested are 40. It is obvioiislj im
possible to accommodate the desire of 
all these forty gentlemen, but one 
thing c^n be done and that is we can 
accommodate at least l i  times the 
number if we curtail the time from 
15 to 10 minutes. So, if it is the desire 
o f hon. Members to accommqdate each 
other better, they may permit me to 
fix the shorter time limit. Of course 
I have got the right to do so, but I 
may have their consent for fixing the 
time limit at 10 minutes.

Some Hon. Members: Yes, Sir.
Some Hon. Members: No, Sir.
Mr. Speaker: Then the other alter

native is that a large number of Mem
bers must give up the idea of speaking.

Shri S. S. More (Sholapur;: I may 
be permitted to withdraw my name 
from the list, Sir.

Mr. Speaker: That is a good pro
posal. However, as all the Members 
may not be agreeable to the curtail
ment of the time I will say generally 
ten minutes and if an hon. Member 
wishes particularly to ha^e some more 
minutes he may go on for a couple of 
minutes more. But he must start with 
the determination that he places his 
point. The difficulty is that hon. Mem
bers take away a good deal of time in 
general dissertations and then they 
come to the points only at the end 
when about three or four minutes are 
left; when the warning bell is given 
the hon. Member generally requests 
for a minute more which usually does 
not consist of sixty seconds but a much 
longer time. So, this may be borne in 
mind and we may now start.

Shri Barrow (Nominated—Anglo- 
Indian): I would humbly suggest, Sir, 
that although there is a list there the 
Members should be present so thjit 
they may catch your eye. Otherwise 
it may happen as it happened yester
day—the names were re<»d out and 
the Members were not present, and 
we were getting a series of unrelated 
speeches; we were not actually having 
a debate because Members timed 
their arrival in the chamber with the 
time of their speeches.

Mr. Speaker: There is force in that 
argument, and therefore I am bind
ing myeslf neither to the list nor to 
the order given in the list. It is not 
possible to do that. A Member is 
expected to be called any time or not 
to be .called at all and he hns to be 
present in the House all through. So, 
we will try to follow that.

Shri Hukam Sinffh (Kapurthala- 
Bhatinda): But have the Members to 
catch your eye or .you will call them. 
Sir?

Mr. Speaker: The Members have to
attempt slightly so that I may know. 
The difficulty is that it is not possible 
for me to know, at least for the 
present, who is who in this House 
completely; I know a good number but 
not the entire number, and if I do not 
go by the list I may call upon several 
Members belonging to on© group to 
the neglect of the others, which I do 
not propose doing. All the different 
ideologies and groups must have some 
fair opportunity at least of expressing 
themselves.

We will now proceed with the 
debate, and the general time limit will 
be ten minutes. Mr. Venkataraman.

Shri Venkataraman (Tanjorfe): It
used to be my privilege in this House 
to espouse the cause of railway labour 
from time to time, but now I find, Sir, 
that some of my friends on the other 
side have really stolen the thunder 
from me. They have only stolen the 
thunder but not the light as was clear 
from the speech which mv hon. friend 
the Member from Mayuram made 
yesterday. He made a number of 
points and exaggerated them to such 
an wctent that I am afraid he has lost 
the case which he had very dear to 
his heart. He said that the Railway 
finances have been mortgaged to the 
General Revenues, that Rs. 34 crores 
have been transferred to the General 
Revenues, that it is all bad. And he 
was backed by another hon. Member 
who used the expression that the Rail
way Finances were being used as the 
handmaid of the Generail Revenues of 
this country. We all knew that the 
Railway finances are loans which have 
been borrowed by the Government 
and it has to pay interest on those 
loans; even at the current market rate 
of interest 31 per cent, will have to 
be paid. Therefore, the contribution 
the Railway finances make to the 
General Revenues, namely lending at 
4 per cent, cannot be regarded by any 
person as something extraordinary or 
something very great or as something 
which is very likely to cause great 
harm either to the Railway finances 
or to the people employed in the Rail
ways or to the people of the country.

We may also look at another as
pect of this question, namelj*- that 
though the capital at charge is only 
Rs. 860 crores the current .market 
value of the capital at charge must 
be anything up to Rs. 20C0 crores. The
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[Shri Venkataraman] .
Railways were integreted and the
present system consists of many! . . .

An Hon. Member: The air-condi
tioning system is not working and it
is very hot to sit here.

Mr. Speaker: I know that. I made 
enquiries and find that the machine 
is being set in order, but it takes its 
own time.

Shri B. Das (Jajpur-Keonjhar) ; 
May I suggest that the fans here need 
not be removed so that they may serve 
as an alternative in case of break
down of the air-condit’oning system?

Mr. Speaker: The question was
duly considered and the fans were re
moved in the interest of having much 
larger space available for sitting and 
for passages. We are now not the 
old number of 140 nor the later num
ber of 200 and odd but we are 500 nov  ̂
and it requires more passage room and 
all that. That was why the fans were 
removed.

Dr. P. S. Deshmukh (Amravati
East): All the 500 are perspiring!

Mr. Speaker: Good. . The hon. Mem
ber may continue.

Shri Venkataraman: I was referr
ing to the integration oi the StatifRail- 
ways. When the State Railways were
taken over by the Government we had 
not paid the market value thereof but 
only ihe book va:i.e and 4 per cent, 
of the book value which is very much 
written down .is not a very great 
contribution to the General Finances. 
Then, Sir, let us test the correctness 
of the proposition from another angle. 
If instead of the state running the 
Railways we had a corporation, then 
that corporation would have had to pay 
income-tax on all the revenue it 
got. Today as a state depart nent the 
Railways are not paying any income- 
tax and there cannot be any complaint 
that the General Revenues are affected. 
On the contrary, I am afraid people 
may say that the boot is on the other 
leg and when the general discussion 
of the Budget takes place they may 
say that the Railway Finances are 
pampci'f'd and that due coniribntions 
to the General Revenues are not got 
from the Railways. Therefore, I see 
no very great point in the criticism 
that Rs. 34 crores are being transferred 
from the railway to the general 
finances.

Theni Sir, my hon. friend referred 
to the condition of labour and spoke

with considerable heat. He said that 
the officers were drawing Rs. 4,000 as 
salary while the worker was getting 
only Rs. 70 and that the whole system 
was thoroughly rotteii. I have looked 
into the figures of 1939, treating that 
as a base year, and compared them 
with the-figures for 1951 and this is 
what I find. In 1938-39 the number 
of Class I and II officers, that iŝ  
superior service officers, was 1,784 in 
the whole of India. In 1950-51 this 
number has increased to 2,079. In 
1938-39 they were paid Rs. 3 crores 
and 6 lakhs and odd, while in 1950-51 
with an increase in the number of 
Class I and II officers the salary bill 
was only Rs. 2 crores and 87 thousand 
and odd, that is, the olficers were 
drawing a reduced sum. Therefore, 
we were really on the right track. I 
am one with my hon. friend that there 
should be as little disparity as possible 
between the maximum and the mini
mum, and the sooner we strive to 
achieve this reduction in the disparity 
the greater chance will chere be for the 
prosperity of all people in the country. 
At the same time, we have to take 
note of the steps that are being taken 
by the administration and nnt criti
cise it merely for the sake of c’ iti- 
cism. Now, let us compare the figures 
of wages in respect of Class IV em
ployees. The number of employees 
ha.s increased from 5 lakhs, 3 
thousand and odd in 1938-39 to 
6 lakhs, 54 thousand and odd in 1950
51. The wage bill in 1938-39 was 
Rs. 13 crores and 75 lakhs whereas in 
1950-51 it was Rs. 62 crores and 14 
lakhs. Now, the increase per capita 
comes to *845 in the case of unskilled 
labour and 1,201 in the case of mechani
cal workmen in class IV. I arn very 
happy to find that !he increase in 
wages for class IV servants has not 
merely been keeping pace with the 
rise in the cost of living index but it 
has really materially added to their 
siTandard of living by a very small 
fraction. The cost of living has gone 
up by times while the wage bill 
has gone up by four and odd times. 
Therefore, it is a very healthy sign 
that the Class IV employees' lot in 
our railways has improved and un
like most of the employees and work
men in other industries who are strug
gling to keep pace with the rising 
cost of living, the railway employees 
have done a little better and have 
improved their condition from what 
it was in 1939.

Then, Sir, it may be said as is usual 
. in trade union platforms that if we 

reduce the number of officers and 
their salaries we may be able to im
prove the lo t . of the poorer classes
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o f workmen. I am afraid that that 
argument will not hold good. Even 
if you reduce by one-half the entire 
salaries of Class I and II officers, the 
net saving would be of the order of 
Rs. 1 crore and 43 lakhs and the wage 
bill of Rs. 62 crores in respect of 
workers is not going to be 'very 
materially affected by this small 
contribution. I was further surpris
ed when in the same breath my neigh
bour Shri Nambiar said that the rates 
and freights have also been increased, 
and he criticised . that. I would 
have liked my hon .. friend to choose 
one of these two . points. Either 
ask for higher wages and say it should 
be laid down that every worker should 
get at least Rs. 100, and say that the 
people should pay more for their 
travel; or conversely, ask that the 
rates should be reduced a n d . the 
freight should be reduced, and agree 
to a freeze in wages. Jt is impossible 
to ask for both at the same time. If 
you want increased amenities and if 
you want, as I do want, better condi
tions of living for the working classes, 
we people representing trade unions 
should not say that the rates and 
fi eights are very high. In my opinion, 
they are not Jiigh at aU in this 
country.

May I submit. Sir, that three or 
four minutes were consumed in the 
discussion about the air conditioning 
arrangement in the House?

Mr. Speaker: Taking that into ac
count, I have, given the warning. Any
how. he may proceed.

Shri Venkataraman: When we
compare the freights and rates in the 
manner I have suggested, then we see 
that they are a little over what they 
were in 1939. Supposing we. reduce 
the rates and freights from what 
they were in 1951-52 to what they 
were in 1939 in terms of the purchas
ing power of the money, then it comes 
to hardly two pies, because the cost 
o f  living and the price level have all 
gone UD by not less than three times 
and six pies reduced three times 
comes to two pies only. Therefore, 

let us adopt one stand. Let us either 
say that the people will have to pay 
more in order that our workmen will 
be able to maintain a better standard 
of living, or let us say that the people 
must get the benefit out of the in
creased earnings in the railways and 
therefore, we will agree to a wage 
freeze, so that the benefit that ac
crues out of it will go towards the 
reduction in freights and rates.

Then, Sir, there are a number of 
points on which I wanted to speak

but in view of the limitation of time 
that you have imposed, I would refer 
to only one or two tilings. Firstly,
there are a nu m ^r 6i mis-statements 
made by my hon. friend Shri Vittal 
Rao from Hyderabad. He told the 
House that the diet was charged for 
nowadays whereas it was not charged 
for previously. I have made re
presentations myself to the Railway 
Ministry and I do not ^link this state
ment is correct. The diet is not cbarge- 
ed for* for those persons who are 
drawing less than Rs. 60. In' respect 
of temporary: §taff also, we have made 
repeated representations to the Rail
way Ministry that the ten^orary 
staff should be absorbed as early as 
possible and we were told that the 
number of temporary staff now in 
existence is about 90,000 out of a 
total of nearly one million workmen.

Shri Nambiar (Mayuram): Question. 
It is 2 lakhs. _  ^

Shri Venkataramanr i  shall be 
very grateful if the Minister who 
furnished me with this information 
in reply to my letter A ôuld answer 
the question posed by my hon. friend. 
Now, out of these 90,000. 60.000 would 
in any event be casual labour. Any
one who is ‘ connected with factory 
administration knows that there .must 
be some little margin for casual labour 
but it should not be according to me. 
the same persons. If a person had 
put in nearly twelve months of conti
nuous service, then he st.ouM become 
a permanent workman, and the 
other temporary workman should be 
promoted in that place.

In the end, I want to refer to only 
one more important matter, and that 
is the improvement that has taken 
place in the matter of punctuality of 
ordinary trains. My hon. friend Mr. 
Anthony who is really a master of 
crisp phrases once said that the O.T. 
Railway is the “ out of time” Railway. 
It never used to keep time, but when 
the Vice-President recently travelled 
by train, it arrived ahead of schedule! 
These are the. features of our railway 
administration about which we should 
be glad. The Railways ^ e  the 
greatest and the ' grandest national 
asset and we should be manfully 
proud of our performance.

Shn N. C. CJhatteriec (Hooghly): 
The hon. the Railway Minister describ
ed himself as the custodian of the 
largest nationalised undertaking in the 
country. We should like to congratu
late him on this title which he claims. 
Certainly, the Railway is the biggest 
national lyidertaking. At the same 
time. 3r9*t-<itight to see that the evils 
o f State capitalism do not come into
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play. You ought to see that justice 
and fairplay are done all around. Look 
at the figures which the hon. Minister 
has given in his Budget estimates. 
Look at the colossal protit which the 
railway undertaking is making year 
after year. The gross traffic receipts 
are Rs. 282 crores and 16 lakhs. The 
working expenses amount to Rs. 217 
crores and 93 lakhs. The net traffic 
receipts therefore are Rs. 64 crores 
and 23 lakhs. Take therefrom cniscel- 
laneous expenditure— Rs. t> crores and 
75 lakhs. What is the position? The 
net railway revenue is Rs. 57 crores, 48 
lakhs. Now with this Rs. 57 crores and 
48 lakhs net railway revenue what are 
you going to do? You may not like 
communism; you may hate bo lsh ev i^ . 
But the Prime Minister of India him
self has admitted, after visiting some 
ot the railway colonies, that they are 
possibly the worst slums and that they 
are a disgrace to the country. Now what 
are you doing? Deep down in the back
ground of these slums is spreading the 
flames which ought to be extinguished.
If we do not do our duty and fail to 
provide real type of amenities and 
fail to uplift labour which we employ 
as the biggest employer of labour, we  ̂
shaU not do our part in the national 
interest and the flames which are 
allowed to spread may lead to an 
ultimate conflagration.

I am glad the hon. Minister r ^  
cognises this. He is not in the habit 
of his predecessor— giving a certificate 
to himself. The hon. Mr. Gopala- 
swami Ayyangar, I find, struck a note 
of optimism. His words are, there 
should be a recognition of practical 
Indian statesmanship at the top-level”
I am glad to find that our Railway 
Minister has behaved better and is-not 
in the habit of showering compliments 
on himself.

But I want to know what is the plan, 
what are the concrete suggestions for 
uplifting labour. It is no good simply 
saying that we have done a lot at 
Chittaryijan, that we have given them 
model housing and our olan is to have 
that as the standard. What are you 
going to do this year or in the near 
future? It is no use showing large 
surpluses; it Is no use being self- 
comrilacent about the buoyancy of the 
railway finance and lest on our oars. 
You must show that you are domg 
your duty. Listen to the railway 
travelling public as also the employees 
of the railwav«. Now what has been 
dene for improving the ame^tles c f 
the third das*; passeneers? T]>ey are 
contributing Rs. 99 nrores and over.

nearly Rs. 100 crores, and they ought 
to get a fair deal out of it.

Also a lot of comment has been made 
regarding the rates. I am not going 
into details, but it is our duty as ihe 
biggest employer of labour to see that 
justice is done both to the public,- 
especially to the poorer sections of the 
public, and also to the railway staff 
all round.

Now, Sir, I have got to address this 
House on one important matter—that 
is railway regrouping. I suspject, Sir, 
there is something like an innuendo in 
the hon. Minister’s speech when he 
said that we should be animated by 
the desire of having one united India 
and he pleads for solidarity and pros
perity of the nation as a whole. He 
asked this House to rise above narrow 
parochial, provincial, sentiments and 
prejudices. My charge is this, Sir, that 
in the railway regrouping business the 
late Minister in charge of Railways 
succumbed to provincial sentiments 
and prejudices. He did not do what 
was fair. I have in my hand the Rail- 
wa,v Board’s memorandum. Every 
hon. Member of this House should read 
it. This memorandum was prepared 
on the question of the formation of the 
Northern, North-Eastern and Eastern 
Zones. That has been circulated to 
the hon. Members of this House along 
with the summary of the proceedings 
of the Central Advisory Council for 
Railways. Now, Sir, the greatest ex
perts, after years of deliberation, gave 
their considered and final verdict. What 
is their verdict? I will read, Sir, one 
passage, that is paragraph 55. It is 
now suggested, insinuated, alleged, that 
we from Bengal are demanding that 
Calcutta should be the headquarters 
of the North-Eastern Railway out of 
parochial sentiments. This is absolute
ly untrue, Sir. We repudiate this 
charge. The Railway Board’s biggest 
experts, after years of scrutiny, give 
their verdict in these words. I am 
reading from paragraph 55, page 14, 
of the memorandum of the Railway 
Board.

“ It is necessary to bear in mind 
that the jute and tea industries 
located in Calcutta 4ie  dependent 
for almost all their supplies of raw 
materials on regions of North
Eastern Zone. Similarly practical
ly all the imported eoods. includ
ing food-grains for all these areas 
are received in the Calcutta Port. 
North-Eastern Railwsry will ensure 
for all the regions of the zone 
direct access to the port of Cal
cutta under one railway system’*
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And, therefore, they said, having 
regard t(o business interests, hav^g 
regard to the basic principles of re
gional regrouping, in the clearest pos
sible language that Calcutta should be 
the headquarters of the North-Eastern 
Zone.

They proceed further:
“ Calcutta has not only many 

jute mills, but also the head offices 
of the managing agents of numerous 
Assam and North-Bengal tea 
gardens are,in Calcutta. The loca
tion of the headquarters of the 
North-Eastern zone in Calcutta 
will afford facilities to business 
and trading interests."
I demand from the present Railway* 

Minister some cogent argument as to 
why tl\is considered advice of the 
Railway Board has been jettisoned?

Take, for instance, the demand of 
business. You know, Sir, there is 
complete solidarity and unanimity of 
opinion on this question in Bengal. 
You cannot wipe out Bengal from the 
map of India. You cannot forget that 
Calcutta is still the biggest port. You 
cannot possibly place Gorakhpur on 
the same pedestal as Calcutta. It is 
absurd. I have no fight with Uttar 
Pra9esh. There is absolutely no ques
tion of any inter-provincial jealousy or 
animosity. I want to know why this 
Government has disregarded the clear- 
cut opinion recorded in January 1952 
of its best experts that having regard 
to the importance of Calcutta, having 
regard to the fact that the jute mills 
have to take their supplies of raw 
materials from regions of the North
Eastern zone, having regard to the 
fact that the tea-growers have their 
managing agency concerns in the City 
of Calcutta, it is in the interest of 
trade, it is in the interest of the eco
nomy of the country that Calcutta 
should be the headquarters of the 
North-Eastern Zone.

What are the arguments put for
ward? It is no use standing up and 
saying that we want solidarity. I take 
it as a refleclllon on the experts who 
drafted this memorandum; it is a 
reflection on the patriotism of the peo
ple who know this affair. They took 
into account all these considerations. 
With the fullest knowledge of the state 
of things they have done it.

The hartal which we had in Calcutta 
was. Sir, a genuine expression of 
public feeling on this question. It is 
not a question of any sectarian 
feeling; it is not a question of communal 
feeling; it is not-a question of provincial

sentiments. If you read the proceed
ings of the Local Advisory Council 
held in Calcutta, you will find English 
merchants, Indian merchants, commer
cial men, all possible interests, re
presentatives of the Bengal legislature 
and other public men, Members of 
this Parliament, protested against any 
revision of this Railway Board’s 
memorandum. They seiid; “For heaven’s 
sake do not give a go-by to this consi
dered verdict.”  We do not know. Sir, 
what happened. Dr. Mookerjee has 
told you how it happened. I am not 
going to indulge in any language of 
declamation, but the fact remains that 
while on the 27th of February when 
the Central Advisory Council met the 
hon. Minister had stuck to the opinion 
that this was the ideal state of affairs, 
on the 7th March, in deference to the 
request of the U P. Government this 
verdict was negatived. Is this demo
cracy? Is this fair-play? For the first 
time in the history of India, seventeen 
crores of people have returned us to 
this Parliament. Are you not flouting 
this Parliament, are you not insulting 
this House?

Dr. P. S. Deshmukh: In what way?
"fthri N. C. Chatterjee: In what way?. 

Do you not realize? In Feburaryyou 
arrive at a decision and a few days 
afterwards you completely take a 
somersault. Could you not wait till 
the Parliament met on the 13th of May? 
Was it not in accordance with the 
fundamental canons of democracy that 
you should place the matter before 
Parliament and convince them not only 
that justice is done but that justice 
is being done in the interests of all 
concerned? Is it not a cardinal princi
ple of upright democracy that justice 
is not only done but that it must be 
shown that justice is being done? On 
this matter the Government of West 
Bengal is backed by aU sections oJ 
public opinion. It is not a provmcial 
or a parochial question. In the in
terests of justice, fairplay and national 
solidarity, I give this warn*Ing to the 
House: if you stick to this unwise 
decision a good bit of the North 
Bengal traffic may go to Pakistan and 
the port of exit will no longer be Cal
cutta but Chittagong. Pakistan is 
anxiously watching whether you are 
going to reverse the decision. If it 
is not done there will be great diver^ 
sion of Indian traffic. (Interruption).

Mr. Speaker: Order, order.
Shri N. C. Chatterjee: That will

have serious consequences. Unfortu
nately Dr. Deshmukh does not know 
my part of the country as well as I do. 
If this unwise decision is not reversed 
soon, it may be disastrous to the 
economy of the country.
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Shri Barman (North Bengal—Re
served— Sch. Castes): I do not pro
pose to tell the Government their own 
story. But certainly I feel a bit un
happy when I think of the decision 
that the Railway Ministry has made 
subsequently. I am particularly un
happy over the fact that the Sealdah 
Division, which had all along been 
considered as an integral part of the 
metre gauge system on the northern 
side of the river Ganges, has suddenly 
been taken out of that system. The 
Ministry itself had supported it all 
along, and I do not know why it 
changed its_ mind. 1 would respect
fully request the hon. Minister to 
give further consideration to this 
matter, and with that object in view 
I shall place one or two additional 
circumstances and facts before him.

Sir, it is a fact well known to this 
House that after partition this Sealdah 
Division, which was an integral part 
of the system in the traffic towards 
North Bengal and Assam, had been 
cut off. It was after the 15th August, 
1947 that this part of the system had 
lost its connection. Previously it was 
part and parcel of the E. B. Railway, 

.then it became part and parcel of the
A. B. Railway. It was after the parti
tion of Bengal that it was absolutely 
cut off and tacked on to the E. I. Rail
way. Even then, the Ministry itselt 
in the memorandum that has been 
circulated to us, admits that though 
this system has been working as a 
part of the E. I. Railway after parti
tion, still the circumstances and inci
dence are sucli that it cannot be fully 
integrated in all matters. Besides, 
though it was separated by Palnstan, 
yei this Division namely the Sealdah 
in Division was working solely 

for the transit of goods and 
also passengers towards and from 
North Bengal, Assam and North Bihar. 
Now, I do not know the reasons why 
thiis connecting link o f the whole 
North Eastern system with Calcutta 
has been suddenly cut off. The 
Ministry might argue: never mind, it 
is an all-India system. I place before 
vou, Sir, that once these six 7ones 
are constituted and once this Eastern 
Zone is treated as a seoarate entity 
from the North Eastern Zone, the same 
difficulty that existed before between 
one Railway and another will arise 
and continue. We know that when 
goods are carried by the same railway 
there is less chance of loss, theft and 
damage during transit. But when 
goods are transmitted through different 
railway systems the extent of loss, 
damage etc. in transit is much greater. 
It is no consolation to the consignee 
to be told “ If you lose your goods, you

can certainly file a suit or inform the 
Ministry, and you can be compensat
ed” . You can no doubt get compensa
tion after a laborious process. But 
your immediate loss cannot be made 
good or recouped by this consolation.

[S h r i M. A. A y y a n g a r  in the Chair]

I come from North Bengal and 1 
know what is the feeling there. There 
is a Director of Movements posted at 
Calcutta. Of course, so far as the big 
Industrialists or influenti.il concerns 
like the D.P.A. and the I.T.P.A. etc. 
are concerned, they will have their 
demands adequately met with the 
help of this Director of Movements. 
But what about the thousands of small 
traders and consignees? They will 
find the greatest difficulty. Even 
though the Director of Movements may 
try his best, it is the biggest consignees 
whose claims will be met first and the 
others will be left in the lurch. That 
is our difficulty.

In addition to that, I may place one 
other factor for the consideration of 
the hon. Minister. The present system 
that has been carrying goods, I mean 
the Assam Rail link, has been 
newly constructed and it carries 
only a part of the traffic^ to
wards North Bengal and Assam. Of 
course. North Bihar has got this only 
route. But so far as North Bengal and 
Assam are concerned, it is absolutely 
inadequate. I pressed from the very 
becinning, when this Rail Link was 
being constructed, before the hon. 
Minister that for the safety of India, 
in the interest of the defence of our 
Eastern Region, which spreads over 
thousands of miles of our frontier, and 
for the sake of the transit of goods and 
passengers in that Region, the line 
should be doubled or that it should at 
least be made a broad gauge line.  ̂ Of 
course it cannot be done overnight, 
and we are waiting. But what is the 
oresent position? Of about 60 lakh 
maunds of tea that is transmitted 
from Assam and North Bengal onlv 
12 lakh maunds are carried by this 
Rail route. 48 lakh maunds have to 
come via Paki.«?tan by the river route 
and 50,000 tons of food for Assam 
<tor the tea garden consumption) have 
to be sent by this river route. So r.lso 
120 lakh tons of coal to the tea gardens 
are transmitted by this river route.
220,000 tons of jute are sent towards 
Calcutta from North Bengal and Assam 
by this river route. Now I ask the hon. 
Mibister: do they want to continue 
this sort of uncomfortable position? 
The other day my hon. friend. Mr. 
Chaudhuri from Assam complained 
that their salt which yras going from
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Calcutta to Assam had been stopped 
in Pakistan and for several days the 
Assam people did not get that salt. 
I would specially ask the hon. Minister 
to divert his department's attention 
towards this great problem. It is not 
a question of commerce and industry 
but it is a bigger problem of defence. 
I need not mention the details of it, 
because the hon. Minister knows 
everything as to how during the 
second World War some 4 or 5 railway 
lines were so engrossed in transit of 
war materials that even at the time 
when the Bengal famine was impend
ing, and we could procure rice from 
Orissa which was ready for moving it, 
the Government could not provide us 
with the railway wagons and that was 
one of the immediate reasons why the 
onrush of the famine could not be 
averted. In these circumstances, this 
link will have to be strengthened. Once 
that is established, I can say—though 
I do not know the particulars—that 
the Sealdah division will be more than 
over-worked in order to serve the 
entire North Bengal, North Bihar and 
Assam in the matter of transit of goods 
and passenger traffic. On these 
grounds, we feel strongly we would 
have to consider what we can do in 
order to give us some satisfaction. We 
a re , very much worried about this 
matter.

Mr. Chairman: For the convenience 
of hon. Members—so that they may go 
out, if necessary and come in—I will 
read out the names; I will call out in 
the following order. I have got a 
separate list of Members, Congress and 
non-congress.
Non-congress members—

Dr. Krishnaswami, Dr. Jaisoorya, 
Shri H. N. Mukerjee, Shri T. K. 
Chaudhuri, Shri Rajabhoj. Sardar 
Hukam Singh, Shri Frank Anthony.

Congress members—
Shri C. R. Narasimhan, Shrimati 

Uma Nehru, Shri Pataskar.
Dr. Krishnaswami (Kancheepuram): 

As I was listening to the Railway 
Minister’s speech the other day, I 
wondered for a moment whether we 
were listening to a popular Minister 
or to a sun-dried bureaucrat interested 
in matters of routine administration, 
concerned with mere detail, and con
cerned, if I might say so, with only 
very, very incidental matters relating 
to railway transport. I have taken 
some trouble to examine the Railway 
Budget, to master the White Paper that 
has been presented to Parliament and 
to analyse the various detailed schemes 
that have been worked out in other

documents presented to Parliament. 
But before I consider some of those 
details, I should like to make an inci
dental observation which springs from 
the Railway Minister’s speech; he 
seems to attach far too much im- 
])ortance to regrouping and to the fact 
of Government having saved a rertain 
amount of money by minimising book
keeping devices. Of course, the Rs. 16.72 
crores which have been lessened both 
from the receipt side and the expendi
ture side is merely an accounting 
device; but taking into account our 
railways as they are, I do not know 
whether it is not a matter of some 
significance to know how inter-railway 
accounts have been operated, because 
we might have an idea of the expen
ses incurred, of the outputs that society 
receives and the inputs we make into 
one of our great public enterprises.

I want this House to realise that 
Railways are a socialised enterprise 
and when once you consider them to be 
a socialized enterprise, the criteria that 
you have to apply in respect of rates 
and freights, the criteria that you have 
to apply in respect of new investment, 
are different from the criteria that a 
capitalist enterprise takes into account. 
It is from this simple point of view 
that I want to ask my hon. friend, the 
Railway Minister to consider the 
Railway Convention that was recently 
arrived at and consider. I shall go 
into the details of the Budget in an
other minute or two—whether the 
present system of allocation of funds 
as between different purposes is satis
factory or whether the present system 
of expenditure, the tests that are taken 
into account for railway development 
purposes are sensible. We are told, 
that after having made a guaranteed 
payment of about 4-25 per cent, each 
year to the general exchequer, we 
would have a certain amount reserved 
for the RaQway Development Fund and 
one of the purposes of that Railway 
Development Fund would be to extend 
unremunerative lines in different 
parts of the country. The test of 
remunerativeness is that new line must 
yield at least 4*2 per cent, on the ex
penditure incurred. Now, I think this 
is a high rate, particularly when you 
are considering development through 
a socialised enterprise. A private 
Railway, for instance, which under
takes new investment will take into 
account the direct return which it gets 
on its capital, whereas a socialized 
enterprise will have to consider not 
only the direct returns on the capital 
invested, but also the indirect returns 
that accrue to the State from taxes 
levied on new factories, industries and 
other enterprises which come into
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being as a result of railway develop
ment. Let us not make the mistake 
of thinking that the Railways are own
ed by two different authorities. For 
purposes of better administration we 
have two budgets and from the point 
of view of the community, the 
Railways are owned as much by the 
community as the general exchequer. 
I feel that this 4*2 per cent, is a 
narrow test, because if we examine 
the great developments that have taken 
place in other countries, you will find 
that when you consider unremunera- 
tive enterprises, they are unremunera- 
tive from the strictly financial point 
of view, but when you make allow
ances for the indirect social effects 
that spring up from developing many 
under-developed areas, by penetrating 
into ^he hinterland, and linking up 
centres of production and consump
tion, you will find that the total re
turn to the exchequer will be in the 
region of five per cent, or thereabout. 
What you are now laying down in 
effect is that unless we obtain a total 
return of about 7  ̂ to 9 per cent, we 
cannot embark on any enterprise. It 
is tragic fact that our railway system 
of accounting is archaic. I want to 
make this observation in the hooe that 
the new Railway Minister who is fresh 
to his job and blessed according to his 
friends with energy, will apply himself 
to the task of re-organizing the system 
of accounting. What is the method of 
accounting that we follow in our Rail
way Budget? One would haye thought 
that accounting procedure is something 
which is recognized as useful and 
desirable in all countries where 
socialized enterprises are operated. 
Why, Sir, only the other day I read 
Mr. Sawell Bray’s analysis of account
ing, in which he points out that from 
the twin standpoints of economic 
efficiency and accounting desirability 
an enterprise whether it is community 
owned or private owned should follow 
the same accounting procedure. The 
first essential insisted upon is that an 
enterprise should prepare a balance 
sheet which presents a still picture of 
assets and liabilities and a profit and 
loss account for a period. In the one 
case, you would have an idea of what 
exactly your assets and liabilities are. 
In the other instance, you know how 
expenditure has been incurred, what 
outputs you get and where you incur 
a greater amount of expenditure to 
produce the same output. In certain 
cases, even if losses are incurred, the 
community, who as the shareholders, 
have the right to determine the policy 
of the Railways, will have an oppor
tunity through Parliament of placing 
before the Railway Minister the

reasons and the purpose for subsidising 
certain unremunerative items of ex
penditure. As it is, by the new 
fangled re-grouping, we do not know 
where we stand. The Railway finances 
are in a very confused state, anything 
may happen, wastes may occur and 
the community may ultimately sub
sidise regions on no definite principle.

Take this very simple matter of the 
Chittaranjan locomotive workshops. 
We have had its praises sung to us. 
We have been told that many loco
motives would be turned out every 
year. But, surely we would like to 
know to which particular lines those 
locomotives would be allocated, and 
what principles would be taken into 
account in determining such allocation. 
It would not be possible, in future, 
to find out how such matters would be 
determined. One would have thought 
that our great Railway public utility 
system would have been broken into 
half-a-dozen corporations, or prefer
ably more, each of these corporations 
representing sizable operational units 
and enjoined by statute as in England 
to present a balance sheet and a profit 
and loss account to Parliament. W e 
would then have been in a position to  
know which particular section of the 
community we should subsidise, which 
may require development, which lines- 
yield an output commensurate with 
the input of expenditure incurred, and 
lastly we would be in a position ta 
exercise a check on wasteful expendi
ture incurred possibly by the new 
satraps of railway administration.

One word more, Sir, and I have 
done. Reading the White Paper, I 
came across an extraordinary sugges
tion by the gentleman who had draft
ed it, that the increase in freight rates 
and passenger rates had not seriously 
affected the flow of passenger traffic 
and to support this conclusion he 
relied on the fact of the average- 
passenger mile not having appreciably 
declined. Now the average passenger 
mile has, as any one familiar with 
Railway Economics knows, its own 
value and its purposes. Through time, 
average passenger mile is bound to fait 
because local passenger traffic neces
sarily tend to increafse more than 
distant passenger traffic. Whereas the 
average ton mile increases, the aver
age passenger mile decUnes. This is 
a factor which weighs with those who 
embark upon large scale schemes of 
electrification of railways for suburban 
development. It cannot be used ta 
support absence of a fall in passenger 
traffic consequent upon the rise in 
passenger rates. The argument that
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freight rates should be increased as 
the freight rates for coal and other 
commodities as they have been un
economic, is unsound. Now, I would 
like to put before my friends another 
point of view argued with equal vigour 
and passion only two years ago. Two 
years ago, when we devalued the 

I currency, we were asked, and many 
injunctions were issued to coal pro
ducers to cut down their prices by 
about 10 or 15 per cent, as it would 
contribute a great deal towards lessen
ing inflationary trends. We were also 

 ̂ asked to preserve high grade coal in 
the national interest. What has 
happened to all these arguments? 
Have they all gone by the wind? To
day we have increased freight rates by 
30 per cent. The result is that we are 
adding increases in freight rates to 
the cost of coal. We are told however 
that the increase in burden on private 
enterprise is only about 3-62 crores. 
But. 3-62 crores is sufficient if you 
take into account all the various ancil
lary and multiplier effects to promote 
an .inflationary spurt and are we in a 
position to raise the costs to different 
enterprises?

We have not dealt with labour pro
blems in this budget sufficiently be
cause we do not in many instan
ces realise what labour problems are 
important in this huge leviathan re
grouped system of Railways. No one 
knows where we stand with respect to 
labour, because all labour questiotis 
are lumped into one big category. 
An3̂ hing can take place. An3rthing 
can be presented and can pass muster 
for sound finance. The time has 
arrived when we should certainly 
break up this account into discrete 
parts so that we may be in a position 
to understand what exactly the profit 

^and loss is, so that the community as 
the shareholders, may be in a position 
to determine where it should subsidise, 
how it should subsidise, which parti
cular service it should subsidise, and 
make the Railways a really national

• asset. It is not enough to own the 
Railways; we ought also operate 
Railways in the social interest.

Shri S. A. Khaa (Ibrahimpatnam): 
I am grateful to you. Sir, for having 
given me this opportunity today to say 
something on the Railway Budget in 
this august Assembly.

There have been many criticisms of 
the Railway Administration; not all of 
them have been fair. In fact, I feel 
that some of the hon. Members in this 
House, while arguing out their cases, 
have developed what the Railway 
people call the “hot axle” and were 
completely off the rails. The fact of

the matter is that looking back over 
the span of years that separates us to
day from those unhappy days of parti
tion, when we were faced with 
national calamities of the first magni
tude, it is no wonder that the Railway 
system in this country was faced with 
enormous problems, which it did its 
very best to solve, and I sincerely feel 
that the Administration deserves all 
praise and credit for the work of re
habilitation which it has been doing 
during these past five critical years.

I do not wish to juggle with figures 
because figures are not always enough 
to prove a case. Those who are well 
acquainted with the trick of the trade 
can prove or disprove anything b y  
quoting mere figures. The fact is that 
we should survey the achievements 
of this Administration in terms o f 
human endeavour and not merely by 
figures. All the same I should like to 
say, and I am sure that this House will 
support me, that the figures supplied 
to us, copious and vast as they are,, 
show . a revenue and expendi
ture to the tune of 286 crores on 
each side. I hope that this vast sum o f  
money, every rupee, every anna, every 
pie of it, will be spent wisely, not only 
on the welfare of the railway em
ployees, but also on the advancement 
of the Indian Railways.

We have no cause for complacency. 
Much has been done; much remains yet 
to be accomplished. We are still 
depending on foreign countries for 
our essential needs, such sK wagons^ 
coaches, rails and locomotives. How 
long, might I ask, are we to depend on 
the sweet will and pleasure of foreign 
countries? It is imperative that we 
not only maintain the present efficiency 
of the railways but also try to enhance 
it. At the same time we should build 
up our basic heavy industries, for with
out them we will be helpless in a 
hostile world.

Whatever people might say on the 
opposite side— and I cannot help feel
ing that they do so in a sheer spirit of 
criticism—the fact is that what the 
Government have done is a step in the- 
right direction and it has proved 
successful.

In this country we are short of steel» 
which is a basic raw material. W& 
need all the steel we can get. There
fore in the circumstances it would be 
wise if the Government did not spend 
money needlessly on building new 
tracks, new railways and opening up 
new areas in the country. At present 
we can hardly afford this luxury. I f  
you want to open up new areas, it 
would be in the interests of the country
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to wait for another few years, because 
just now it would be the height of folly 
to throw our money about.

Similarly, there is great need for 
economy in the purchase of Stores and 
I for one welcome the idea of the 
<:reation of a Central Agency of Stores 
Purchase and I hope that the Adminis
tration will do its best towards perfect
ing the accounting of Stores.

While on this subject of economy, 
may I point out that the money which 
the Administration proposes to spend, 
on a new railway station at New Delhi 
is a sheer waste. Why do you want a 
new station in Delhi just now? It is 
a kind of luxury though it may be 
from the point of view of architecture 
a fine thing to commemorate the glory 
of our railways but the time has not yet 
come. We are going to spend 35 lakhs 
on the new railway station, 48 lakhs 
on new lines and 28 lakhs, on the pur
chase of the Tapti Valley Railway. 
This money can very well be saved and 
spent later or even now for providing 
amenities for third class passengers or 
on housing the families of railwaymen, 
which is a problem which deserves the 
utmost sympathy of the House.

So much has been said by so many 
about third class passengers to so few 
in this House who travel third. It is 
a good sign indeed and I hope that the 
Government will do aU it can to ease 
the difficulties in the way of fHe un
fortunate people who are forced to 
travel third in this country over vast 
distances.

May I now plead for the first class 
passenger especially one who travels 
in a coupe like Mr. Gadgil did some
time ago. I say something must be 
done for the security of the lives of 
these passengers. If they are three or 
four in a compartment together it is 
all right but, if like me one travels 
first in a coupe and happens to be 
alone, he has to spend two sleepless 
nights, travelling to Delhi from 
Hyderabad and undergo the risk of 
having his throat cut, all for Rs. 147, 
an exorbitant price to pay. I hope the 
hon. Minister will do something about 
this matter.

Dr. Jaisoorya (Medak): You have
given me ten minutes to fight a huge 
organisation like the Railway Adminis
tration and the Railway Board, which 
has a body too big to be kicked and no 
soul to be damned. Taking it factual
ly, here we have three factors. One is 
the huge railway organisation which 
we have received as a legacy from the 
British: that was the house that Jack

built; we did not build it - ourselves. 
Then the second part of the triangle 
is the amateur Government that has 
just taken power, as Sardar Patel said. 
The third part of the triangle again is 
a legacy of the British, that huge 
bureaucracy, as Isaiah Bowman said, * 
“ the bureaucracy in India has been 
centralised and developed to a very 
high degree of inefficiency.” Let us 
be clear about it. This is the biggest 
organisation in India, the biggest single  ̂
asset in fact. The railway administra-* 
tion is a government by itself and it 
is ruled by the Railway Board. During 
the British times the British were the 
bada laat sahehs and the Indian 
bureaucracy was the chota laat sahebs. 
Now the chota laat sahebs are true 
to the steel frame of the railway, a 
steel frame which is pure Sheffield 
steel, and it has not yet been broken, 
so that the Railway Board chota laat 
sahebs have become the bada laat 
sahebs of the steel frame, the same 
steel frame, that controls the railways.

Historically the Railways were start
ed by the British for three purposes, 
first strategic, secondly to open up 
markets and thirdly and incidentally 
to be useful to the people of India. 
So the primary objective of the legacy 
was revenue, which is beyond doubt the 
first objective of the Government.

It is rather tragic that in a few days 
we have to go through a maze of 
figures. You cannot find out what they 
are saying. For instance, in the ac
counts it will be written ‘towards 
electrical fittings for cooling . water.”  
Looking at it I will not know what it 
is unless I am connected with the 
railway. The figures are correct, the 
purchases have been correct and thfe>.' 
vouchers are correct but I will not 
know what it is Unless I go behind it 
and find out that this water-cooling 
plant was ordered against better 
tenders by the General Manager, say 
because his brother-in-law was the" 
agent of the cooling plant. The point 
is we require specialised knowledge 
and as you are aware the specialist is 
a man who knows more and more of 
less and less and the Railway Board is 
built up of specialists on one side and 
on the other of sons, son-in-law atid 
nephews of very important persons as 
dropes to occupy high offices, so that 
efficiency is not always the same.

On the other hand this body of 
specialists has to guide the Mmister 
or try to impose upon him. Luckily 
Mr. Gopalaswarmi, I must say to his 
credit, was himself such an old dried 
up bureaucrat of vast experience, that



643 Railway Budget— ' 27 MAY 1952 General Discussion 644

he would not easily be imposed uiwn. 
Yet it was Mr. Gopalaswami who him
self admitted in a letter, “ I am being 
swamped on all sides by specialists so 
that I cannot form an opinion of my 
own.” Looking at the frail, delicate 
figure of the present Railway Minister 
and his innocence I am wondering how 
long it will take this experienced body 
of specialists to swallow him up alive. 
Now, the point is this: let us look at it 
factually. Here is a big organisation 
with the bigge§t investment in Ind'Ia, 
Rs. 864 crores. It is the money spinner, 
i: is up till now a comrhercial transac
tion, a commercial enterprise. Under 
the changed circumstances is it possible 
for it to have a new ideology, what we 
call the sociological outlook, namely 
from an earning organisation, purely 
commercial organisation, is it going to 
become an instrument of what we call 
public utility? The conception of a 
public utility organisation is that reve
nue is not the primary objective. But 
here we find that on the capital invest
ment of Rs. 864 crores Mr. Gopalaswami 
has removed the word “ interest”  and 
called it “4 per cent, consolidated 
dividend”— it makes no difference. 
Now the question arises: If this
“ dividend” is obligatory, that is, ‘*You 
must pay me whether the organisation 
pays me or not” , then it is no longer, 
from the standpoint of public utility, 
an instrument of social welfare. An
other question arises: Supposing now 
we say, -No, we do not pay you that
4 per cent, dividend” , what will happen 
to poor Mr. Deshmukh? That is an
other question. So, these are practical 
points. How far are you steering an 
organisation which is there, the lifeline 
of the country, as an instrument of 
social welfare? This is a question 
which we have got to decide.

Now, if I had depended mainly upon 
the infallibility of specialists I would 
have retired— 1 am getting old now— 
and have gone and studied the philoso
phy of Mr. K. M. Munshi on the 
ultimate and penultimate, but un
fortunately I have no faith in our 
specialists here. For instance, I will 
give you only one statistics which they 
have not got—they can have it from 
me— to show how stupid sometimes 
very learned men can be. For 
instance, here is the N. S. Railway 
which has 1360 miles. We will also 
take G.I.P., B.B. & C.I., and M.S.M. 
Railways—they are much bigger, that 
is 3 to 3i times the size of the N.S. 
Railway. The number of employees in 
the N.S. Railway is about 20,000, in the 
G.I.P. it is 1,35,000. The number of

patients treated on the N.S. Railway 
which is one-third the size of the G.I.P. 
ifl— .

ln~ patients.
N. S. Railway . .  . .  4,525
G. I. P. Rly. (which is 3 times

the size)
M. S. M. Rly. . .  
B. B. & C. I. Rly. ..

6,220

5,744
4.095

Total attendance of out  ̂
patients.

N.S. Rly. . .  . .  52,408
M. S. M. Rly. (thrice the size) 40,000 (Less) 
B. B. & C. I. Rly. Do. Do, 50,000 „
G. I. P. Do. Do. 23,000 „

No. of patients per mUe 
of the rail system.

N.S. Rly. -
M. S. M. Rly. . .
B. B. & C. I. Rly. . .  
G. I. P. Rly. ..

386 
139 •
147

. . 60
No. of out-patients to 

member of employees,

N.S. Rly. .. . .  26*6
M.S. M. Rly.......................  7-5
B.B . &C. I. Rly................  6 6
G. I. P. Rly......................... 1-6

Pandit L. K. Maitra (Nabadwip): 
We could not follow the figures.

Dr. Jaisoorya: It is a technical point.
Pandit L. K. Maitra: Is it the hon. 

Member’s case that the number of out
patients should be in proportion to the 
number of employees?

Dr. Jaisoorya: Being a doctor I know 
how many patients should fall ill.

Pandit L. K. Maitra: Oh, I see.
Dr. Jaisoorya: Now, Sir. if only these 

specialists knew these facts! They ' 
have gone and were so absurd, after 
having swallowed the little N.S.R. up, 
to make class I officers class III with
out knowing the statistics. So. I want ' 
to tell you: I would certainly vote for 
everything, take more if you like pro
vided you can infuse some confidence 
in me, you can infuse some confidence 
in the people. For instance, where will 
the danger come in? You have got 
such an enormous sum of money for 
purchase. After studying the Shroff 
Report on the rsdlway stores I feel very 
very diffident as to the intelligence of 
the gentlemen who are doing the pur
chases so that I would like our new 
Minister, who is very open minded, not
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y e i  a sun-dried bureaucrats to certainly 
look into these matters. And remem
ber one thing that however stuDid a 
bureaucracy may be. it has horse 
sense, namely it knows whether the 
rider who is riding on top of it kiiows 
how to hold the reins or not.

Sbri C. R. Narasimhan (Kj'ishnagiri): 
The Indian Railways as we see in the 
various reports and from the facts and 
figures given to us are making rapid 
progress, are progressing with great 
strides. No one can pretend not to see 
it. Many would remember that during 
the pre-independence days many a 
battle used to be waged on the floors of 
legislatures of those times  ̂ for the set
ting up of locomotive factories and 
such other things. Mr. Santhanam 
used to plead for it very strongly and 
in those days it used to be a distant 
dream. Today we find that in fact 
there is a locomotive factory at 
Chittaranjan near Calcutta which is 
producing locomotives. There are also 
plants intended to make the country 
self-sufficient in the course of the next 
three or four years in the matter of 
carriages and wagons. Therefore it 
is a matter over which we should 
salute the workers and the planners of 
the Indian Railways. I am sure my 
fellow Members join me in this.

During the war in order to further 
Ihe war effort some railway lines were 
dismantled. I think they were 26 in 
number. When they were dismantled, 
the citizens of the areas concerned had 
no opportunity to give their views. 
That was a dictatorial regime. The 
number of railways dismantled in this 
way were, I gather, 26 in all and the 
total number of miles about 800 or 900. 
It is now nearly ten years since the 
dismantling took place and yet the 
programme of restoration has not been 
completed. Some of the dismantled 
lines were called "unremunerative” , 
l)ut I am glad to see that in Jthe new 
policy regarding restoration of dis
mantled lines they do not insist on the 
lines being remunerative. It is a very 
generous spirit and I appreciate it as 
one who comes from an area where 
quite a long line has been removed.

May I submit that out of a total 
length of 800 miles dismantled in the 
whole of India, nearly 100 miles fell in 
m y district. That was the contribution 
of my district—nearly one-eJlghth, In 
executing the restoration policy, I 
would request the Rfflway Administra
tion to remember such areas as the 
one I represent, which have suffered 
very badly. Due to the absence of 
-these 100 miles of railway line, the 
transport facilities have considerably

suffered. While I welcome the laying 
down of new lines, I suggest that along 
with that, Government should accele
rate the process of restoration of dis
mantled ones.

The particular Railway with which I 
am concerned has got two branch 
lines: Morappur—Hosur and Krishna-
giri to Tiruoattur in Salem district 
involving a length of 100 miles.

■ This line was installed in 1905 where
as the cess was collected from 1872. 
In the area covered by this dismantled 
line, there are lakhs of people who 
depend upon handlooms, cattle breed
ing etc. Salem has one of the oldest 
and biggest cattle. breeding centres in 
India and it is being improved and will 
be further improved. In addition, it is 
one of the biggest gra’naries for ragi 
and supplies this millet to 11 districts. 
That being so, it is a pity that this area 
should be deprived of railway facilities. 
In view of these considerations, I re
quest the hon. Minister of Railways to 
see that while framing the schedule 
for restoration of dismantled lines he 
includes these two branch lines.

With these few words, I beg to close 
my speech.

Shri H. N. Mukerjee (Calcutta 
North-East): As the air conditioning 
apparatus is not operating, an added 
responsibility devolves upon me not to 
import any additional heat^ into the 
atmosphere of this House. "(An Hon. 
M em ber: Air conditioning has begun to 
function again.) I am assisted in doing 
so by the fact that the railways of our 
country are really and truly a national 
asset of which we should be proud, 
and we are proud of this national asset 
because our people have paid with 
their blood for every foot of railway 
track laid in this country. I am sure 
that if we look back to the early days 
of railway construction we shall find 
out how loans were floated in England 
and interest was guaranteed and ex
travagant expenditure was incurred 
with impunity only in order that the 
bloated capitalists of Britain would 
have an opportunity of having their 
money bags even more inflated than 
they had been before. Today, there
fore, we are proud of this national 
asset and that is why we want the 
Government of this country to treat the 
Railways in the spirit in which they 
deserve to be treated. But I find from 
the speech of the Railway Minister as 
well as that of the outgoing Minister, 
^hose speeches and pronouncements 
make such very interesting reading and 
study, that the Government has not 
really taken upon itself the responsi
bility of running the railways in this 
country in the way they should be run.
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and the result is that the railways are 
— I may quote the words of the 
Wedgwood Committee Report which 
was confirmed and sort of seconded by 
the Kunzru Committee Report—per
haps “ the most unpopular” institution 
in this country. There is no reason 
why they should be so unpopular, but 
as a matter of fact, they are. Perhaps 
the hon. Minister is trying to make up 
for it by holding a tamasha in this city 
in celebration of the centenary of the 
setting up of railway tracks in this 
country. I am reminded of the de
generate days of Rome when the 
Government wanted to keep itself in 
power by providing for the people bread 
and circuses. The Government of my 
country cannot provide bread, but they 
are providing a few circuses of the 
sort which we are promised will 
happen in Delhi in the next few months 
or so.

I would say that in regard to railway 
administration the Budget shows an 
utter lack of sensitiveness to the 
demands of the people. Here is a 
national institution and it has a res
ponsibility to the workers who are 
under its aegis. It has a serious res
ponsibility in regard to the passengers. 
It has a very serious responsibility in 
regard to the contribution which it . 
should make towards the economic 
development of the country, and there
fore the regulation of freight rates and 
that sort of thing ought to come in for 
very serious consideration. As far as 
I can find out from the Budget which 
has been presented here, this responsi
bility has been lost sight of completely. 
As far as the passengers are concerned, 
we know how the third-class passengers 
fare. It is they who really make the 
contribution to the exchequer about 
which we are so very proud, but 
in spite of their subsidising whatever 
little comforts the uj^er class passen
gers get, the amenifies for third-class 
passengers are so very bad and so very 
unspeakable that there is no need to 
refer to them, particularly in view of 
the time-limit that you. Sir, have im
posed upon us.

In regard to the Inter-Class 
passengers, we know they are neither 
fish nor fiesh. They are lumped to
gether under the category of upper 
class passengers in the calculations 
made in the Budget. For them again, 
the amenities are non-existent. If any 
Member of the Raliway Board really 
tries to find out the condition of the 
passengers particularly when they have 
to travel over long distances, then I 
am sure they will discover the kind of 
straits to which our railways have 
reduced the condition of the people.

As far as the workers are concerned, 
I find that there is a total disregard of 
their interests. The workers have 
shown what they feel about this matter. 
Perhaps, you will permit me. Sir, to 

' refer to the last General Elections, 
where Mr. Santhanam, the Deputy 
Minister—or is it Minister of State? : 
I do not know—there are' sq many 
nomenclatures in this House— anyhow, 
the Minister of State for Railways was 
defeated in his own home town by my 
hon. friend Mr. Nambiar who opened 
the debate on this side of the House. 
The lion was defeated in its own den 
by a person who did not belong to that 
place.

The Minister o f Information and 
BrosCdcasting (Dr. Keskar): What
about other lions?

Shri M. L. Dwivedi (Hamirpur
Distt.): How is it relevant, Sir, to the 
present debate?

Dr. Keskar: What about the other 
lions who were defeated in Madras?

Shri Venkataraman: They were
wicked lambs.

Shri V. P. Nayar (Chirayinkil): On 
a point of order. Can an hon. Minis
ter who usually sits in the Treasury 
Benches take part in the discussion 
while he is sitting in some other
bench? The hon. Minister Shri  ̂
Keskar...

Mr. Chairman: That is no point
of order. You are only making the 
hon. Member who is on his legs lose 
valuable time.

Shri H. N. Makerjee: Now, Sir, the 
position of the workers, who have 
shown their mind during the general 
elections, is jeopardised and this 
budget does not appear to take real 
note of their circumstances. A speaker 
on the other side said that if you 
reduce the salaries of the higher offi
cers you would make a very minor 
saving. Now the point is not that 
you reduce the salary of the higher 
oflRcer.s and make a saving. The 
point is if you can make a gesture to 
the country, if you can show to rhe 
people that all the employees of the 
railways which are a national system 
are going to work in circumstances 
which do not display a very glaring 
discrimination in pay and conditions 
of life then the whole temper and 
atmosphere of the working of the 
railways would change. .

I would like to refer to certain 
figures which have been supplied to 
us, which show this discrimination in 
a very cruel light. I find, for example, 
in providing for 56 officers who need 
flats at Colaba, Rs. 10-13 lakhs are 
being'spent this year. But for pro
viding 50 units of A type quarters for
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Class III and 83 similar units A  tyi>e 
quarters for class IV essential staflE 
at Bombay only Rs. 1 lakh is being 
spent. Now, housing is a point which 
the hon. Minister for Railways has 
mentioned as something which goes 
in favour of this Budget. But 
actually, I would say, as the Kunzru 
Report has said, that housing is 
entirely inadequate. As far as 
workers are concerned, they suffer 
under these disabilities and many 
others.

Besides, lately there has been a 
more liberal exercise of certain rights 
vested in authority in order to sus
pend and then discharge workers and 
employees on the ground of so-called 
danger to national security. I had 
the fortune or the misfortune of 
having been in detention along with a 
certain number of railway employees 
and I found out that almost in every 
case all those employees who were 
with me in detention at the same 
time were suspended and then they 
were discharged, a sort of charge- 
sheet was preferred against them and 
a kind of mock-trial, so to speak was 
held and they were pushed out of their 
jobs. This kind of thing is happen
ing all over the place and the work
ers do feel that they are not getting 
a fair deal at all.

As far as freight rates are con
cerned, I shall not go into the details 
o f the matter. But we have already 
heard in this House opinions express
ed by commercial interests how they 
feel that the freight rates policy of 
the Government has not been proper
ly delineated. Now I shall refer to 
another matter on which we on this 
side— not only we, but hon. Members 
on the other side also do— feel very 
strongly and that is the question of 
regrouping. We are not opposed to 
regrouping on principle. As a matter 
of fact we would prefer to see that 
our country’s railways are recons
tructed on a basis of regrouping. But 
there is no reason why there should 
be such unseemly hurry and such 
frivolous disrespect. for the rules of 
propriety in pushing through a re
grouping system which has been 
opposed by so many interests. I 
should'say that we should try to re
examine the regrouping which has 
happened, for example, in the South. 
I hear that dismissals are happening, 
transfers are taking place, in spite of 
the assurances to the contrary and 
the natural desire of certain, regions 
of our country to have regrouped 
zones' suited to their requirements 
has not been taken notice of.

In regard to regrouping which has 
been announced about Northern, 
North-Eastern and Eastern Zones, the 
House has been told repeatedly how 
till the 27th of February a certain set 
of facts, a certain set of arguments, 
were presented before the public, 
which were reiterated at a meeting o f 
the Central Advisory Council held on 
the 6th of March. Then suddenly 
the whole thing was changed. We 
have been supplied with certain pro
ceedings of the meetings of the Central 
Advisory Council for Railways. 
The proceedings of the meeting of the 
6th of March deal with an important 
matter. They say that four Members, 
including at least one hon. Member of 
this House who has been associated 
with the Railway administration for 
more than two decades wanted to 
defer this question. I have been told— 
and I have seen in the press also 
certain reports— that there was a 
minute of dissent which was recorded 
by one of these four persons who 
wanted deferment of the question. 
There is no reference at all to this in 
these papers and the cryptic note is 
so vague that we can only imagine 
certain mystic arguments for the 
change of certain proposals which had 
earlier been propounded with so much 
care, with so much logic and skill.

11 A.M.

Now, Sir, I have personally parti
cipated in a very considerable agita
tion in Calcutta against the regrouping. 
Now, we did not take on any single 
occasion a provincial stand. All the 
time we have been saying that if you 
take into account the interests of 
national economy, if you are going to 
maintain the operational efficiency of 
our railway systems, if you are going 
to satisfy the desire of the people 
who live In different regions of our 
country, then the kind of regrouping 
which has been suggested in a hurried 
fashion, in a frivolous fashion, is so 
hazardous an experimentation that 
we cannot risk it.

We have heard from the Prime 
Minister as well as from the Railway 
Minister assurances that the workers 
would not be affected, that the work
ers would not have to face transfer. 
But actually these assurances do not 
apply to the lower grade workers, the 
class IV workers, to the non- 
ministerial staff. In the Southern 
Zone already these assurances have 
been thrown to the winds. We have 
had too much experience of these 
assurances. The Prime Minister 
had assured the country and especially
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the railwaymen in 1949 that periodic 
re-examination of the dearness allow
ance rate would be made in order that 
the dearness allowance rate might 
keep pace with the change in the cost 
of living. But that sort of assurance 
has not been kept up to. In view' 
of this, we can no longer trust these 
assurances. These assurances are 
there m plenty, but I am sure the 
railwaymen’s experience since 1946 
has been such that every time they 
come forward with genuine grievances 
they are fobbed off with certain 
assurances. These assurances have 
been repeated over and over again; 
they are coming again this time, but 
I am sure we cannot accept these

• assurances, at their face value.

Mr. Gopalaswami Ayyangar in his 
last speech referred, for example to 
the fact that he found that there was 
a certain amount of discontent as far 
as the railway workers were concern
ed, but the railwaymen and their 
leaders were very considerate and 
therefore he could usually reach an 
agreement with them. He also ^aid 
that there was a threat of another 
strike even this year which is hardly 
six months old. If that is so, if in 
spite of the undoubted patriotism of 
the railwaymen and their leaders, 
which Mr. Gopalaswami Ayyangar 
admits; they are to go on giving threats 
of strike from time to time, there 
must be something in it. People do 
not go on strike just for the love of 
it. Tt is iiot a luxury which poor 
people can indulge in and the fact 
that people do have to go to that 
extreme and give strike notices to 
the Government shows that the work
ers are very highly discontented and 
that discontent will be accentuated a 
hundredfold if the regrouping measure 
o f  the ty p e  proposed is going to be 
pushed through. I would. Therefore, 
make a personal suggestion to the 
hon. Minister from this side of the 
House. We have tried to put it be
fore him and Members on his side of 
the House have also made representa
tions to him. Do not for heaven’s 
sake push on with this regrouping 
business with the unseemly speed 
which, for heaven knows what reason, 
you have adopted. As far as we are 
concerned, we are prepared to meet 
you round a table, and discuss every 
point, so that this matter may be 
referred, not merely to experts in 
whom I am not prepared to place my 
entire trust, but to a com m ittee  con
sisting of experts as well as people 
representing different aspects of life. 
It may as well perhaps be a com m ittee  
of parliamentary Members, with 
certain people co-opted from outside, 
44PSD.

and if the whole matter could be 
gone through carefully and regrouping 
delayed a little, I am sure the 
heavens will not fall. On the other 
hand, I am sure the economic recons
truction of this country wiU be really 
and truly assisted.

Mr, Chairman : I am informed by
the Leader of the House that Govern
ment is prepared to allot the 29th also 
for the continuation of the discussion 
on the Railway Budget, in place o f 
di‘=cussion of the General Budget which 
will be put ofi by a day. There are a 
number of Members interested in the 
Railway Budget. The time is short. 
To give sufficient opportunity to a 
number of Members I will continue 
with the ten minutes time-limit.

So far as tomorrow is concerned, the 
Bills—that is, the Tariff Bill etc.—will 
be taken up and discussed.

Br. P. S. Deshmukh: I whole
heartedly welcome the present incum
bent in the office of the Minister in
charge of Railways, and I am sure 
that in spite of his small size the work 
that he will accomplish would be 
greater than what anybody in the 
House expects. My friend Dr. 
Jaisoorya naturally took the opportu
nity of introducing some humour at 
the cost of the size of the lion. 
Minister. He also paid the compli
ment of ‘resolute obstinacy’ so far as 
the Railway Board was concerned. 
The trend of the arguments, especially 
of those hon. Members of the House 
who do not like the present regrouping 
in West Bengal, is that for once they 
admit that the technicians and experts 
in the Railway Board are sometimes 
right! Whereas, on the one hand, 
they are prepared to pay compliments 
to them as regards the correct attitude 
they had taken once upon a time, on 
the other they are not prepared to 
credit them with the same wisdom and 
expert knowledge when they unani
mously and after considering all the 
pros and cons of the whole issue have 
come to a different conclusion. I v̂ nll 
refer to that point a little later.

This is the first Budget which has 
been presented to this House by the 
hon. Minister, although most of it was 
prepared by his predecessor. His 
predecessor had been called upon to 
make two final speeches in this House. 
Once he said he was taking leave of 
the House, and yet he was called upon 
to make another Railway Budget 
speech. It is with regret we find 
that he is not here to present to us 
another budget. But we also know 
that he was calied off to look after 
another portfolio and so his services
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could not be spared for this House. I 
am sure, Sir, that his strong common- 
'sense and intimate knowledge so far 
as public welfare is concerned will 
help the hon. Minister who has taken 
charge of thiĝ  important portfolio 
recently to steer this big national 
undertaking successfully.

!lt is true that time and again, every 
time the Railway Budget is presented, 
we ask for various things. And we 
have not departed from the past. We 
have only repeated the various items 
on which we have dwelt at length in 
the past. We want more lines, more 
passenger coaches, quicker restoration 
of the dismantled lines, accelerated rate 
•of building houses for our railway 
personnel, better arrangements for 
supply of water, speeding up of trains 
etc. And may I say in this connection 
that while asking for speeding up of 
trains we must remember the maxim 
that it is better to kill time than 
lo  kill men? If our present coaches 
or locomotives or rails are unable to 
•bear all the weight and speed, it is 
better to go a little slower rather than 
speed up and allow accidents to 
happen. So, all these things we ask 
for, and I myself have tabled a number 
o f cut motions trying to ventilate the 
grievances, local or otherwise, so far 
as the public at large is concerned. 
My hon friends who have come to this 
House to oppose the Government have 
merely reiterated, sometimes with an 
increased vehemence of language, 
more or less the same demands that 
we ourselves have been voicing on 
behalf of the people.

Babu Ramnarayan Singh (Hazari- 
bagh West): So you are changing now!

Dr. P. S. Deshmukh: I have not
changed at all. And if I have 
changed I have indicated what change 
has come about. The change was 
merely to tell and instruct the hon. 
Members sitting opposite the good 
things that the Government has been 
doing and has done.

One single item which seems to 
agitate Members more than any other 
seems to be this question of regroup
ing. Fortunately or unfortunately, 
only the opponents of this regrouping 
seem to have got the floor. But 
there is much to be said on the other 
side. Apart from the fact that no
body could influence such an ad
ministrator and impartial person like 
Shri Gopalaswami A 5̂ angar to do a 
wrong thing, there are many consi
derations which justify the step the 
Government have taken. My friend 
Mr. Chatterjee., who pursues the same

profession as I do, I think, overdid 
his case and incidentally did damage 
to it by referring to things which 
were not very pertinent. He tried 
to show as if something very grave 
has happened and asserted that
democracy was flouted. I could not 
understand his words. If hon. 
Members opposite try to use words 
which are not adequate for the purpose, 
much of the force in the point that 
they want to impress upon the House 
would be lost. I would like to give 
this caution to them. Mr. Chatterjee 
alleged that this decision about re
grouping was floutin*? the wishes
of the House, was anti-demo
cratic, that there was scant
respect for democracy, etc. I do
not know what he was talking 
about. The Central Advisory Council 
of Railways had adopted this decision, 
though there was a minority which 
was not in its favour. This matter 
was never brought to Parliament. So 
there is no question of a decision of 
Parliament having been flouted. I do 
not know what he means when he 
says that democracy is being flc-uted.

Shri A. C. Guha (Santipur): May
I say that this matter came up before 
Parliament at the time of the Budget? 
The Budget which was thoroughly dis
cussed in the House was on the basis 
of the regrouping. Both the Railway 
Ministers defended the original plan 
of regrouping and Parliament passed 
the Budget on that basis.

Dr. P. S. Deshmukh: Even if we
concede what my friend has just said, 
it is coming up before Parliament 
afresh. We shall see what result it 
will have. It is not as if this has been 
done by the back-door. Hon. Members 
have tabled cut motions and have 
spoken. Let us see what this 
Parliament thinks. If hon. Members 
maintain that this Parliament is 
more representative, if the more 
representative Parliament determines 
that this regrouping is correct 
and should stay, I think there is 
an end of the matter. Democracy has 
not been violated or swamped or in any 
way curtailed or adversely affected. 
Sk) it is not correct to say that it is un
democratic and all that. The allega
tion that the Government has been 
bamboozled by U.P. into taking this 
decision is absolutely wrong. It is not 
correct that it is only to please the 
Ministers or the Members from U.P. 
that the decision has been changed. I 
do not come from U.P. and I do not 
hold any brief for the U.P. Members. 
But I must say that there was not, as 
is being hinted, any sort of undue in
fluence. People have been trying to
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make a sort of personal allegation 
against certain Members in the Cabi
net. I think it has no foundation what
soever. It is not only U.P. that
is concerned, but there are two
big Provinces namely Bihar and 
Assam which are concerned over
this matter. I do not want to 
defend or to go against the wishes 

o f the West Bengal Ministry and 1 do 
not want to suggest that this should 
be absolutely final and that there 
should be no change. All I say is: do 
you expect the present Minister who 
has taken over from Shri Gopala- 
swami Ayyangar so recently to change 
overnight a decision which has been 
taken and which has been put into 
force? Is that the way you are going 
to treat the decisions of your predeces
sors? Is that the way you are going 
to govern this country and act up to 
the wishes of the people. What has 
happened? It is alleged that the 
decision of experts has been suddenly 
altered. They say so because it suits 
them to support the experts in this 
particular instance and not because 
they have much respect for them. 
They complain that grave injustice is 
being done, because once they thought 
in one way and they are now changing. 
Actually those very experts who were 
in favour of the first proposal have 
whole-heartedly supported the change. 
They have done so on grounds among 
other of public demand. The lion. 
Minister I am sure would be 
prepared, after it works for a 
sufficiently long time, to see and ex
amine if there is any truth in the 
allegations and if the fears and 
apprehensions of hon. Members, who 
have voiced these feelings are well- 
founded. There will be sufficient 
time for him to modify or change it 
or abolish it. I do not think that the 
present is the occasion when my hon. 
friends can expect a reversal of 
decision.

Shri Damodara Menon (Kozhikode): 
What about the expense of this costly 
experiment? You want to change this 
now?

Dr. P. S. Deshmnkh: If hon. Mem
bers would kindly read through the 
proceedings and papers that had been 
supplied to them, they will find that it 
was not the mere sweet will of the hon. 
Minister for Railways, Shri Gopala- 
swami Ayyangar that he took ihis 
decision; he did it after consultation, 
after conferences where all the re
presentatives of the various provinces 
concerned and the interests were 
present. The matter was discussed 
threadbare and it was only after that 
that a decision was taken. Even after 
that decision was taken. I am sure, in 
response to the wishes and protests

of the various Members, the hon. 
Minister would be prepared to ex
amine in due course if there are a n j 
hardships. The only hardship that 
was contemplated was in connection 
with the staff and the possibility of 
retrenciiment. With regard to that 
a categorical assurance has b‘2en given 
in the speech of the hon. Minister. 
After that, I do not think there wiU 
be any fear in the minds cf hon. Mem
bers. Of course, it is open to hon. 
Members not to believe in these 
assurances. I do not think that hon. 
Members can point out any instance, 
so far as the Railway administration 
is concerned, where the assurances 
have not been respected. I, therefore, 
think that no Member of the House 
can really say that the assurances are 
hollow and I have not the slightest 
doubt that an assurance given on the 
floor of the House would be respected. 
I am sure that if this regrouping, which 
at one stage had the consent of the 
West Bengal Government, leads to 
any grave hardship it can be modified. 
After all, what do my friends from 
West Bengal want? They want some
thing which is not absolutely reason
able. The proposal is not to remove the 
headquarters from Calcutta altogether. 
What they want is to have the head
quarters of 2 zones in Calcutta. If the 
case was that they did not have any 
headquarters in Calcutta, that could 
have been imderstood and appreciated. 
I could have put forward the plea, 
coming as I do from Madhya Pradesh 
that the zonal headquarters of the
B. N, Railway should be in Nagpur. 
Why should I be tom  between 
Bombay taking two and Calcutta 
taking one and Gorakhpur one, but I 
feel that this matter should not be 
argued or approached in ,this way. 
Then the slight change in the 
headquarters is not going to make 
any difference, because in the 
history of the Indian Railways, this is 
the first time that it is welded into 
one system and we are going to have 
one administration. It does not matter 
whether there is a deputy director or 
an assistant Director incharge in a 
particular place. The whole thing will 
be worked and administered as one 
system and one organization and hence 
I hope hon. Members who are agitated 
about this question will have no doubts 
with regard to the success of the 
Scheme. If it leads to any great hard
ship, Government will be the first to 
consider these things and modify the 
scheme if and where necessary.

Shri Frank Anthony (Nominated— 
Anglo-Indian): I am glad that at last 
I have been able through a new and 
rather tortuous procedure to catch 
your eye and through a paper list.
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In his opening remarks the hon. 

Minister for Railways expressed his 
conviction that the House would join 
with him in paying a tribute to his 
predecessor, Shri CJopalaswami Ayyan- 
•gar. As one who has had a great deal, 
and continues to have a great deal to 
do with the problems of railwajnnen 
and who also has had a great deal to 
do with Shri Gopalaswami Ayyangar, 
I heartily endorse that sentiment. 
When I heard that Shri Gopalaswami 
Ayyangar was being transported to

• the Ministry for Railways.......
Mr. Chairman: Order, order. May 

I ask if the hon. Member used the 
word ‘torturous’ or ‘tortuous’?

Shri Frank Anthony: I said tortuous. 
When I heard that Shri Gopalaswami 
was being brought to the Railway 
Ministry, I was not without some 
qualms, because he was a very 
experienced administrator and I 
thought that the railwaymen would 
have just another experience of a 
hardened bureaucrat but I was plea
santly surprised to find that Shri 
Gopalaswami’s outlook was an3rthing 
but bureaucratic. I am sorry that he is 
not in the House and I do not wish to 
apply any unnecessary function to his 
soul or mine— but I must say that in 
my dealings with him. I found that in 
spite of an exterior which I might des
cribe as dour-cum-puckish— do not 
want to say Punchish— I found in him 
a readiness to deal with the problemj 
of railwaymen, not only promptly, but 
with the mziximum of sympathy and 
understanding and I underline this 
fact, that I was particularly pleased to 
find that he cut through red tape. He 
never hesitated to reverse decisions, if 
he was convinced that they were 
wrong and from whatever sources 
those decisions emerged whether the 
decisions were made by the Railway 
Board or by the General Managers, he 
never hesitated to reverse theml I 

'deeply regret that he should have been 
taken away from this Ministry. At 
the same time, I welcome his successor 
and in welcoming him, may I sound a 
friendly note of advice— I hope he will 
accept it in the spirit in which it is 
given—and that is, that the railway
men are not difficult people to deal 
w ith ,. provided he keeps in mind one 
dominant principle, the need to deal 
with the railwaymen with a human 
touch, to approach their problems rer- 
sonally, first-hand, and to give them 
the maximum of his personal sympa
thy and understanding. Except for 
Shri Gopalaswami Ayyangar—I know 
comparisons are odious— in my opinion, 
all his predecessors of the Ministry 
were failures, ‘failures’ for this rea

son, because after a short time, they 
allowed themselves to be absorbed, to 
be overrun by the bureaucracy, and 
that has been the curse of the railway 
administration for decades—its rigid 
bureaucratic structure. The fact is. that 
although individually they are esti
mable people, the railway bureaucrat 
has sought to rule the railway adminis
tration, not by sympathy, not by under* 
standing but by the method of the big 
stick that has been the curse of the 
Railway Administration. I find that 
railway minister after railway minis
ter, after a short tenure of office was 
absorbed completely to this bureau
cratic system, to set his thumb 
impression blindly on everything hat 
emanates from officialdom. That is 
why I have sounded this note of 
friendly warning. As I say, if rail- 
wa3Tnen are made to understand from 
the beginning by the hon. Railway 
Minister that he is prepared to 
approach their problem^, without 
being overborne by officialdom, he will 
in his time attract the confidence and 
the respect, which I feel, he wants 
to attract.

In another part of his speech the 
Minister has made an observation that 
the formation of these railway zones 
had secured the general support of the 
country, that this formation or regroup
ing, as it is popularly referred to. was 
welcomed by the State Governments, 
by labour and by the public. I do not 
wish to elaborate this: the system of 
regrouping is now an accomplished 
fact, but for the purposes of record, I 
think it should be underlined that this 
system of regrouping did not gain the 
support of the country. I do not think 
that it can be claimed legitimately 
that regrouping has the general sup- 
Dort of the country. I, for one, as a 
Member of the Central Advisory Coun
cil, as the President of the oldest union 
in this coun+ry, over and over again 
in an unqualified manner opposed re
grouping. I opposed it, but not in 
principle. I conceded the fact that in
tegration was absolutely necessary, and 
necessary immediately in certain res
pects. I felt that the path of wisdom 
lay in assimilating what was formerly 
known as the Native State Railways 
with the main Railway systems. I only 
pleaded for a postponement for five 
years of this hashing and rehashing of 
the main Railway systems Ap])arently, 
mine was a lone voice, crying in the wil
derness. The Administration thought 
differently and the whole scheme has 
been brought into operation. As I j:ee 
it today, I do not see how we are going 
to unscramble this vast scrambled egg. 
I deplore any attempt to make politi-
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capital out of what has already 
been done. When I was opposing this 
scheme and its complete implementa
tion at once, I found httle support in 
this House. Today, I find that people 
who, when, this question of re-group
ing was On the anvil, under conside
ration, took no Dart in the discussion— 
perhaos they did not understand rail
way matters and did not understand 
what it was all about—today in a Rip 
Van Winkle role, suddenly get up and 
thunder against its evils. But, it is 
too late. What I say is this. We may 
modify the scheme here and there. 
There seems to be some grievance—  
I do not want to point my finger at 
any one— there seems to be some com
plex of an inter-provincial character. 
There may be some modifications. I 
say this to the railwaymen. This is a 
radical and sweeping measure and the 
Government is committed to it. I feel 
that the interests of the country and 
the railwajTnen require that the rail
waymen ought to bend all their ener
gies to make this regrouping a success. 
If. God forbid, this radical scheme 
fails, the repercussions will be disast
rous not only for the country, but for 
the railwa.Ymen themselves. That is 
why I say to the railwaymen, that in 
their own interests, they must do 
everything possible to make ihis 
scheme a success.

While I say this, I want to sound a 
note of warning to the Railway Minis
ter. I plead with him not to approach 
this problem of re-grouping in any 
spirit of complacency. In his speech, 
the Minister has referred in fine phra
ses to increased operational efficiency, 
saving in financial matters. These are 
at present only fine, empty, meaning
less phrases. It _the Railway Minis
try allows itself to be lulled into a 
false sense of security, it will be head
ing for serious disaster for itself and 
for the railwaymen. The plan looks 
good; it looks symmetrical; but do not 
take the beginning for the end. As I 
warqed him in the beginning, this re
grouping will create vast anomalies, 
vast perhaps insoluble problems. The 
next five years will prove whether this 
scheme is going to be a success. It is 
in this spirit that I ask the Railway 
Minister to approach the whole prob
lem. I was elad to hear his assurance 
that the rights, and privileges, and 
prospects of the class III and IV staff 
will be maintained. But, I would ask 
nun to remember that any assurance 
by itself is not €^nough. When I oppos
ed re-grouping, I was particularly 
anxious about the problems that re
coup ing  would create in respect of 
dass III and class IV staff. For ins
tance, I have not been able to eUcit

anj^hing categorically in this matter. 
It is all very well and easy to indulge 
in facile generalisations that every
thing is good. Everjrthing is not going 
to be all right. I am dealing literally 
with hundreds of cases of anomalies 
and grievances that have already bee.n 
precipitated by this re-grouping. Here 
are some questions that well illustrate 
my fears in this matter. On the Eas
tern Railway, for instance, we have 
the old BN Railway and a major por
tion of the old E.I. Railway integrat
ed. How are you going to get a uni
formity in the scales of emoluments? 
Take the system of mileage. On the 
E.I. Railway you had one system of 
calculating mileage. Mileage was cal
culated on the basis of mileage plus 
time. On the B.N. Railway, mileage 
was only calculated on the number of 
miles covered. What is going to hap
pen now? An E.LR. m ^  in the same 
cadre, doing the same job, occupying 
the same status, gets more than the
B.N.R. man. Now, they w llr  be work
ing in the samg zone. Will you up
grade the B.N.R. man or downgrade 
the E.I.R. man, or continue the an^> 
maly and give different scales to men 
doing the same work, in the same 
zonal administration?

I am particularly anxious about the 
problem of supersession. This is one 
of the vexed problems of the Rail
ways. How are you going to deal 
with this problem of supersession? No 
two Railway syslems had the same 
procedure in resgect of confirming 
people. Let me give an example. The 
Railways calculate seniority on the 
basis of confirmation in a particular 
cadre. For instance, on the old B.A. 
Railway, there was the pernicious and 
unheard of system of a man never be
ing confirmed. A man; "tor instance, 
was recruited as a fireman. He would 
work for 20 years, go through all gra
des of promotion and become a district 
or divisional officer. His substantive 
cadre, in spite of the fact that he has 
the rank of a divisional officer, would 
be that of a fireman. How will you 
place him vis-a-vis a man from another 
Railway, who, after 3 or 4 years of ser
vice, has passed from grade to grade 
and got his confirmation? It is not 
as easy matter. I have been informed 
—I do not know how far it is true—  
that in anticipation o f  this scheme of 
re-grouping many Railways adopted, I 
say so subject to correction, the prac
tice of accelerated promotion and con
firmation. I am speaking subject to 
correction. I am told that in the Nizam 
State Raflway, accelerated confirma
tion was given. Now, the Nizam State 
Railway has been integMited with the
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[Shri Frank Anthony]
G.I.P. Railway. What is going to hap
pen? Will a man in the N.S. Railway, 
who has been confirmed after three 
years of service, take precedence over 
a man on the G.I.P. Railway who has 
not been confirmed, and who is work
ing in the same cadre for 10 years? I 
would particularly ask.......

Dr. Jaisoorya: It is the other way 
round. Confirmations were stopped 
for the last two years in the Kizam 
State Railway.

Shri Frank Anthony: I say I am
speaking subject to correction. That 
is a rather sweeping statement. Con
firmations had been stopped in Class 
II; but they were not stopped in other 
categories.

What I would ask the Railway Minis
ter is to appoint an ad hoc committee 
to deal with the hundreds and perhaps 
thousands of anomalies that are going 
to arise with regard to Class III and 
l y  staff. I would particularly ask 
him, when he is dealing with railway- 
men not to be overborne by political 
considerations. I ask him—this is as 
a very special matter—not to give any 
concessions to certain Unions merely 
because they happen to be under aegis 
of the Congress party. I say this with 
all due respect. Approach the rail-
wa3mien in a spirit of s3Tnpathy and 
treat them equally, irrespective of the 
union to which they belong, irrespec
tive of the political character of the 
union to which they belong, absolute
ly impartially and fairly.

One word more and I have done. 
The Railway Minister has said that 
the provision already made for
labour, particularly for housing has 
been substantially increased. As far as 
I can make out, the provision has been 
increased to the extent of 115 crores. 
I have pleaded earnestly, passionate
ly and repeatedly in this House that 
this problem of housing be given the 
highest priority. In the figures given
in Appendix II, I find certain sums
earmarkecj for the Central and South
ern Railway for bousing. In the par
ticulars given,—I am talking of page 
15 of the Explanatory Memorandum— 
no details, as to whether any new 

units are to be built for the Central or 
Southern Railway are given. I am 
aw’are from personal knowledge that 
this problem has assumed not only ah 
acute but-a hj^er-acute form, particu
larly in the Southern Railway. I am 
always getting complaints. Men have 
been transferred without any provision, 
whatsoever, being made for their 
accommodation. Only two days ago

I got a pathetic telegram and I am go
ing to send it to the hon. Minister. He 
has been transferred from Adra. His 
aged, crippled mother, wife and child
ren are living on the platform. How 
do you expect your raflwaymen tc 
give loyal service; more than that, how 
do you expect them to give any kind 
of service at all if such transfers are 
effected? I say that often transfers 
are made without any sense of coordi
nation. Over and over again I have 
gone to Mr. Gopalaswami Ayyangar 
and pointed out the effects of these 
transfers gratuitously made without 
any coordination. There is no need 
for subjecting these people to undue 
hardships. Has the Railway any right 
to transfer people in this way, where 
the man has had to leave his aged, 
crippled mother, wife and children on 
the platform? I know of cases where 
disused bogies have been used as 
houses; I have heard that even dis
used latrines have been used as 
houses. There is such a sense of acute 
hardship in this matter. Now, what 
will be the reaction of this man? 
It is one of frustration and bitterness. 
More than that, his reaction is going 
to be something like incipient hatred 
towards the administration that has 
put him to this trouble. I have asked 
that this matter be given urgent pri
ority. I do not mind your indulging 
in expenditure op .w indW  dressing, 
such as Rs. 45 lakhs on the New Delhi 
station, etc. But, first things mjist 
come first. You must make some pro
vision for the workers if you want a 
modicum of service. I can say very 
little for this provision of 35^akhs for 
housing. Out of that, funds have been 
earmarked for officers’ quarters. I 
have no quarrel with the officers, my 
relations with the. officers have beea 
of the most friendly character. But, 
by and large, when I come to this 
problem of housing, I find that the 
Railway officer is a pampered and 
mollycoddled Individual. We know 
that physically and unfortunately 
mentally too they often live in a state 
of air-conditioned isolation: we are told 
that aeration is not good for the brain 
for excessive aeration may lead to the 
untimely consequence of a predomin
ance of afir in the cranial cavity.

I want the Railway Minister to tell 
us categorically what he is doing with 
regard to this problem of housing. 
From this budget we can gather noth
ing. We do not know how many units 
are required on the Southern or Cen
tral Railway. This provision here of 
356 lakhs is only tinkering w»:th this 
problem Uke a nervous hesitant spins
ter. I want to know categorically front
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the hon. Minister how many units are 
required before he can achieve 
sufficiency with regard to housing in 
respect of the class III and class IV 
staff. How long is he going to take?

Will he take longer than to achieve 
the target of self-sufficiency in food 
or will he take less time? I would 
request him to tell us these in terms 
of figures. How many units are re
quired? Why is it that you cannot 
give this matter priority on a war
time basis? There are over 20 crores 
as surplus. Why should not ten cro
res be spent to liquidate this most 
urgent problem?

There are many other matters which 
I would like to refer to, for I am 
bristling with grievances. But I 
will take the opportunity of referring 
to them On the cut motions. I would 
however ask the hon. Minister to 
take what I have said in the spirit in 
which I have offered my criticism. 
He has been called to a Ministry 
which bristles with responsibilities 
but may I also tell him that he has 
tremendous opportunities? He is 
dealing with people who are essen
tially warm-hearted and it will de
pend on him, on his manner of ap
proach, whether he continues the 
high traditions set by Shri Gopala- 
swami and whether he will prove to 
be the success that his predeces«>r 
was.

Shri Pataskar (Jalgaon); So far as 
the working of the railways is con
cerned one thing will have to be ad
mitted by all sections, that durmg 
the! wajr the railway transport 
system was very much crippled and 
after the attainment of our freedom 
there has been marked improvement 
in the working of the railway system. 
Those that remember those days dur
ing the war will know that our rail
way system was handicapped on ac
count of several factors, to which I 
need not refer now here. Today the 
trains are running regularly: more
engines are being imported and gene
rally the whole system has improved, 
so that even Dr. Mookerjee had to 
pay a compliment that as compared 
with all the departments, there 
has been considerable ihnprovement 
in the workfng of the railways as 
such after 1948.

Though there is general agreement 
with respect to the satisfactory work
ing of the railwa3’s, yet this regroup
ing of the railways seems to have 
created a storm in many quarters, 
more particularly in the North-East 
section of Iiulia.

I was not present at the time whea 
the last discussion took place with 
respect to isgrouping but after going? 
through whatever papers have bepT> 
forwarded to us I find that the maiii 
objection of the opposition seems ta 
be the fact that at first there was a 
certain amount of agreement with 
respect to regrouping so far as the 
North-East section is concerned, and 
that subsequently there has been 
some sudden change. To my mind 
that alone does not mean anything 
either way.

I have scrupulously tried to under
stand the problems created by the 
change but unfortunately I have not 
been ^ole to comprehend what Vhe 
serious difficulties are likely to be ex
perienced by the employees in thos^ 
places.

We are told that the regroupine 
was necessitated by the fact that there 
has been integration of railw£iys. Mosc 
of the railways are state railways to
day. Formerly there was the G.I.P.,. 
the BBCI and other comoanies. Whea 
there is integration of the railways^ 
naturally there should be proper re
gional regrouping on the basis of ad
ministrative convenience and work
ing efficiency. The only question: 
therefore is w'a^ther the regrouping 
will contribute to it or not. It is rather 
too early to prophesy whether it will 
aU be successful or result in failure^ 
But after all a change has to be made- 
and it has been made.

Even with respect to regrouping, so- 
far as the Central Railway iS concern
ed I find that there is not so much- 
complaint as on the eastern side. I  
am one of those who feel that in the 
regrouping the natural course has noi 
been followed in many sectors. Take 
for instance Bombay. We had for
merly the GIP and the BBCI with 
their two principal stations in two 
parts of Bombay—Bombay Victoria 
Terminus and Bombay Central. There 
was duplication of the machinery and 
in every way the expenditure was 
high. Naturally when both the rail
ways become state-owned I fail ta 
understand why there should not be 
one princioal station serving the line 
from the West to the North and the 
line going to the north Irom  the Eas
tern side, because it is a matter o f 
convenience. In Delhi there is omy 
one station, though there have beea  
two railways. In Bombay simply be
cause there were the GIP and BBCI 
company Railways there were two 
main stations causing an amount o f 
inconvenience. When regrouping i»  
made on a regional basis all this caa
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be avoided. For instance, the Centra! 
Railways could very well comprise 
that portion of the railway from 
Bombay to Surat and Surat to Jalgaon. 
If that had been done there would be 
no necessity to have two headquarters 
in one city like Bombay. If a man 
>2.as to book some goods to some part 
(Oi Thana or Surat he has to visit dii- 
ferent offices. All these factors have 
not been taken into consideration at 
the time when regrouping was made 
find there has been cornplaint on that - 
ground. If we want to have proper 
regrouping the best thing the Govern
ment should have done was to have it 
on such a basis as to avoid and re
move all these anomalies and expen- 
;>ive duplication.

Another difficulty to my mind is
this. So far as passenger traffic is
concerned there has been considera
ble improvement. But at the same 
time so far as the position of wagons 
is concerned in . spite of the best 
efforts of Government it is not what 
it should be. Not that there is lack 
o f enthusiasm on the part of Govern
ment or that proper and adequate 
steps are not taken by them but there 
has been a colossal increase in traffic 
during the last few years and in spite 
of the large number of engines, rolling 
stock and wagons imported or manu
factured in our workshops, the fact 
remains that there is wagon shortage 
in the country. This situation cannot 
be remedied overnight. But there are 
also othe? matters which demand 
the attention of the department con
cerned.

For instance, I come from East 
Khandesh which produces an enor
mous quantity of plantains and which 
are transported to Delhi. They re
quire about 5,000 wagons in the sea
son and I find that the position of 
wagons is such that if no wagons are 
available in time, the whole of the 
production at times goes waste. Be
cause plantains are things which get 
rotten very soon. Then I find— I do 
not know whether it will continue un
der the new system—that wagons 
which start from Bhusawal or Challi- 
sgaon or Jalgaon for Delhi somehow 
or other come to be detached at 
Itarsi for one reason or another and 
those that do business in plantains 
have to keep their men at Itarsi to 
see that the wagons proceed to Delhi 
without interruption. I think all 
these things also need a little more 
attention at the hands of the Depart- 
mciit concerned.

I have to make one or two sugges
tions. There is the Biirsi Light Rail
way in my part of the State. This 
Barsi Light Railway, I am told, is 
not working satisfactorily and we have 
been hearing so many complaints 
about it. Probably the term of the 
contract expires in 1953 or 1954 and 
I would like Government to take ear
ly steps to take over the management 
of this Railway from the company 
which is managing it and integrate 
it with the rest of the Indian Railway 
system.

Another problem which is a pecu
liar problem is the crowding in all the 
local trains in Bombay. The popula
tion of Bombay has greatly increased 
f" ring the last few years and in spite 
of the fact that there has been addi
tional local trains introduced some
how it has failed to cope with the in
crease in traffic which is necessitated 
by the increase in the population and 
I would like to draw the attention of 
the hon. Minister and his Department 
to that question also. Even now if 
you go to Bombay you will find on 
the local trains oeoole still travelling 
on the foot boards etc.

Then during the last fifty years or 
so no new line has been constructed 
in that part of the country and in a 
part of the country like Konkan, that 
is beyond the Sahyadri mountains 
and between the sea and Sahyadri 
mountains. I think that particular 
part has been clamouring for a rail
way connection for many years past. 
I am told some sort of survey also
was carried out but no steps have
been taken so far to connect that area 
with the rest of Bombay State by 
Railway. I hope this matter also will 
be looked into by the hon. Minister.

The main complaint from the tra
ders is with respect to the position of 
wagons : not only on account of the 
shortage of wagons but on account of 
the non-availability of wagons. I find 
there is enormous difficulty and the 
working of that part of the Depart
ment needs to be looked into with a 
little more attention than is being 
done at present. I have got com
plaints from people saying that un
less they make certain moves it is
impossible for them to get a wagon 
for any number of days, at times ex
tending to fifteen days, and as I said, 
in the case of perishable articles like 
plantains if wagons are not easily 
available then there is so much loss. 
I therefore want that the hon. Minis
ter should look mto this matter. I 
know Government has made the ut
most effort to get as many wagons as 
they could but at the same time we
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should see that whatever we have got 
is put to the maximum use in the mat
ter of transport of at least necessary 
articles like food etc.

I think so far as the working of the 
Railways is concerned there is general 
satisfaction in spite of the fact 
that ihere are local grievances which 
are bound to continue for all time to 
come. The general feeling is that of all 
the Departments of Government the 
only Department that has, after the 
war revived and revived satisfactori
ly is the Deoartment of Railways 
which goes tc the credit of the late 
Railway Ministers, Mr. Gopalaswami 
and Mr. Santhanam.

Shri T. K. Chaudburi (Berham- 
p ore): I was wondering with what jus
tification we could go on slashing at 
the lapses and lacunae in the Budget 
which was presented the other day 
before this House by the hon. Mr. Lai 
Bahadur Shastri. Admittedly, Mr. 
Shastri took over the Budget and the 
policy completely ready-made from 
his predecessor in office the ex
knight, Shri Gopalaswami Ayyangar, 
and Shri Gopalaswami is in the real 
sense the architect of the whole policy. 
And what is that pohcy. Sir? That 
policy is one of unadulterated mono
poly capitalism. As one hon. Mem
ber remarked some time ago in this 
House, the Railways are looked upon 
as nothing other than a money-spm- 
ning machine. It was not a nationa
lised Dublic utility service and for 
that reason the Budget that has been 
placed before us has been nothing but 
a Budget of monopoly-capitalism talk
ing in the name of public utility ser
vice.

There was a time, not very long 
ago, when the present party in power 
had not become the party in power, 
and they had other ideals with regard 
to transport services even in those 

. days. I have before me the report 
of the Transport Services Sub-Com
mittee of the National Planning Com
mittee of the Indian National Cong
ress. It laid down a criterion for the 
National Government to pursue whm  
it comes to power. The Sub-Commit
tee says:

“ The problem involves the 
question whether the railway 
rates and fares should be a price 
for service rendered or a 
levied by the sovereign authority 
for its general use. In the I w p r  
interests of the country and takMig 
a long range point of view the rail
ways must be normally regarded 
snd paid for as a price for eervi- 
ces restdoced.’'

But unfortunately on coming to power 
the Congress Party found that after 
all th3 strain that the Railways had 
undergone, all the dilapidation that 
the Railways had undergone, it was 
still a fine m.oney-spinner and they 
wanted to utilise the Railways that 
way. And they found the man who 
could run the railway services in that 
fashion, and the ex-knight Shri Gopa
laswami Ajo^angar was put in charge 
of it.

Within the time at my disposal I 
cannot go into the details of the Bud
get but, Sir, whenever there is a de
mand from the side of the community 
at large or from the side of the com
mon travelling public the unfortunate 
third class passengers, or the still 
more unfortunate railway employees 
by whose labour, sweat and toil the 
railways run, we have the same 
stereotyped answer: lack of funds.
I was trying to find out through 
the maze of figures tiiat have 
been laid before us what were 
the opening and closing balances 
in the different reserve funds 
that had been instituted since Shri 
Gopalaswami Ayyangar came into 
office and even before. I have added 
up all the figures and I find that after 
deducting the Depreciation Reserve 
Fund, the Railway Reserve Fund and 
the Development Reserve Fund, we 
started with an opening balance of 
Rs. 139 crores and 11 lakhs and ac
cording lo the Budget figures the 
closing balance will be Rs. 173 crores 
and 54 lakhs in the coming year. You 
must remember that these closing and 
opening balances are the figures that 
we get after deducting all the appro
priations that have been made. Yet 
we are always told that there is “ lack 
of funds” . In spite of this stereotyp
ed answer, the Railway Ministry has 
the cheek to present us with various 
pamphlets. They want to demons
trate what wonderful things they are 
doing for the railway employees and 
the common passengers. Here in my 
hands is a booklet entitled “ TOWARDS 
BETTER CONDITIONS OF TRAVEL” . 
I will read from the Preface. It says;

“ In order to relieve overcrowd
ing in trains, particularly 3rd 
class passengers,” .......

our Government are so very solicitous 
of the interests of third-class passen
gers—

“ ...caused by the enormous in
crease in traffic, additional trains 
have been introduced as far as 
possible...”

We are told further on that 186 new 
passenger trftins have been introduced.
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I tried to look into the figures
relating to the E. I. Railway. So far
as Bengal is concerned, there are 24
trains. 8 of them are Sunday specials. 
They have arranged for my district 
ia big service in their scheme. I do 
not know whether my hon. friend
Shri Mohammad Khuda Bakf^ is 
here. He will testify that they have 
a new train service from Krishnapur 
to Lalgola covering a distance of one 
mile on ly ! Four trains are mcluded 
on this account and this is how they 
relieve congestion! I do not have the 
time to go into other details. There 
are many such things and if occasion 
arises and if we get opportunity, we 
shall raise them in connection with cut 
motions. For the present, I seek your 
indulgence only for a few minutes 
more in order to deal with this vexed 
question of re-grouping.

1 was astounded to hear from Dr. 
Deshmukh that Members from West 
Bengal supported the view of experts 
only when it served their purpose, but 
with regard to the regrouping of the 
Northern, Eastern and North Eastern 
Railways, the Railway Minister Shri 
K. Santhanam himself admitted at a 
Press Conference on March, 21st last 
that if “we had proceeded purely on 
railway operational considerations, we 
might have stuck to our original 
plan.” Unfortunately, our senior col
league Dr. Punjabrao Deshmukh is 
not here, but I would ask this House 
to remember these words of the Rail
way Minister, namely, that they did 
not proceed on purely railway opera
tional considerations and there were 
other considerations. Sir, when this 
matter was discussed in the provi
sional Parliament last February, it 
was said by some Members from the 
Uttar Pradesh that if the views of that 
State were not consulted there would 
be satyagraha. Is it a question which 
can be decided by satyagraha and 
forging mass sanctions outside this 
House? If that is so, and if that is 
the attitude, then I would say on 
behalf of the people of Bengal that 
we are ready to take up the challenge 
and we shall see in the end who wins.

12 N oon

Shri Tek Chand (Ambala-Simla): 
The first duty that I owe is to you 
Sir, and I wish to express to you my 
gratitude for the opportunity you 
have given me to offer my comments 
on this occasion. The facts as dis
closed in the Railway Budget would 
be received by a judicious-minded 
critic with supreme satisfaction and 
with a feeling of full faith and confi

dence in the foresight and wisdom of 
those who are running the railway 
administration today. The role of a 
critic, according to my mind, is 
most laudable provided criticism ema
nates after cool and dispassionate 
analysis; after duly weighing the pros 
and cons of the matter; after review
ing the whole issue, and not from any 
narrow-minded or parochial point o f 
view but from the point of view o f 
offering constructive suggestions. 
Some of my hon friends have endea
voured to raise, if I may be pardoned’ 
for saying so, a “ dust storm” in the 
hope that in the haze that they will 
so create the important issues may be 
hidden. If the criticism that had 
been advanced had been a little less 
censorious but more substantial: if it 
had been a little less carping but 
more constructive, then the contri
bution of those Members would have 
been extremely useful. Jaundice is 
a terrible affliction, whether it turns 
out to be political jaundice, provin
cial jaundice or any other kind o f 
mental jaundice, because it prevents 
one from an examination of things in 
their proper perspective. ]^group- 
ing and reorganisation of the railways 
seem to be a major irritant with some 
of the hon. Members. They seem to 
imagine that regrouping was ill con
sidered. One hon. Member alluded to 
it as done in an “ unseemly hu^ry’  ̂
He seemed to suggest that it was con
ceived overnight and produced the 
next morning. That is not so. It has 
had a long period of gestation. More 
than thirty years ago, it was conceiv
ed. If I mistake not, the amalgama
tion of the South Indian Railways 
was examined as early as 1904. Three 
decades ago, the Acworth Committee 
recommended the regrouping of the 
entire railway system in the country. 
At that time, the territories of India 
included areas which now form parts 
of Pakistan and Burma. That scheme 
was that the railway system of the 
entire country should be divided into 
three devisions. A  little later in 1922 
and 23 the Inchcape Committee gave 
its blessings to the regrouping system 
and they advocated that there should 
be five regions instead of three. The 
Pope Committee in 1933 and 1934 
thought that the economies available 
through amalgamation of the railways 
into groups were evident and recom
mended a detailed investigation. In 
1937 the Wedgewood Committee en
dorsed the same suggestion. Extra
ordinary conditions had prevailed in 
our country in 1947 when the Kunzru 
Committee approached the question 
and because of certain dislocations, 
because of certain emergencies aris
ing in the country, it recommended
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that the question of regrouping should 
be deferred by five years. The five 
years are oyer now. The proposal of 
regrouping has been endorsed by a 
succession of Ministers for Transport 
and Railways.' It has been recom
mended by Chambers of Commerce 
and also by different trade interests. 
When this proposal was examinea 
those in charge of i s investigation 
had the benefit of \he experience 
gained from Great Britain, Canada 
and France, where a similar regroup
ing had recently taken place. There
fore. to say, Sir, that thore has been 
“ unseemly hurry” in evolving the 
system, is a travesty of tiuth.

, The country has been dv^vided into
* six zones or railway systen\s. It is 

interesting that the Southern Zone 
which was inaugurated on thi? 14th of 
April 1951 came up for no criticism 
at ali. (An Hon. Member: Question.) 
Similarly, the Central Railway, inau
gurated on the 5th of November 1951, 
with its headquarters at Bombay, 
amalgamating the four railway sys
tems, did not appear to be the target 
of any criticism. The same is virtu
ally true of the Western Zone and 
the 'Northern Zone. So far as the 
Nouthern Railway is Concerned, I 
have reason to express my gratitude 
to the administration because railway 
men located in Delhi are mostly 
refugees from the West Punjab 
and if the headquarters had been 
shifted from Delhi to some other 
part they would have been uprooted 
and faced with another rehabilitation 
problem. The main feature of the 
Northern railway was a fusion of the 
four railway systems— t̂hree of them 
in their entirety. As regards the 
fourth, three divisions of the East 
Indian Railway were absorbed in the 
Northern Railway and the remaining 
five divisions were absorbed in the 
other railway system in the East.

There has been a certain amount of 
distasteful criticism. Some hon. 
Members, if I may say so. Sir, are 
suffering from parochial myopia, and 
have gone to the length of suggesting 
that the foundations of democracy 
are gomg to be shaken if Calcutta is 
not going to be made the headquar
ters of two railway systems. So far 
as the North-Eastern Railway system 
is concerned, I speak subject to cor
rection, it is almost wholly a metre 
gauge system. So far as I am 
aware no metre gauge gets to 
Calcutta. The nerve centre of the 
metre gauge system happens to be 
Gorakhpur and yet the critics on the 
opposite benches say that the entire 
democratic structure is going to be

m jeopardy if Gorakhpur is regained 
as the headquarters of a metre gauge 
system. They want tliat Calcutta 
should be the headquarters of two 
raUway systems. This proposal was 
cooUy considered, deeply analysed and 
after giving due thought and attention 
to every pomt of view the authorities 
came to the conclusion that Calcutta 
should remain the headquarters of 
the Eastern system with Sealdah divi
sion tagged on to it, whereas the ex
clusively metre gauge system should 
remain with its headquarters in 
Gorakhpur. As to the tagging of the 
Sealdah Division to the Eastern zone, 
ti)^ Government of West Bengal was 
consulted and this arrangement em- 
b^odies the wishes of that Government. 
Trade interests were consulted and 
this arrangement has their blessings 
too. Therefo_re, to stigmatise this 
arrangement as a negation of logic, as 
something improper, causing harm or 
injury to Calcutta, is, I submit in all 
earnestness and with all humility, 
absolutely unfair.

There were also allusions made to 
the fact that the centres of coal indus
try wiU be in considerable difficulty, 
m the matter of getting empty wa
gons. Coal-fields, Sir, are no longer 
the concern of Bengal or Bihar. It 
IS the concern o f the entire country. 
If there is any dislocation, if there is 
any difficulty, the country as one body 
will feel and see that this difficulty, 
even if there be any, is removed at 
the earliest possible moment. For 
this purpose there is stationed in 
Calcutta today an officer whose duty 
it is to consult, to coordinate and 
control the other railway systems 
and if there be any such apprehen
sion in the minds of those who are 
espousing today the cause of Calcutta, 
that fear, I have no doubt, will be 
dispelled.

I have had the good fortunate o f 
travelling extensively in countries 
which in their configuration resemble 
that part of the country from which 
I come—the Himalayan region. I have 
had occasion to travel abroad and 
extensively in the Alpine fairyland 
and one thought that always assail
ed me was that the God-made coun
try that is mine possesses the same 
gorgeous beauty, but the hand of man 
has done nothing to enliven it, so that 
the common man from the remote 
corners of the country may be able 
to go and admire and appreciate it 
I very much feel and wish that the 
Railway Department of ours should 
borrow a leaf from the railway sys
tems of Switzerland, so that on our 
heights, more beauteous than the
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£Shri Tek Chand]
Alpine heights, we could have funicu
lars, we could have aeriel cableways 
and we could have rack and pinion 
railways.

[S hrim ati A m m u  Swaminadhan 
in the Chair}

From the heights of Gomergrat I 
could see like the Japanese fan spread 
out, the white pinnacles of Switzer
land. I can recall to my mind 
very similar scenery which I can- see 
from my varandah at Simla. But my 
regret today is that whereas I could 
go to Monte Rosa I could not go to 
the pinnacles here which I see 
but which I cannot approach. Why 
can we not have those mountain rail
ways? It will attract tourist traffic. 
It will unfold the treasures that are 
hidden since centuries. Our land is 
blessed wSth minerals, with timber, 
with orchards. The only problem is 
to exploit them. If our railway ad
ministration could devote some thought 
and attention, if we could have rack 
and pinion railways, cage railways 
and ropeways, I have not the slightest 
doubt that the beauties of the country 
will be unfolded and it will be the 
centre of almost globular tourist 
traffic. This is one suggestion I would 
like to make.

If I am not entrenching uoon the 
valuable time of the House, may I 
also suggest that it should be the 
duty of the railway administration to 
see that important towns having a 
population of at least 10,000 should 
be provided with a railway system? 
When I make this suggestion I am 
particularly referring to two parts of 
my constituency. Naraingarh and 
Kharar. They have a population of
10,000 and they have the makings of 
good industrial areas, but for want of 
being connected with railway they 
are suffering considerably and are 
therefore unable to contribute or add 
to the national wealth.

^  H o  TFWfHr:

Mr. Chainnaa: Order, order. If I
may bring it to the notice o f the hon.
Member, I do not understand Hindi.
If he could speak in English I should 
ce grateful.

Shfi P. N. Rajabhoi: I cannot speak 
IB English.

I  ^  a  ^  fer^sr

% fw f  f ,  h

% I 3ff ar-ŝ r
rft 3Ts®r ̂ »rr i ^3^

^  i  JTW-ffil r̂<TRT?. STT-rf̂

5  % qr<fTiT #  3!TfTr ^

W R T  «T5 #?r<irc <T I

t  I

wrar j f  35iKr Ir 3JTr?rr<(tour) 

f  w r o  1

w ra % |3in wt»r f
g>̂  i^rr f  1 4' arrrfft

3ff f  ’irfeTf 3rr#t
C  35) ^ I

On^noL
requested by you to speak 

rn English, and he is prescient in
English. It will be of great ad
vantage to this House. . .

T Order, order. When
V.for ̂  Member to speak inEnglish I said “ if he could” , and he 
said he could not. So it is all right.

T n r itn : i f r ? ^  %<hiT? 

3ft itw JTift I W  if rft <T t  ?5»r 
t ,  aik #5T r̂r ^

f  tjw #  ^

t  ft! T-f #  #5  ff ^  sncff t  I

#

5 ^  srr<T «ri mm ^ arw 1



STTT ^  iriTT ^  a r r r^

^  ^TTW 

f  I
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V f  iiTVfhT WIW : w f  ^ r

 ̂ I

«ft »fto r n m N r : i ^

^  3n^ f^r-.'fET 5T-I* w  #  

stI t  ^  ^srm I

Ŷnf =̂ Tf̂  I 
fh ' # > f t f  TO ^  n|f ^arr f  I

f ,  ^  3p5#t

r!T^ % fw ^  I ^  afrc

^7 ^  nT*?) ITR ^  ^q r t  I
3|^lT?TolT^o T̂TTo

^  ^  t  ^  5?’ TO ^  K |f f  I

3Tk ^  ^ ^  t • ^
^TRft ^ ̂  r * i ^  nT^

r  ̂ ^  fT-{ ^
^  I ô
3TFft t  I ^rft ^  ^  ^  \

T̂TT fV ^  ’ TT  ̂757!5T îTR 

I , ^  f  ̂  »T^T % ^
2Ft irwt- ^  f ,

^  | , ^  T#5PC T̂!T)T T̂?:̂

t '  13rnr ^  ^ r ^ , ?f r̂̂ * n^ q̂Rfr 
I 4 ’ 5T ^ * | n #  ^  W\X ? i*^?)7:fw t I

^  iTfiTF^ ^  ^  gR:*rr<ct><.,n # 5  

JTT fj;5 I 3tV< r̂ ^

*T>̂ l if ^  ^

I ^ 5r§T 3 T ^  f  I

^  5T¥ ^  3Tx^ f  r

3nfy t̂ To ^ o  ^ o  ^  #■
T ^  ?5̂ rr f  I ŝfkrn -T#3rT 

?n % ^ ift 5?TT̂  % ÂIRI f̂«cwr
I

31  ̂ ift t.-f q CilTT f^T^^T f  

^ Mifql9i<4« ^  ^  IFifT ^

TfT I ^  Oî Fq’ f (regrouping)
^  ĥTilTn r f  <̂|-̂  qT ,• '̂»

 ̂ I % 'T^ ^  <f ^

m r̂{ qr ^  ^  ^  ^  t  ^

T̂TTr % 3f^*i'< ^<T5n ^  ^'<n^

^mr ^  i '  ^  (area) #
^  ^ F f t  ^r^r 5Tf  ̂#  ^  ̂  ̂  t

^  ^  JTffRT ^  ^nr^f, T̂S-RT ̂ r

^  5TTW  3fr< ^ tR  ^

#' an̂ T̂ iT I ^  ^  ^  w  m?T ¥fl#nri
3t\t  ^  I rfi

^  5TT, 2T1 5ft

5Tif%  ̂ (linguistic provinces) 
% ^  ^ T̂nr
^  ^  2<̂  3n?^V/n afiT ^f^n ^

^  Jf ^  ̂  ̂ ( p r o m i s e )  i w,
5F% ^?TT ? Zl-̂  R ^ T ^

{Divide and Rule) ^  ^
q j f ^  5sft arr'T ^  ^ T ^ T

arm #' .̂ 5^T 3flT TTJlf r, ^
f>nf =̂ t1 ^  I afh:

^  3TH ^  t  fN xt^
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[«fl i\o l ^ e  

RTff ^1% ^ I ^

^|)r ^  f  I ^  ^  ^  3P3#

^  t  I ^  ^  ^  ^

^  t ' 3ftr ^  ^

<TT̂  ̂t  I ^^T^^afTt (sup
port) THn^

f  ^  f  f t ^  I  \

^  n%Td =̂ >'Te: '< ^ r , f  m  n |)r

^ w r  ^  ^  3f^T

nVf^ ?t’ f  I ^  3 T ^ ^ n  T J

(opposition group) # f  ^  ^
^  f  ■ aftr r̂ ^  an^ ^

(All India Sche
duled Castes Federation) %

(Representative) % ^
% ^  |arr f  I #  m t(  ^  «ftt ^

^  f  I «ft,

2T|tT ^ fT  ^ I

TO' ^  2T̂  ^ n f  =^cfT f  

f  3T^* ^  ^

^nr 3RTnr t  i ^

^  »ft'TI^^4t 3TFFIT aftr ^  ^rW ?T

€\ % C ' ^
apt THT Wr t»

<T^fW ^  w  i\  T^r f ,

^  ^ f t f^  ^  3TV< h'^ ^

?2TPT 3Firm n Ct» ^
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13ftr ^  ^  ^  ^n3T^ 

snfRR ^1% ^ ^  IT ^  *Kn

^ t ,  ^  ^  ^  ^  

f  3ftTH«ir«+ 

qf 3TFT

^  f ,  ^fw.^ ^  ^  

f t r s ^  ^ re : % ^m- | i

Shrimati A. Kale: On a point of 
order, may I say that the hon. 
Member is speaking on anything and 
everything except the subject proper?

Mr. Chairman: The hon. Member
may proceed with his speech.

«ft ^ o  nj^o : 2T]| ift ^

snu^RFT f  3fVr arrf o %

a ^ W P f f , v<  %

% ^  t lT  t  ^

ITT^ I  f% ^  ^  ^  ^

^  3nr>HTFf ^  #5  '̂, %

cnRT ^  ^  ^ 3 T R jft

3̂TWT ^  ^  ^  TOR tsqrn K|t

fW w ^ f,

? n ^ ,  3ftr 3FT %

^  t ' ^  ^  ̂  ^  ^

inrft ^ 1 ^  ^  ^

irm n|t I , ^  ^  3n T )^  ^  TO' ^ 

fsp ^  ^  ^

^
fjfn  % ^  ^  h^kHT ^it^t ^ ^

:?ftT^T 3TT^ ^

^  nT^ 5 3ftT ^  %

m   ̂ ‘
fr q v r  ^  ^  ^  ^
(manual labour) ^  i



3tV< ?rV< i ,

(gangman) 3tY< ^  ^
^  ^  I', ^57^

% t ’ I 1̂- ^ < f  ^

^^iTf ^  3rnr ^  f<f2rr sfV^
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3TPT m  a f i x ^ ^ i 

n̂rr 3nf^ ^

f  f*T7  ̂ ^ 1  ^

^ o  ITo

qo • j f r q « ^ | '3 fk T f^ 3 r V < ^ ^ f% F  

spqWn ^  **ft TO- ^  f

^ tiT ^ 'SPT'Sfl'iW

THT ^  ^l=hi  ̂ 3^y: 3|T|"̂

^  ^  sT'Tnr ^ci’f »rr-rnf

^  3f|-< ;3^  JT fsrcrr % ^qr

5R57: 3TJ:J^< ?ff( f5-<5!j; "

frtf? (reject) ’̂< | 3f|-<
^  snr r.TJT ^ r : m ni 11  3Ff< ^

■<rR’ ^  n(lT I  5lqf7

^  ^TnT I  +4lir«h 5T| JTRĴ r f  f ^qY  f  fV

^  TnT ^TO T 3 F # 5 ^  ' *^r I  I A

f  q’f^f

’Trff (majority party) ^
^I’n 5( si 3F2TnT ^ I

i j  fiTnd: #■ ^  ^ n -f |, ^

^  g I

Shri G. H. Desbpande: On a point 
of order Sir, the hon. Member has 
niade a very serious allegation against 
toe Members of the Public Service 
Commission. He says that the question 
IS asked whether a particular applicant 
belonged to Ambedkarites or to Jag-

jivan Ram’s party. That is the allega
tion the hon. Member has made and 
the Members of the Public Service 
Commission are not present here to 
defend themselves. I think it is out of 
order.

Mr. Chairman: Order, order. The
hon. Member has already spoken for 
ten minutes which is the allotted time. 
I can allow him one more minute.

sf>

^ r f  ^  ^rfr

h'^^ t ,  ^  q-' 

nrryj«Tr ^  *̂irT i %r^n 4  %

2ft f  I f<T^

arr  ̂ f  ^  f^qr 1 ^  3tt<t %

?1T̂  #TiT?y ^  ^  |(T I ;

3rr«T % ^<^|VT 3f|-< f?T^ ^  ̂  ^

t , t  ^

^

affT ^  3fr<

afkTf^n =^rf^i

^ »T ^ 3 fi-< 3 r^ a^ > r

^TT^TTf ^  F̂TR" t  ^  ,

f^^r< ^^n*r = r̂f^T 1

Mr. Chairman: Order, order. The 
hon. Member may resume his seat.

(English translation of the above 
speech)

Shri P. N. RajabhoJ (Sholapur—Re
served—Sch. Castes); Madam Chair
man, I am very glad that I have been 
given an opportunity to speak here on 
this occasion.



681 Railway Budget--- 27 MAY 1952 General Discussion 682

Mr. Chairman: Order, order. If I 
may bring it to the notice of the hon. 
Member, I do not understand Hindi. 
If he could speak in English I should 
be grateful.

Shri P. N. Rajabhoj: I cannot speak 
in English.

When I am speaking on the Railway 
Budget it is not with any idea of op
posing it for the sake of opposition. I 
do not want to increase opposition by 
opposition. I would deal every point 
on its merits, and if it is good I would 
say that it is good. The hon. Members 
remember that they used to travel in 
the third class when Gandhiji was 
living as far as railway travelling was 
concerned. That was the Gandhian 
age. But now it is the age of 
Congress rule. Congress rule has 
begun. They mostly tour in first class 
now. As regards th^rd class travelling, 
1 think there has not been any 
significant change. People say hn- 
ptovements have taken place. But 
I would like to give you an idea of 
what happens on passenger trains 
which run between Bombay and 
Punjab.

Shri R. K. Chaudhury: On a point 
of order. Madam. The hon. Member 
was requested to speak in English and 
he is proficient in English. It will be 
of great advantage to this House.......

the passenger trains. People travel 
mostly in these passenger trains; as 
such sufficient amenities should be 
provided in them. I have been a 
frequent traveller to Kolhapur and 
Poona side i.e. on M. & S. M. Railway. 
The trains that run in that part of the 
country have no fans; they run at a 
speed of fifteen miles an hour. The 
train that runs between Kolhapur and 
Miraj moves at a snail’s pace It takes 
about two hours to cover a short dis
tance of thirty miles only. It is said 
that the speed of the train has .some
what increased now. But you would 
see that the trains, which run britween 
Pandharpur and Khurdwadi and which 
is called the Barsi-Light Railway, are 
so overcrowded that even the wagons 
meant for animals are used by the 
passengers. You can make enquiries 
and ask whether my statement is cor
rect. I am narrating a fact v/hen I 
am saying these words. I have travel
led many a time on this line. Our 
friend, Shri Karmar^ar, wlio hails 
from Maharashtra, is sitting‘*here. Ask 
him whether or not what I say is cor
rect. Our friend Shri Pataskar too 
has said that something should be done 
with regard to these trains. People 
say that m any, improvements have 
taken place, and that fans etc. have 
only recently been fitted in the Se
cond class compartments on the trains 
which run on M. & S. M. Railway. But 
I say that is not sufficient; more faci
lities should be provided in passenger 
trains also.

Mr, Chairman: Order, order. When 
I asked the hon. Member to speak in 
English I said “ if he could” , and he 
said he could not. So it is all right.

Shri P. N. Rajabhoj: So the Mail train 
that runs between Bombay and Punjab 
is provided with fans etc. and there 
are good seating arrangements as well 
in that train. But the passenger 
trains are so overcrowded that one 
carrnot easily find room in them. I 
would like to request the hon. Minister 
to travel in the third class some time. 
He would come to know about the 
inconveniences that a person has 
generally to experience there.

Some Hon. Members: He has tra
velled in the third class many a time.

Shri P. N. Rajabhoj: Let him travel 
now. He is a Minister now and travels 
in first class compartment as well as in 
saloons. My impression is that third 
class needs to be improved a great deal. 
There are no facilities for fans et^. in

The disputes and differences which 
have arisen on account of regrouping 
of railways and which seem to have 
some provincial bias are in no way 
creditable. Our linguistic unity, which 
was existing before regrouping, is also 
coming to an end. Formerly there was 
unity based on languages. Those who 
spoke Marathi were in one area, and 
people speaking Bengali were lit 
another. Now persons from Madras 
would have to go to Bengal and those 
from Bengal would have to go to 
Madras. Similar would be the case 
with persons who Ifve in Uttar Pradesh 
and Bengal. What can these persons 
understand when they go from one 
area to the other? How can these 
linguistic provinces, in which our unity 
lies, for which we struggled and about 
which Pandit Nehru has given us pro
mises, be formed? This is the jame 
Divide and Rule policy which was 
adopted by the Britishers earlier and 
it is being followed by this Govern
ment now. It should not be like that. 
That is why you are under the im
pression that members of the opposi
tion know only how to abuse the Go
vernment and the Congress. We do
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not abuse anybody or carry on vilifica
tion against anybody. We only put 
forth our suggestions which we think 
are good. But one thing is certain 
that we are not your yes-men, that is 
why we are on the opposition benches. 
The hon. Members, who support the 
Government claim that everything is 
all right. Let it not be said, that “ in 
a fool’s domain there is no distinction 
between a criminal and a Saint.”  In 
my opinion conditions are not very 
different from that in the Railwa> 
Board. We, who form the opposition, 
belong to several parties and I repre
sent the All India Scheduled Castes’ 
Federation here. I would describe the 
whole situation in a few words. I had 
to say many things but the time at 
my disposal is very short.

The other thing to which I would 
like to draw your attention is that our 
Harijan brethren are not fairly treated 
when they approach for services etc. 
Formerly the Department was under 
the phafge of Shri Gopalaswami 
Ayyangar, who besides being a v e ry  
respectable man, had the privilege of 
having his past associations with the 
British regime in India. But now the 
department is under the charge of 
Shri Shastri, who is associated with 
the Congress rule. 1 hope he would 

, definitely try to know as to what is 
happening around him, and what sort 
of mconveniences people have to un
dergo. I hope he would do his level 
best to remove these inconveniences 
and would also see to it that justice 
Is prbpdriy done and no injustice is 
^dne lo anybody. I hope he too would 
he thinking cfi similar lines. Certainly 
we cannot say ans^thing about the big 
Government Officials, because they do 
only what the Government want them 
to do. Just look towards the Railways 
and the Public Service Commission. 
The members of these Commissions 
draw fat salaries, but no justice is 
being done to the Scheduled Castes’ 
candidates even there.

Shrimati A. Kale (Nagpur): On a
point of order, may I say that the hon. 
Member is speaking on anything and 
everything except the subject proper?

Mr. Chairman: The hon. Member
may proceed with his speech.

Shri P. N. Rajabhoj: These big officers 
and I.C.S. people have no sympathy or 
love for the Scheduled Castes and I 
am aware of instances where schedul
ed Castes’ people have tried to see big 
railway officers such as the Divisional 
officers, in Bhusawal. But they were 
not attended to properly. On the 
other hand, when Anglo-Indians, Chris
tians, Brahmins, Baniyas <UT persons 
44 P.S.D.

belonging to other castes approach 
them, they at once listen to their 
requests. The curse of untouchabiiity 
and discrimination on the basis of 
caste is still existing. It is very sad 
that persons belonging to the Schedul
ed castes, about whom Mahatma 
Gandhi raised his powerful ^ o ice  
sometime ago, should have been so 
awfully neglected and deprived of jus
tice. To-day you would find in the 
country that all the manual labourers, 
whether they are domestic servants, 
coolies or gangmen etc. etc. belong to 
these scheduled castes. It is amusing 
that at the time of strife and struggle 
they are being sent to the front but 
at the time of reward no heed is paid 
to them and others come to enjoy the 
fruit of their labour. It is so strange 
that our men should work as cooties, 
and gangmen and when they pass B.A. 
or M.A. and even pass examinations 
of the Public and the Railway Service 
Commissions, they are asked at the 
time of mterview as to whom they 
owe their allegiance, to Jagjivan Ram 
or to Dr. Ambedkar. And if anybody 
says that his leanings are towards Dr. 
Ambedkar, he is rejected forthwith in 
the interview on that very basis. But 
if he mentions the name of Shri Jag
jivan Ram his chances brighten be
cause that shows that at least that 
particular candidate belongs to the 
Congress party, and is no longer an 
Ambedkarite. I am of the opinion 
that this is a great injustice that is 
being done by the majority party to 
the other parties.

Madam, I would finish my speech 
within one or two minutes and would 
say what I have to say.

Shri G. H. Deshpajide (Nasik— 
Central); On a point of order Sir, 
the hon. Member has made a 
serious allegation against the Mem
bers of the Public Service Commission. 
He says that the question is asked 
whether a particular applicant belong
ed to Ambedkarites or to Jagjivan 
Ram’s party. That is the allegation 
that the hon. M em ^r has made; ^  
the Members of the Public S e^ ice 
Commission are not h ere  to^d€Efend 
themselves. I think it is out of order.

Shri P. N. Rajabhoj: Please aUow me 
to speak for two minutes more.

Mr. Chairman: Order, order. *^e
hon. Member has already spoken for 
ten minutes which is the allotted time.
J can allow him one more minute.

Shri P. N. Rajabhoj: I do not w ^ t  to 
give a reply to my friend Shri pesh- 
pande at this time. I would reply mm m 
Nasik. Here I only want to put forth 
pne OT two points. You have already
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[Shri P. N. Rajabhoj]
listened to what I said about the back
ward classes. I request that people
who do manual labour for you and 
who work in mills and factories, 
should be provided with sufficient ac
commodation facilities. Clean, healthy 
and ventilated quarters should be con
structed for them where they may live 
in comfort. Along with this, facilities 
regarding water and rations etc. should 
also be given to them. In the case of 
people who are poor and the so-called 
untouchables, who work in Railways 
and factories, the question of pay, al
lowances. holidays etc. should also be 
considered by the Government.

Mr. Chairman: Order,- order. The 
hon. Member may resume his seat.

^  «Tl^^n sftr 3TT̂  

f ,  ^  ^

^  ^  ^  ^  ^  ^  

sfVr 3rrT3n^Rlp> 3rrr'^
^  I (nationalise )̂ R?TT 

I ,  aroftF  3?̂  t  3rrr ^
3nft ^  3T?^ ^  îRPT

?T #  3tt^ fifpRec 

^  W3(E

#  ^  ^  ^  ^  ^

JH<K+«IK ^  ^  ift ^  ^ > fw  m

ark  3PRT HT3T fj I
^  ^  1 i ,  t

^  fTTT̂  3tmW  
30^ t ,  ^  ^  ^  ^

^  i ;  3 (k  #  FfH f TT̂

^ I ^ ^  R̂TFT 

^  t ,  ^  t  
f̂nrt ^  ^  f^nfi

(dcbato) ^  +1̂
+ 4̂l+i<4 (constructive) ^  |i 

ĥTT 5T ̂

3FTT3fPT %
^ t̂ T«T % ^  ^  ^PT ^  ^ <»n< ^

^  «̂T>di ^  ^
Hi îa t»<hi 3ftr ^  'ir^  ^
^  3Ttr 3T^2TR I rTT^ % 

3PR arrr ^  ft?

% ^  t  ^  ^ ̂  ^  ^  ^
^+dl ^ ^  3TTT ^  ^  ̂  ^

^  ^  »T ^  ^
WK I ^  ^  >TT̂  %

^  ^  ^ I oq|<oq|rf

3̂WK. ^  % |tr aftr ^  ^

I ^  ^  ^
^  f  ^  3rnf)

(Successors o f Tughlaks) | ̂ 3?^ 
^  ^  ^)fW  ^  %

^  TO d*'7i)4» f f
3̂̂  *pt] 'SRT’T % ^  ̂  ̂  '5(fV ?̂TT f%'

■ T̂R̂  (India that is 
Bharat)'! ij;o ^o
(Bharat that is U. P.), ^

t, (balanced)
I, ^  ^  gR’JjoqVo

v ]  f ^ j  t
*TT^i¥% ^ ^ « l l ^  l+^l 5[T I

'Remark) 

arrsT ^  3TT^^ ^  P̂T f ,
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^  ^  t ^  ^  ^
TOT ft> ^  ^  ^  g, ^  ^  

3TTf, ^  3 fk

»T̂  ^  T 3T*r  ̂ ^  % «(Nd 
^ ^  ^  3TT  ̂ RT 3TRT

apTT fetcT T f 'Snras 3ftr ^

3rr*T ^  ^  ^3»T wtW ^  ^  ^

r̂̂ T ^  4 ̂  %
«iNd «Tl' »̂ii ^  T̂T3> T

'̂ Mi<̂ i P̂T ^arrr^JT^ 

^ f% ’r t  ^  ^rrfWt ^  arrr #  ^
t , ^  ^  ^  sjfj- ^  ^

^  ^  '»mK i +Ĵ iR6<.5<5̂ i

^  t ’ ^  TO ^  ^  t  
9t1t  ^  ^  ^  t  ^

t ^  ^  ^ ^  ^  T^ f  '
3i^  % TT^ 3fk  ^

^̂ TT3̂ T ^  t  I ^  f s  5pT

aTRTT t  W  ^
=5TTf̂
^  ^  'Srnr, w n r  w n r
TT ^fT f3TT fcf^rf ^ar | i

3T̂ ?57TT t  I ^  ^  % W

qr ^  3TTT ^  ^  #

5RI  ̂ ^  I ^
^ T g f^  ^  ^  ’Tf t , f  ^ ffrrftR^
*pt ^  3TWT ^ ^
^  r*i«<fl, ^1^ ^  ^

^  t  ^  ^  ^  
f^FTmr

^  fe n  ^ ^  ^<rnr ^  ^
^  anrrw ^  ^ i

3R ^  «HI^ ^
5TTT ^  nqvxMi  ̂ ^  ^  ^  ^  ^

^  ^  aftr % q#3T# I

^  ^  TOR % 3rrr ^  t̂stk 2̂- q f  | i 
^  ^  4)ti 3t1t ?rf%¥ ‘t^iH ^  ^ ^
^  ^  t  f% ^  ^  q;?)- f
3fk 3i^ ĤV 1,3ftr « '̂ h7 % ^  
(Bolts) qf̂ TR̂r I  I ^nf^ ^
5TRt t' 3fh: ^  TO ^
t  I # f^  (basins) ^  |
 ̂I ^  «l̂  ^  2?̂  T̂TTST arRTT ^

^  TO?) ^  t  I 31̂  ^
^  ^  ^  ftr ^  aftr

^ ^ ^  (bulbs) Trm 11 
3rrr ^  W  t o p  ^  ^  |

^  qr ^  f¥ w  r̂oT | 
3ftr ^3^ (^^!«* ^  3rrr ^  ^  ^  wgf^'^d

% 3f^ ^  TRT^^ ^
I' ^  % 3F^ 3rrT  ̂ (bars) 
^̂ H<J ^  3rtT ^  % 3 p ^  3TRn^ %“

t  ^  % 3F^ 3TFT # ^  ?T̂  7?# I  
3 fk  ^  ^  ^  if t  ^  ^  %

3 F ^  TO 3TT t  • ^  w  ^  ^

7f I arnr ̂
^  =^tfw ^  T ^  I' I

3TT3r ̂  qpRfl'ĵ T (accidents) ^  
^fnr^ f  I ^

^  f  1^ 3nfe^ ?  ?r
^ar# f « i d N i  f% 

'»>»lisi % ^  3TR t  ^
<̂.1*0 f  I r̂>in ^rft I  fii>

'd*1 »̂T ?̂T P̂TT̂  *1̂  I 
^  ^  ^  d®<n^ +<^ l ^  I ^  3TTT ^

13fk arrr ̂  ^  ̂  ^
 ̂  ̂f^ 3rrT ^  ^

«TR  t* I ^  ^  ^»T§rT % TO  3TPT ^

I  ft? 3rrr ^  = ^ ^ ^ T O f»
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I ^  t  ^
I  ?ft 31WT ^  t  ft75ft

3frR5 ^  ̂  qr WTT
^ f̂t 'd»1 ^  ®RTv5PT «(|«|

^  t  I 3fTT ^  ^ h W
»Tf<  ̂ (Women Social guides) 
W3>t  ̂^R»ft ^  «n<dl ^  f t + i
^  3tY? v»im  ̂^
^ ^ ^ 1  ^ anrt

^  ^  %  WcFft
f e f e  ( E t e r a t e j ^ ^  ^  | f%

^  ^ 3TTT h>Vh

v rb rrf ^  i

anft 3Tq# =fTT4 % ^  ̂
^  ^  ^  ’TT ^  % >ft

t ,  1% ^  ̂  m  ̂  I ^
sftr >dH % ^  îX 5̂1
J3TT I ^  g ^
^  arrr ^  ŝhft » fk  ^  i

31^ ^  t  I ^zfff¥

r̂€t ^  ^  =5^ t  ‘ ^  ̂
^  ^  qr ̂
<t>HI<7 ^  ^  t  • ^  ^  ^  ^
•ra^nrr^ stft^ ^ ^ r t

o jH  fsw TT I '7TO' f  3rrr snft

•w 3n̂  ̂  ^  aTTT ̂  ̂  ■«fl'4l qr ̂ ftr
f w  I ^  3rm  t  3rrr ^  ^  
tfiMH qr ̂ ftr ^  I

(English translation of the above 
speech)

Shrimati Uma Nehru (Sitapur Distt. 
cum Kheri DCstt. West): I would
have spoken in English but for the 
pledge 1 took when I was a fighter in 
the cause o f the Ctountry’s ifreedom 
that I would speak only in the nation

al language or my mother tongue. 
Today when I hear “ speak in English” 
on all sides I feel sorry, but I should 
not be blamed if I speak in Hindi. 
The country has been free for a 
considerable time now. You fought 
for this freedom and you wanted to 
nationalize everything, but it is to 
be noted with regret that you have 
not changed your language. It 
continues to be the same.

Not going into the details of the 
language question, I would deal with 
the matter under consideration and 
would like to congratulate the hon. 
Minister on his Railway Budget, which 
he has so ably presented. At the same 
time I consider it my duty to bring 
to his notice the defects which I find 
in this Budget. For a long tune I have 
been listening attentively to the 
speeches of the hon. members on my 
right. Their speeches remind me of 
the University Union debates. Their 
ideas, language and pronunciation 
are all fine, but there is one thing which 
I miss in them and that is the construc
tive approach. Their speeches are 
made purely from the point of view 
of a debate.

Difference of opinion is quite a nor
mal thing. If they have any ideas or 
suggestions which can benefit us and 
the country, we would certainly wel
come them and adopt Iheni. Similarly, 
in the interests of the country, they 
should also accept any ideas or sug
gestions, which we might have for the 
good of the country. I look upon these 
debates in this light. I have been pain
ed to liste'n to some of the speeches 
from the opposite side and by some of 
the things Dr. Mookerjee has said. I 
was pained by his remark that we 
Congressmen are the successors of 
Tughlaks and by the comparison that 
he made between Congressmen and 
Mohd. Tughlak. He has uttered the 
phrase— “ India, that is Bharat; Bharat, 
that is U.P.” . Such a phrase coming 
from the mouth of an elderly person of 
an intelligent and balanced mind re
minded me of my .school days when 
children used to indulge in such phrase- 
making. Perhaps he made this re
mark under the influence of the hot 
weather prevailing now which disturbs 
one’s mental equilibrium and which 
does not let anybody realize the 
implications of what one may be 
speaking. I do not think his remark 
was proper or just.

Now I come to the subject before 
us, for if I begin to discuss the spe
eches of members opposite, I might 
forget to speak on the Railway Budget 
altogether. I would like to brmg to 
your notice the fact that though you 
have installed fans in third class



691 Railway B udget^  27 MAY i952 General Discussion 692

compartments, and I have seen them 
myself, yet these compartments are so 
much overcrowded that the fans are 
almost useless, because one does not 
feel their presence at all. The pas
sengers are packed like sardines and 
every inch of space, including passages 
and doorways is fully occupied. Such 
conditioBs demand that cleanliness 
and sanitation arrangement should 
be perfect, but how can cleanliness be 
maintained where over-crowding is so 
acute? This state of affairs has to, 
be changed. You will have either to 
run more trains or to increase the ac
commodation in the existing trains. 
Passengers, have, of course, been pro
vided with some amenities, but their 
universal complaint regarding shortage 
of accommodartion .still remains. 
Although fares have been raised, still 
nobody has paid agy attention to their 
comforts. In view of increased fares 
it ^  our duty to give them more com
forts.

While pajdng attention to the needs 
of third class passengers, the first and 
second class passengers have been 
ignored. What do we find in first and 
second class compartments? The 
cushions are torn and uneven and the 
bolts on the doors are missing; The 
coaches are very old and there are 
no mirrors in the bathvooms. The 
basins are extremely dirty. It ap
pears that even slightest attention is 
not paid to these things. I found that 
even bulbs were missing from first and 
second class compartments. You have 
to pay attention to the needs of first 
and second class passengers also, and 
provide them with corresponding 
amenities, because the glares of these 
classes have also been raised. I have 
noticed that no bars have been fixed 
to the windows of bathrooms in first 
and second plass compartments and 
one can €lasily enteir Uirough these 
windows. There are no bolts on the 
doors of bathrooms and anybody can 
come directly into the compartments 
through them. I have had to n\ention 
all these things because of the increas
ing number of thefts taking place on 
the railways these days. Ac<*idents 
are also on the increase these days. 
When the Railway authorities are 
questioned about these accidents, they 
put the blame on the new type of 
engines imported from Canada and 
the old and worn-out rails. The 
engines are so heavy tliat the rails 
cannot bear their weight. We have 
got to change these rails also. You 
perhaps realize these things, but you 
have to pay attention to them and 
make th,e necessary changes.

I would like to make a suggestion. 
Wc And that when women passengers,

who are mosUy illiterate, get down on 
stations, there is nobody to guide them 
on their way. Therefore women so
T  appointed, who
should help the women passengers in 
purchasmg ,tickets and finding their 
way. is necessitated by the fact
that Indian women are not yet literate
enough to be able to go from one 
place to another unaided. Therefore 
immediate steps should be taken in 
this regard.

During my visit to Sitapur in con
nection with my election I visited the 
Railway quarters there. I found that 
the majority of the people had either 
one or two small roems to themselves. 
I was greatly pained at the conditions 
in which they and their children
lived. In my opinion, urgent atten
tion should be paid to their housing 
problemsf There is not much tune
left now, as the bell has rung.

It is well-nigh impossible to deal 
at length with such a huge Budget in 
a period of ten minutes. One must 
be content with whatever can be said 
within the time-limit. That is why I 
have made three or four points. I am 
sure that, new as you are, you would 
consider these points—yod must have 
considered them by yourself—and in
troduce the necessary changes.

Shri Hukam Singh; I propose to 
address the Chair as Sir; I hope the 
Chair has no objection.

Mr. Chairman: The hon. Member is 
addressing the Chair; he can address 
as he likes. Madam or Sir.

Some Hon. Members: A  good ruling.
Shri Hnkam Singh: This debate has 

been going on for full two days and 
it is very difficult for any one to ad
duce fresh arguments. Of course, I 
have had the advantage of listening 
to so many speeches and I have benefit
ed from them. But, at the same time,
I have this handicap that anything 
that I say may be considered as com
monplace because most of the argu
ments that can be advanced have al
ready been advanced. Yet, I feel, even 
though it may look like repetition, 
there are certain things that must be 
stressed over and ' over again. I feel 
encouraged in this attitude of mine 
by the speech of Dr. Deshmukh who 
told us that this side of the House was 
addressing arguments that he or 
others of his like or party used to ad
dress in previous years. I think that 
when Dr. Deshmukh had greater 
freedom to speak out his mind and
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could be more true to himself, he said 
the thmgs that I am now saying and 
my comrades here are saying. i  am 
confirmed in my view that these are 
really matters tnat must be addressed 
to tne Government to get rearess.

Dr. P. S. Deshmukb: My freedom
has in no way been curtaiiea.

Shri Hukam Singh: There has been
a complamt of jaundice wnich develop
ed suusequeniiy to Myopia. (6ome 
Hon. Meinbers: Yellow lever). buDse- 
quently also,—1 forgot—our respected 
lady Member observed that one of our 
Members here, though he was a great 
and wise statesman, had acted liice a 
child or something like that. But, ulti
mately, I was pleased to rind that she 
herself was malting the same complain i 
as Dr. Mookerjee nad done or any of 
our other Members had done. Dr. 
Deshmukh has said that because our 
itaiiway Minister Mr. Gopalaswami 
Ayyangar was an experienced ad
ministrator, we cannot conceive that 
he has done a wrong thing. That 
looked rather queer, and seemed 
strange to me that we should accept 
re-grouping because it comes from 
M r. Lropaiaswami Ayyangar.

Then, an hon. Member tried his ut
most to make out a case that regroup
ing was a necessity, and tnat it had 
been taken after long discussion and 
deliDeration. But I want to submit 
that the dispute is not whether there 
should be regrouping or there should 
not be re-grouping. The only com
plaint was this. If we had made 
three regions, we could have waited 
to see the result of re-grouping and 
need not have rushed in spite of op
position from the other side. We do 
not say that re-grouping is bad. We 
have not got so far any data to give 
our decision. Personally speaking, for 
those people who do not come from 
U.P. or Bengal, it is very difficult to 
appreciate the differences that they 
have got. But, at least, this much we 
can appreciate that they have this 
complaint to make that when Parlia
ment was to consider the matter, and 
when certain Members felt dissatisfied 
they ought to have been given a 
patient hearing in this democracy and 
that they ought to have been listened 
to with sympathy. And, perhaps, if 
it were possible, the Government and 
the protagonists of this scheme could 
have convinced those persons that it 
was in the interests of this country. I 
am sure, if that had been done, those 
people must have also fallen in line 
with the others who thought that 
was necessary.

So far as the speech of hon. Minis
ter is concerned, we had two speeches. 
But there is one satisfaction, that each 
hon. Minister said ^ a t  he would save 
the House from the agony of hearing 
a speech. But I can assure Govern
ment that though there was no speech 
according to their profession, yet the 
agony is still there.

The Railway Minister has taken 
pride that our finances compare very 
favourably with any similar under
taking anjrwhere in the world.
[S h r i  M, A . A y y a n g a r  in the Chair.]

I have no grouse with him at all 
on that. If that is the only considera
tion, namely whether the finances 
are good, certainly I must congratu
late the Railway Minister. But there 
are other things also.

The Minister said that there was 
6ome‘ (Com m ittee whifch had recom
mended that coal could bear even 
cent per cent, increase in freight. 
Now if the railway administration 
were to increase the freight by 100 
per cent, or if they were to increase 
the passenger fares also by another 
50 per cent., then they wil: come up 
here next time with a net surplus of 
50 crores in addition. They would 
certainly then be applauded that they 
had made so much money. But at 
what cost? The other side must also 
be taken into consideration. What 
about the facilities to the passengers, 
labour welfare and increase in wages 
to the workmen? When this is taken 
into consideration I wonder whether 
really the Railway can be proud that 
it has given benefit to everybody, who 
is entrusted with the smooth running 
of the trains. So taken as a whole 
this thing should be judged.

I feel that there has been consider
able improvement. After the war 
there has been maith rehabilitation 
and it cannot be denied. But this 
policy of amassing and swelling the 
funds, be it development, revenue re
serve, depreciation or rehabilitation, 
cannot be appreciated, when our mas
ses are so much in need of welfare 
measures and many of the amenities 
are denied to them. Can success lie 
in simple swelling of the funds? My 
answer is in the negative.

As regards the net surplus it has 
iDrogressively increased. It was 15 
crores in 1950-51, it rose to 21 crores 
in 1951-52 and now it is estimated at 
25 crores in 1952-53. The surplus 
earned has been to the tune of 62 
crores and much of it has been put 
into these fundi.
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It has been said that Rs. 3 crores 
has been set aside for amenities to 
the passengera Is that enough for 
the passengers of all classes and parti
cularly the third class passengers, 
whose case has been quoted again 
and again? Thev pay 85 per rent, of 
the revenues of the railways. Is that 
class being attended to as it ought to 
be? Is it only the first class people 
that require sleeping accommodation? 
Are the others not human beings that 
thev should not be provided wi+h such 
facilities? At least for long distances 
the trains could be made longer and 
some bogies attached to them, so that 
for an additional small fee these peo
ple can have the comfort of sleeping 
accommodation. This would not cost 
much to the Government also, because 
these bogies would be attached to the 
trains already running. Also more 
Janata trains should be provided. So 
longer trains and more trains could 
ease the overcrowding which is still 
there in soite of the eflforts of the Gov
ernment for the last so many years, 
because greater attention is being paid 
to the amassing of wealth by the rail
way and taking pride in it.

Last year the fares were raised and 
we were told that the raising of 
freights was a regressive step and 
hence was not resorted to. When the 
oeople have suffered that increase in 
fares the rise in freight, which was 
considered regressive last year, has 
now been put on. People have to bear 
it in the hone that it would help in 
the rehabilitation of the railways 
which is very necessary.

I only ask whether this policy is 
nuite fair for a welfare «!tate and in 
the case of a public utility service, 
where oeople are suffering front many 
disabilities and privations. I am sure 
the Government would pay more atten
tion to these thinf»<: than to sweHinc 
up their funds, which can be done 
even subsequently.

Mr. Chairman: Mr. Lingaraj Misra.
Shri R. K. Chaudhury: vSir. may I 

speak? I have been waiting for a 
chance for the last two days. I caught 
your eve before you called upon the 
other speaker.

Mr. Chairman: The hon. Member
will resume his seat. There are definite 
oarties both for the Go^^ernment and 
for the opposition. It is left to the 
parties to decide who ought to be given 
a chance. I am trying to go as far as 
possible in accordance with that.......

Shri R. K. Chaudhury: So fa r  as the 
party in power is concerned there is 
the spokesman of the party, the Minis

ter. As regards the others the discre
tion is left to the Chair.

Mr. Chairman: I thought the hon.
Member belonged to the Cppgress 
Party. Has the hon. Member ceased 
to belong to the Congress Party?

Shri R. K. Chandhnry: What I was 
trying to point out is this. If the rule 
is that the Chair will call upon the 
Member to soeak provided his name 
is on the list presented to you, then 
the rules of procedure should be modi
fied accordingly. Why should we live 
in doubt and suspense and perform 
this acrobatic exercise over and over 
again of catching your eye?

Mr. Chairman: The hon. Member
evidently has not been here when 
yesterday I made known to hon. Mem
bers the names of all persons whom 
I intended to call and I gave the order 
also. It is not as if I am .asking hon. 
Members to get u d  in their seats. 
Evidently the hon. Member has come 
only just now. The hjn. Member is 
pi ways catching my eye. There is no 
difficultv about that. I wUl give him 
an early opnortunity next. Let me 
rome to the last of the list.

Pandit Lingaraj Misra (Khurda): 
While conffratulating the hon. Minis
ter of Railways and exoressing my 
»?eneral satisfaction on the budget he 
has presented to the House, I must 
say that there is nothing in this 
Budget to satisfv the State which I 
renresent here. Our State has suffer
ed all along throuphour. the wholp 
oeriod of railway administration and 
it is rpflp‘ t̂oH ir* the nrov’ ^ions in this 
vear’s bud»?et also. I still reniember 
how in 1918 the late lamented Thakkar 
Bpop of re ’̂̂ r̂ed mernory once refer
re d  'n  tb p  to  +V.O n e p lig ^ n c e  o f
the Bengal Nagnur Railway in the 
humorous way that it took full two 
Horades for them to discover 
latrines were a n e c e s s 't v  in a third 
Iclass compartment. Well, the same 
npfifligence was to be found even now. 
After all formerly it wqc a prof^t-seek- 
incr c o m n a n v  but the R- ’̂ lwav Ministry 
^^hich has taken over the administra
tion for the last six or seven years has 
not improved matters much.

Oris.«!a is a State over 60,000 sa. 
miles in area and the entire length 
of tb#» mileage in the PJtato is
onlv 875. There are sc^veral districts, 
oarticularly most of the newly in
tegrated ex-States areas which have 
no farility of rail communication at 
all. When Dr. Matthai the then Rail
way Minister visited Orissa in 1948 
come of the immedis^te needs <̂ f 
Orissa in respect of extension of rail
way lines and establishment of a port
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on the east'coSst were pressed upon 
him by the Orissa Grovernment of 
which I happened to be a member 
then. As a result of that, three lines 
were surveyed and estimated. One 
of these is the Talcher-Bonai-Sambal- 
pur-Balang^-Kontabanji on the Vizai- 
nagram-Raipur line. This is a line 
which cuts through the rich forest 
and mineral regions and the area 
which is fast developing into an in
dustrial area as a result of the multi
purpose Hirakud dam scheme. We 
had expected that at least some pro
vision would have been made for 
this line, but I am disappointed to 
find that not only does this year’s 
Budget contain no provision but even 
the programme for the next two years 
does not mention this particular pro
ject. I would therefore appeal to the 
Railway Minister to kindly consider 
if it is possible to revise that pro
gramme to include this scheme which 
is of vital importance to the develop
ment of that State.

As regards the port, I understand 
some navigation experts from France 
have recently surveyed the Orissa coast 
ahd they have, recommended that the 
mouth of Mahanadi at Paradip would 
be a very suitable site for a modern 
port. I hope steps will be taken to ’ 
connect the inland with that proposed' 
port. These are immediate necessities 
to which attention should be given.

Then again, o f  these 875 miles of 
railway there is not a single mile of 
double track. Whenever the local 
Advisory Committees or the public

press for an additional passenger 
service they are confronted by the 
authorities with the fact that unless 
some of the main sections of the line 
are doubled it is not possible to add 
even one more passenger train. Many 
hon. Members must be knowing that 
the eastern section of the former 
Bengal-Nagpur Railway carries heavy 
passenger traffic due to the constant 
flow of pilgrims and tourists to the 
religious shrines and the archaeologi
cal monuments at Puri, Bhubanesh- . 
war, Konarak etc. So double lining 
this section of the Railway is a matter 
of paramount urgency and cannot be 
put off indefinitely.

Then, the inadequacy of the welfare 
facilities for the railway employees 
can be judged from the single fact 
that there is only one middle school 
at Khurda Road throughout the length 
and breadth of this State to cater to 
the needs of the children of the railway 
employees. That too is so ill-equipped 
in acconmiodation and in staff that 
last year I as Minister of Education 
had to intervene and postpone the 
withdrawal of recognition of this insti
tution by the EducaUon Department 
and I gave some time to the Railway 
authorities to make up Uie deficiency 
pointed out.

Mr. Chairman: It is now one o’clock. 
The hon. Member may continue his 
speech on the next day.

(The House then adjourned till a 
Quarter Past Eight of 
Wednesday, the 28th May, 1952).
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